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LOK SABHA ernment in other Union Territories re-
Thursday, March 5, 1959/Phalguns 14,  S°raing the adoption of Hindi?
1880 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr SprAEER in the Chair]
ORAL ANSWERS TO QUESTIONS
Hindi in Delhi Administration

+
Shri Ram Krishan Gupia:
Shri Rajendra Bingh:
Shri Bhakt Darshan:
*928./ Shri Naval Prabhakar:

Shri D. C. Sharma:
Sardar Igbal Singh:

Shri Siddananjapps:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the six-member com-
mittee appointed to draw up a tume
schedule for the progressive adopt-
jon of Hindi as the langusge of Delh:
Administration has submitted its re-
port;

(b) 1if so, the details thereof; and

(¢) the nature of action taken on
the recommendations?

The Minister of Home Aflairs
(Bhri G B. Pant): (a) to (c) The
Report of the six-man Commuttee has
been received and 15 under consider-
ation.

Shri Ram Krishan Gupta: May I
know the approximate period by
which Hindi will be adopted in Delhi
Administration?

Shri G. B. Pant: It is difficult to say
anything definite at this stage.

Shri Ram Krishan Gupta: May I
know what is the policy of the Gov-

380 (Al) LSD--1.

Shri G. B. Pant: The policy of the
Government has been indicated more

than once. It is the policy that the
Central Government may adopt.
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Neyvell Thermal Station

+
{ Shri Subodh Hansda:
Shri S C. Samanta:
Shri R. C Majhi:
Shri Ram Krishan:
Shrimati Parvathi Krishnan:
Shri Nagi Reddy:
Shri Vajpayee:
Shri Elayaperumal:

924

Will the Minister sof Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No
947 on the 15th December, 1938 and
state

(a) whether the negotiations for
concluding a contract with the Sowviet
Organusation for procurement of
working drawings, plant and mach-
mmery for the Neyvel: Thermal Power
Station have been completed,

(b) it so, the details and results
thereof;

(¢) whether any machinery has
been received after entering into
contract;
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(d) the progress made in the con-
struction so far; and

(e) the amount spent so far?

The Minister of Mines and Oil
(8hrl K Malaviya): (a) No

“(b) o () Do not anse

Shit Subodhh Hamsds: When 15  the
negotiation likely to be finalised?

Bhrli K D. Malaviya. Negotiations
between the Corporation and the
Soviet organisation for the purchase
of working drawings, plant, machinery
and equipment are m Pprogress now
Most of the points have been agreed
upon except a few pomnts which are
likely to be concluded soon

Shri Subedh Hansda: What 1s the
amount of credut that 18 expected from
the Soviet Uruon to set up this pro-
Joct”

Shri K D Malaviya: This 1s also
ene of the pomnts which have to be
specifically and finally decided be-
cause the point has still to be discuss-
od whether construction equipment
should also be supplied under the 500
miilion rouble Russian credit 8o, 1t
has to be finalised

Shri 8. C Samanta: May I know
how many techrucal officers and staff
are at present under traiming and
what will be the duration of the
trarzung®

Shri K D. Malaviya: I should re-
quire notice

Shrimati Parvathi Krishnan: The
Minster had said in reply to an
earlier question that the project re-
port was received as early as October,
1858 May I know why there is such
a delay 1n finalising the agreement?

Shrl K. D. Malaviya: The Neyveli
Corporation have accepted the project
report and it 1s negotiating on  the
basis of the project report which is
going on

8hri Vajpayee: May I know what
are those few pomnts over which no
agreement has so far been reached®

PHALGUNA 14, 188§ (BAKA)
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Shri X D Malaviya: The few points
which are being considered now are
the actual cost of the machinery and
equipment to be supplied by the
Soviet organusation and whether the
construction equipment have also to
be included in the credit which has
been advanced by the Soviet Govern-
ment and a few more points

Shri Subbiah Ambalam: May I know
whether separate estimates of costs
have been prepared for detailed work-
ing drawings, designs and for the
supply of machinery and equipment
to the thermal plant and if so, what
are thev” May 1 know whether any
separate commission or fixed fee has
been fixed for foreign consultants?

Shri K. D Malaviya: I do not thunk
any such separate item-wise allotment
rould be given by me just now

Shri Tangamani: In reply to a pre-
vious question 1t was stated that of
the five units composing the thermal
plant, the first unit will come into
operation by March, 1961 and the rest
by March, 1962 May I know whether
those dates continue to be firm dates
or there 15 likely to be a shiuft from
those dates?

Shri K D, Malaviya: Prelimmnary
civil works relating to the thermal
power station are going on. We are
trying to keep within schedule That
is all that I can say

Shri Dasappa: May I know whether
the credit that the Government s
allowing 18 not in cash but there s
an obligation to purchase all the
plant and machinery from Russia and
there 15 no room for global tender?

Shri K. D Malaviya: According to
the negotiations that are going on, the
machinery that have to be purchased
have got to come from the Sowiet
Union

Shri 8. C Samanta: We were given
to understand that in the meantime
the briqueting and carborusing scheme
would be taken up How far has it
progressed?’
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My, Bpesker; Does it arise out of
this guestion?

Shri K. D. Malaviya: I am not able
to answer that question.

Shri Ram Krishan Gupta: May 1
know whether Government have
accepted the project report?

Shri K. D. Malaviya: Yes, Sir. 1
said the project report had been
accepted by the Government, except
some of those small details that are
still being considered.

Shri Bose: What will be the size of
the plant in respect of power product-
jon?

Shri K. D Malaviya: Size”
Mr. Speaker: Bhri Vittal Rao:

Shri T. B. Vittal Rao: Until and
unless this thermal plant is set up
there will be no use for the lignite
that will be raised from these mines.
In view of that do Government pro-
pose to expedite it as early as poesi-
ble?

Shri K. D. Malaviya: Yes, Sir. We
are doing our best to expedite the
whole thing, and I suppose the few
points that remain to be agreed upon
between the two parties will also be
done soon.

Shri T. B. Vittal Rao: Have thev
got yearly schedules for setting up of
this plant, that by 1858 so much work
will be done, by 1960 so much work
will be done, and the plant will be
comrissioned in 19617

Shri X. D. Malaviya: I will re-
quire notice to answer whether de-
tailed schedules have been fixed up.

Shri Narasimhan rose—

Mr. Speaker: Why did he not get
up earlier”

Shri Narastmhan: As it developed,
I wanted to ask. May I know whe-

!
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Sbri X. D, Malaviya: The represen-
tatives of Mesars.  Techno Export,
Moscow, negotiate with our Gowvern-
ment representatives.

All India Bervice of Engineers

Will the Minister of Home Affalrs-
be pleased to refer to the reply given
to Unstarred Question No. 758 on the
2nd December, 1958 and state:

(a) the further reactions of State
Gavernments to the scheme relating
to All India Service of Engineers; and

(b) at what stage the matter stands
at present?

The Minister of Home Affairs
(Shri G. B. Pant): (a) and (b). In
view of the general atutude of the
Stafes, it was not considered neces-
sary to pursue the matter further,
Instead, the Central Government are
examining the question regarding the
setting up of a central pool of En-
gineering Specialists.

Shri Ram Krishan Gupts: May 1|
know the names of the States which
have opposed this scheme”

Shri G B. Pant: Well, hardly any
which has approved the scheme!

Shri D. C. Sharma: May I know if
j{ is not contrary to the recommend-
ations made by the States Reorganisa-
tlon Commission that this kind
of eervice, or other kinds of services,
on an all-India basis should be creat-
ed, and if s0, may 1 know whether
the States have expressed their dis-
agreement with that proposal? What
is the attitude of the Central Govern-
ment?

Shri G. B. Pant: The Central Gov-
ernment does not want to impose any-
thing on the States against their un-
animous resistance.
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Mr GSpesker: Shri  Ramakrishna
Reddy.

Shri Ram Krishan Gupta: May 1
know the reasons for

Mr Speaker: He is not Ramakrishna
Reddy Shri Ramakrishna Reddy :s
not here . All right
Krishan

Shri Ram Krishan Gupta: May I
know the reasons for their refusal”

Shri G. B Pant: They think that
they have complete control over the
services 1n their respective States, and
if the services, whether of engineers
or of medical men or of others, are
brought withun an  all-India cadre,
then to that extent, their own control
will be relaxed

Shri C. D Pande: In view of the
fact that a large number of big pro-
Jects are financed solely by the
Central Government, and these pro-
Jects 1n future will require so many
engineers that the Government of India
can have its own service of engineers
on an all-India basis, will Govern-
ment consider, apart from the State
Governments’ refusal, the possibihty
and scope of instituting a service of
engineers on an all-India basis?

Shri G B. Pant. The Central Gov-
ernment has a service of engineere,
and the CPWD engages a Jarge num-
ber of engineers in the central ser-
vices

Shkri C D Pande
otherwise

Shri G B. Pant: Of course, there
are irngation engincers, and there
are also engineers dealing with avil
works and other things

Irmgation and

Bhri C. D Pande: These engineers
come from the States They are lent
to the Central Government, but the
Central Government has not got any
others mn direct service

Bhri G. B. Pant: It 15 not exactly
30. The Central Government has also
got its own engineers.

Oral Answers 4416

Shri D. C. Sharma: May I know 1if
the State Governmenis were consulted
only through correspondence or the
Home Minister had any personal and
jount consultation with the Muusters
or others?

Shri G. B. Pant: I have tried to
persyade them personally more than
once

Bhri Tangamani: May I know whe-
ther Government have given up form-
ing the pool of those engineering per-
sonnel who were qualified from foreign
universities and if so, what 15 the num-
ber of the personnel and what i1s the
subsidy that 1s being paid to them?®

Mr. Speaker: How does that aruse
out of this question?’ This s about
an all-India cadre instead of allowing
the States to appoint

Shri Tangamani: Last time the
question arose

My. Speaker: Questions anse, but
the question that has been put by
the hon Member does not arise out
of this question

Shri Tangamani: Both were hinked
last time

Mr Speaker I will not Iink it It
has been wrongly linked

Shri Tangamani: We were told
both will be linked That 1s why I
want to know

Mr. Bpeaker- Maybe, but this does
not srise

Shn Tangamani The question arose
that these engineering personnel are
still 1n surplus, and they are still
unemployed That point was rased

Mr, Speaker I am not able to see
the question. Shr1 Hem Barua

Shrl Hem Barua: May I know
whether this all-India cadre of ser-
vices which the Central Government
has in mund 15 proposed to be con-
stituted out of the central pool of
engineers, if so, whether any standard
n point of academic qualifications,
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expenience and age 1s being laid

down?

Shri G B. Pant: The question as to
how the central pool of engineers
should be organised 15 still under
consideration Maybe, selections of
the best engineers may be made from
all over the States, and the latter may
be requested to lend the services of
some of their engineers for a definite
period, or to transfer them to the
central pool, or the names of such
engineers may be entered in a com-
mon list and an understanding re-
ached with the different States that
their services will be made available
for big projects whenever necessan
mn other States also

Shifting of Villages on the Banks of
Jumna

+
egpg [ Shri D. C. Sharma
7 Shri Naval Prabhakar:

Will the Minuster of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No 1205 on the
10th December, 1958 and state

(a) the progress made towards tle
rehabilitation of the people of the
villages which have been shifted from
Jumna banks to higher level areas,
and

{b) the amount spent so far on this
account”

The Minister of Home Affairs
(Shri G B Pant): (a) After prepar-
ation of layout plans of all the new
sites and demarcation of plots and
blocks, allotment of plots was made
to the willagers concerned All the
allottees have accepted the allotment
of plots except those belonging to
one village who questioned the suat-
ability of the new eite Further ex-
pert advice obtained has, however,
confirmed the switability of this site
In regard to the development work
in Dhska Dhirpur willage (in urban
area), the leveling orperations and
laying of storm water dralnage, which
were started m August, 1058, have
nearly finished Arrangements have
Been made for grant of loang to the

MARCH 8, 1959
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“illagers concernad for construction of
Rhouses The Block Development Offi-
Qers have been asked to advise the
Viilagers concerned to  undertake
forthwith the construction of their
New houses

(b) Rs 300 lakhs approximately

Scquisfion and the expenditure that
has been incurred 1n the development
0f the plot will be much more than
What the villagers will be required to
Contribute They will be given
8dvances for the building of houses at
the usual rate, which, I think, comes
th 5 per cent

st Faw qWTET W7 § WA
wAt oft & o wwar g 5 9 A F
@ W e 4 w7 fom wY gEt
¥ we fed 1@ @, o 7 ¥ o gfom
2 3 a1 @t it wEE 2 A A
woET A T R fm oaw A e
o swaor ard #r Ov § A 6
e v ¥ fad gevar o wRmE
¥ wq & rqq, faar wrar @ 7

ot Mo Wo wmy ¥ a9 N qudrar
RagN gy F fag ow Y
& o ft 1w gfcoEt & fod O
o e Y o1 39 F fag Wy ww
farad smv afc ¥ & arfr @Y, N
vty o1 g7 N fiwar wrdar
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Shel G. B. Pant: There will be a
model plan which the villagers will be

expected to adopt, but they will not
be forced to adopt that. ‘

aarwpw amy wr 4w
o § e sear feft § 97 srefir
NMgrh g Rd?

oft wiYo wo wy : wET AY AR aT
A, T w2 At § 1 I LR A
tfrr gt et &
fo s 1

Shri Radha Raman: May I know
whether after these villagers have
been shifted there or in the lay-out
of the plan for the resettlement of the
villagers or the rehabilitation of the
villagers, Government contemplate to
provide amenities such as electricity,
schools and dispensaries?®

Shri G. B. Pant: Yes, I think pro-
vision has been made in the develop-
ment plan for spaces to be left for
school buildings and other amenities
that may be necessary, and it will be
the function of the authority concerned
1o provide such amenities as that
authority 1s required to provide

ol TAW TATWC T A AT AT
Ay oAre ww 2@ 13 & war { 9w gwor
7 & 37 & fma o € & fomet
fe 37 Ty & afF 39 & o9 w9R
A F § o ¥ A § oA e R
mwg’

st tio Wo oy WY & F wa

off wwew e . i A oaw
N Faraf ¥ ) wg o fochh oo &
a1 R ot At I WY ] W waw
TE0T |
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Mooy Mt agae &
ATfew T T ww A I & W -
anly aw ag ¥ gET |

Direct Taxes Administration Enguiry
Commities

+
( Shri Bam Krishan Gupla:
| Pandit D. N. Tiwary:
*928. { Shri Bakt Darshan:
| Shri Vajpayee:
[ Shri D. C, Sharma:

Will the Mimster of Finance be
pleased to state:

(a) whether the Direct Taxes Ad-
mrunstration Enquiry Committee has
submitted its report;

(b) i so, the detals thereof; and

{e) i not, whether the time for
subrmussion of the Report has been
extended?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
No, 8ir

(b) Does not anse
(c) Yes, till 30th September, 1959.

Shri Ram Krishan Gupia: May I
know whether Government bave
received any interim Teport?

Shrimati Tarkeshwarl Sinha: No,
Government have not received any
interim report.

ot e oA e, T afaf

i ¥ aF WA w11 W b W w

®T TAW A T W WA ?

st ket et W &
SN WD A AN qE W)
%9 waTew qF 77 § WX I § I
g | 9% § g fordt S §, Foet
gefauew &, 97 ANt & 39 X AW
ufq¥q & | 37 Sl 7 o¥d & qR
e W fad § ) w8 ¥ sl
s 0w gt w2t 1 Qv fear ofic vy
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S aut gET ¥ Ftw qeme W
@t

ff vt  sw aw gfaw W
fort wifr aw fa® ¢ o foer Wy
wferw wrer ferar mar &, o # qen
wm?

sfiwelt arcbvwdt feor = 9w
o fads & 3 o ey vor ¢ 1 Wifaw
firdt fa®d & @ W ¥ a0 g
Ll

Shri D. C. Sharma: In view of the
fact that the chairman of this commit-
tee 12 always asking for speeding up
things in thig House, may 1 know
whether the target date will be
adhered to?

Mr. Speaker: He 15 not here today

Shrimati Tarkeshwarl Sinha: The
chauirman himself 18 very conscious of
his responsibilities and duties, and
looking to the complicated problems
of the whole subject, he has asked for
extension of time, and that has been
given to hum

Mr, Speaker: The hon Member
wants to know whether continuance
of that Member on that commttee will
interfere with his work here

Shrimatl Tarkeshwari Sinha: I do
not think so

Shri D, C. Sharma: 1 want to know
whether the target date fixed for the
submission of the report will be ad-
hered to or some further extension of
time will be asked for

Shrimati Tarkeshwarl Sinha: I can-
not presume what will happen 1n the
future, but so far as we expect, we do
not think that the target date will be
extended

follows. As the hen, Member him-
self knows, B8hri Tyagl, Member,
Lok Sabha, is the chairman of this
comumittee. Shri Rajendra Pratap
Sinhs, Member, Rajya Sabha, is one
of the members, Shri B. M. Gupta,
Shyi G P Kapadwa, and BShri K.
Sundararajan are the other members
of the committee

Mr. Speaker: As soon as & commit-
tee 18 appointed, ig not the composi-
tion notifled i1n the gazette?

ghrimati Tarkeshwari Sinha: Yes,
1t 38 notified

Mr. Bpeaker: There 13 more than
oné copy of the gazette in the Library
Hon Yiwmvers vaght W wuk uhe
them

Shrl Khadilkar: May I knmow when
this committee 1s entrusted with the
task of certain admunstrative reforms
and tax reforms and to suggest how
they are to be introduced, and also
whether the new measure suggested
in the Budget that was presented re-
garding the removal of wealth tax
on the compames was proposed after
consultation with this Commttee®

Shrimat! Tarkeshwari Sinha: I con-
not say what specific proposals the
committee 18 going to make But
the committee has been formed f{o
advise Government on the admunis-
trative organisation and procedure
necessary for implementing the in-
tegrated scheme of direct taxation,
with due regard to the need for eh-
msnation of delays and avoidance of
inconvenience to the assessees

Shri Khadilkar: My queshion 1s
whether the change introduced in
the Budget was done on the adwvice
of the commuttee

Shrimati Tarkeshwari Sinha: |
have said that the committes has not
submitted any interim report so far

Shri Tangamanal: Were they infor-
mally consulted?
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it ifpit & aodf ot eegforat
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it ey ww :
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108

(7) Tw no7 T WY-UST AT
¥ wwre. frad-fisas Tortfa difea
W fammaY ¥ amw I qHE 7

fawt woalt (we wre WMo ot
wet) (%) T W) ¥ wenfea
AN A oA texe ¥ g v W,
9T 9 &y Wit aw s ad
e

(&) w7 g e 1

(w) vt o ¥ senfas a0
A gon i faon ¥A9 qoRT ¥
ford ag w48 ¢ 6 g W &A™
I AT sieaY 6 T W g
;Y 9% |

Some Hon. Members: May we have
the reply in English also?

Dr, K. L. Shrimall; (a) The States
and Union Terntories were addressed
in January, 1989, but their proposals
have not been received up tll now.

(b) Does not arise.
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(c) In the asbsence of information
from the Stiates/Union Territories, it
is not possible for the Ceniral Gov-
ernment to estmate the number of
persons to be benefited,

off wer weiw aftee, W1 WS
s g A K af § s
oy geTE 3R A ofgy & xw o W
aaaw w2 fif a7 ¥ 7w & v fead
Tifew fifer §, 37 &t @ wifew
feafr ¥ oz fre? armafEor #t o
wem & ?

o ¥l Wie sl I8 A FT

@ €M, I8 & T f ¥y fear o
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Dr. K, L. Shrimali: As far as the

it wmhw wwedt ¥ e o ey
®* guc ffag

TMo wlo Wio SATAL & W
et & & T g

st wmlte wwedt  § 7 o gt
@ qar @ o afs s &
R & & a7 faur o AT ween
T

e wio Mo WPt WY A
o 78 wA § fe feg® o wd
& § AT F v a 5 Qfafesw
AEW Y & e e o wrww
@ &t wvF ¥ wiww A ¢

Shri Hem Baraa: May I know
whether it 13 a fact that political
sufferers, 1n order to establish thair
jdentity, are required to obtain cert:-
ficates from Congress Presidents and
Secretaries? If s0, may 1 know
whether Government have tried to
evaluate the difficulty involved in
this process?

Dr. K. L, BShrimall: Goverament
have already defined g ‘political
Bufferer’. ‘Political sufferer’ meuns a
Rerson who suffered imprisonment or
detention of not less than 6 months
9r who died or who was killed in
8ction or in detention or was award-
€d capital punishment or became per-
Thanently incapacitated due to the
fring or lathi charge etc. or lost his
Job or means of livelihood or a part
or whole of his property on mccount
of his participation in the national
Movement for the emancipation of
India. The State Governments and
the Union Territories have been ask-
ed to send proposals keeping in view
this definition of a ‘political sufferer’.

Shri Hem Barua: Have the political
Sufferers to obiain ceriificaies 3o order
to establish the conditions which the
hon. Minister has kindly placed be-
fore the House?

Dr. K. L. Shrimall: That is for the
State Governments to decide how
they determine it. We have given a
Beneral definition of ‘political sufferer’,
We are not concerned with any parti-
cular political party. It is the State
Governments which will decide who
the political sufferers are

Shri Ranga: Have Government
Offered to bear the whole of the cost
of these scholarships to be given to
these children of political sufferers or
Wwill they be given on the basis of
Matching grants?

Dr. K. L. Shrimalli: For the Union
Territories the Central Government
will take the full responsibility; for
the States it is on the basis of 50-50

Raja Mahendra Pratap: With the
support of some Ministers of the Cen-
tre we have been able to establish
One Rewolutionary Committee here in
Delhi. Are you going to comsult it
because it can give you better figures
as to how many people are suffering
in India®

Dr. K L. Shrimall: Government
have already examined all the aspects
of the question and there iz no need
for having a further committee In
this matter.
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Shri Thanu Pillal: May I  know
whether the State Governments have
agreed to ocontribute the matching
grant*

Dr. K. L, Shrimali: We have written
to the State Governments, as 1 said
The proposals are still awaited

ot wrlterr W %30T R
Totfaw dfer oy &, 37 & fag
7w it qifedr @ Wy @ afe w
T F Wy Y o A ?

To Wlo Wro WWTHY WY Tun
X 9% ot ot ¢ mife a0 Touy F TF
# &w w o

Shrl Bishwanath Roy: May I know
whether any step has been taken for
providing facilities for admission to
children of political sufferers—apart
from the question of scholarships®

Dr. K. L. Shrimall. The State Gov
ernments have tuken various steps I
know there are some States which
have given the following concessions
special considerations 1n the matter of
admissions and the award of freeships,
half-freeships 1n all recognised pn-
mary, basic, middle and high schools
are given Also free seats m hostels
attached to recognised schools and
colleges to a limited number of stu-
dents and book grants to scholars 1n
primary and aided schools ‘These
Various concessions are being given in
some of the States But the practice
varies

Mr Speaker The hon Member
wants to know, apart from scholar-
ships, whether any preference 15 given
n the matter of admissions to  the
children of political sufferers because
there seems to be some dufficulty in
admission itself Is any State dong
anything in the matter or has the
Centre advised them?

Dr. K. L. Bhrimali: That matter will
also be looked mto

ot wrlw weedt w7 & A
o e & oy e g Fiw v s
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T @ feger wAet ¥ e
& ff ofcerd w wry 8 forer vt
gfeard 3 w7 fawre we @ § ar et
Tt d?
Mr. Spesker: He 15 a political
sufferer

oY W W A s Tl
wgney 4 qgd ¥Er @1 fe ag de
yar  texe ¥ wlt Faarrd) & Ay
& orrefy Sfeewr oeft s ot e
¥ wama ¢ T =g goer & o @
e 1 wfed Wi am e
§ T Tow aoerd & ariem o g
fir o=l ¥ oy gue Aw T anfe wrt-
aré o oy A% ?

To W10 Nio WM ¥ F feraT
¢ ot fox ax ey fear s WR
wg feqr aram e faerft ot & &%
T WA @R AT % )

Nmeﬂmw

.933 Shrimati raru!hl Krishnan*
Shri Nagi Reddy:

Will the Minister of Steel,
and Fuel be pleased to state

(a) whether 1t 1s a fact that the
delwery dates quoted by the sup-
phers of the speciahised muning mach-
mery for Neyveh Ligmite Project
were extended beyond the dates on-
ginally stipulated,

(b) whether due to this extenmon
additional expenditure was incurred
to employ conventional type of equip-
ment, and

{c) i so, what has been the ad-
ditional expenditure?

The Minister of Mines and ON
(Shri E D Malaviya): (a) Yes

(b) Yes
(c) Ra lakhs

Shrimati Parvathi Krishsan: May
I know why this delay has faken

Wines
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is why the total estimates have gone
up from Rs. 83 lakhs to Rs. 155 lakhs.

question. He has explained why
there has been an increase in the
cost. My question was whether the
firm which was to supply this mach-
inery was a firm which wag known to
have not specialised in this special
machinery and whether the delay is
due to the fact that it is not a firm
that could really fulfil the order.

Shri K. D. Malaviya: Originally it
was expected that the specialised
equipment would arrive earlier; but
they could not despatch the equipment
earlier.

Shrimati Parvathi Krishnan: VWhy?

Shri K. D. Malaviya: They could
not because of certain facts which
may not be accepted by us. But the
fact is that they did not send the
supplies m time; and, therefore, the
only alternative for us was to spend a
little more money and continue the

Mr. Speaker: The hon. Member’s
syggestion is that the contract for

Oral Anpwers o
given to who had not

specialised in it and hence the delay.
That is the suggestion.

Shri K. D. Malaviya: The German
firm which was to supply this specialis-
ed equipment could not fulfll....

Mr. Speaker: Why not? This is
what the hon. Member wants to
know.

Shri K. D. Malaviya: All that I can
say just now is that they had to
supply equipment somewhere else,
Therefore, there was delay in the
schedule (interruptions). If my hon.
friend wants to kpow in greater de-
tails as to why the agreement was
not fufilled, I shall certainly find out
and let her know.

Shri Banga: This supplementary
arises out of this question, Sir,

Mr. Speaker: Nobody denies that
The hon. Minister only wante further
notice. He is not in a position to give
the facts now.

Shri Morarka: Since we have suffer-
ed a loss of more than Rs. 60 lakhs be-
cause of the non-supply of this equip-
ment in time, may I know  what
action has Government taken against
the suppliers? I mean whether any-
thing will be recovered from them.

Shri K. D. Malaviya: Firstly, there
was no loss. We had only to pur-
chase additional equipment which can
be used; but, some additional money
had to be spent. Whether the original
contractors have any liabllity for
this or not 15 a matter to be con-
sidered. 1 would like to have notice
to answer that question.

Mr. Speaker: Hon. Members quite
naturally expect this information. Be-
fore any contractor is appointed to
supply any particular article the hon.
Minister must have knowledge about
the firm. The hon. Minister must have
had knowledge whether they were
a specialist firm competent to supply
that machinery or not. How does it
require new investigation in this
matter?
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Szt XK. D, Malaviya: 8o far as my
presenit knowledgs is eoncerncd, in
the actusl placement of the order for
the specialised mining machinery,
there was no major delay nor in the
sctual shipping of this. Part of it
might have been delayed. 1 am pre-
pared to submit these details to the
House if the hon, Members want it.
Shri Thana Pillal: He has said that
there was addittonal machinery re-
quired and therefore the prices have

£
-]
1
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5
g

the original equipment any additional
price has been paid?

Shri K. D. Malaviya: No, Bir

Shri Narasimban: | want to know
the prospects of the machinery arriv-

Shri K. D. Malaviya: This specialis-
ed mining machinery has started
arriving. The first instalment of
bucket wheel excavators, ete has
arrived.

Shri Bose: May I know whether
these contractors are the manufactur-
ers of the machinery or whether they
are middle-men?

Shri K. D. Malaviya: I am referring
to the German manufacturers,

Shri Sadhan Gopta: May I know
whether the contract with the firm
has any indemnity clause whercby we
may expect to be indemnified for the
increased expenditure due to the
delay?

Shri K D. Malaviya: As I said, I
would require notice,

Mr. Speaker: He does not accept
the contention that there is any loss
due to that.

Repalr of Army Vehicles

*334. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to

2

(a) whether any contract for re-
of army vehicles was given to
Jain Motor Works, Delhi;

EE
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(b) it s0, the main terms of the
contract;

(t) whether the firm could not
complete the job; and

(d) whether the contract has been
cancelled?

The Deputy Minister of Defence
(Shyi Raghuramaish): (a) Yes, a con-
tract was entered into with Mis. Jain
Motors, Delhi, on 24th March, 1858.

() (i) Rate Rs. 3,500 for each
truck 15 cwt 4x4.

(ii) Completion within the sti-
pulated period. The  total
numbey of trucks to be re-
paired was 176 and the con-
tractor had to repair at the
rate of 40 trucks a month.

(in) Inspection by Army authori-
ties and clearance in regard
to requisite standards.

(1v) Award by an officer appoint-
ed by M.G.O. in the case of
disputed claims to be accept-
ed as final and Dbinding on
both perties.

(¢) The firm did not fulfil the con-
tract,

(d) Yes, the contract was cancelled
on the 3lst October, 1958.

Shri S. M. Banerjee: May I know
what amount was already paid to the
contractor and whether for the re-
maining amount he has filed a case
and, f go, what steps the Government
have taken®

Shri Raghuramaiah: As far as =y
Present information goes, no amount
has been paid The first batch of
vehicles was not even returned.

Shri 8. M. Banerjee: May | know
Whether these army vehicles have
now been repaired in army work-
shops and whether there is a proposal
to establish repair worshops for all
repairs?

Shri Raghuramaiah: We have pro-
POsals to increase our capacity so that
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we may be able to repair our vehicles
ourselves.

Shri 8. M. Banerjee: May I know
whether in Avadi there is proposal
to have a repair depot?

Shri Raghuramaiah: That is quite
a different matter. We have under
consideration various proposals in
regard to Avadi. It is too premature
to say anything about this.

Blast Furnace at Rourkela

*935. Shri Morarka: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Hindustan Steel
Private Ltd. has agreed to bear the
expenses of an Indian sub-contractor
for engaging skilled labour for crect-
jon work of the blast furnace at
Rourkela;

(b) whether this condition was
stipulated in the original contract
with the firm;

(c) if not, the reasons for ayreeing
to bear the expenses under this
item; and

(d) the total contracts awarded to
this sub-contractor?

The Minister of Mines and 0il
(S8hri K. D. Malaviya): (a) to i0).
The agreement with the German Con-
tractor for the supply and erection of
the Blast Furnaces at Rourkela pro-
vides inter-alia that the Hindustan
Steel Ltd will assist the contractor
in recruiting the skilled and unskilled
Indian labour and meet the cost of
such labour for the erection of plant
and equipment. It was considered
that it would be difficult to assemble
large number of skilled workmen of
various categories on short term em-
ployment to meet the varying de-
mands of the erection programme
and, therefore, it was decided to em-
ploy an Indian sub-contractor for the
purpose.,

(d) The Indian sub-contractor has
bean awarded three contracts at
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Rourkela including the Blast Furnace
work, ‘

Shri Morarka: In view of the faet
that supervision was the entire res-
ponsibility of this foreign contractor,
may I know whether any deduction is
made from the figure of Rs, 1,02,00,000
paid to this foreign firm for erection
and supervision work?

Shri K. D. Malaviya: No, 8ir. I do
not think that any deduction was made
as suggested by the hon. Member.

Shri Morarka: May I know whether
the attention of the hon. Minister has
been drawn to the remarks of the
Auditor-General that this original con-
tract with the foreign firm was defec-
tive and vague and therefore, as much
as Rs. 48 lakhs had to be spent.

Shri K. D. Malaviya: I will explain
the circumstances as [ understand
them. Under ordinary circumstances,
this reluctance of this German firm
could be overlooked by the Hindustan
Stee]l and we could have asked them
to stick to the original contract......
(Interruptions.)

Mr. Speaker: Order, order. There
is too much of subdued noise in the
House. The hon. Members ought not
to talk among themselves across the
tables.

Shri K. D. Malaviya: But it was
teared that the GHH, the German firm,
directly or indirectly, would attribute
further delay to this decision and
therefore, we have had to accept the
conditions of the German firm and
accept a higher tender whereby we
did spend a little sum higher than the
minimum guotation.

Shri Morarka: Is it a fact that
recently some defect has been dis-
covered in this blast furnace as a result
of which the production of pig iron
has gone down from 800 tons to 200
tons per day?

Shri K. D. Malaviya: I do no accept
this suggestion of the hon. Member.

Shri Morarka: It is not a suggestion.
This information has appeared in the
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newspapers | want to know whether
it is a fact.

Sbri K. D, Malaviya: It 1s not correct.

Shrimati Rena Chakravartty: What
is the production of pig iron at the
moment at Rourkela?

8hri X, D. Malaviya: I speak only
from memory. Perhaps it 1s about 345
tons per day

British Councll Scholarships

*937. 8hri L. Achaw Singh: W:ll the
Mimster of Education be pleased to
state:

(a) whether 1t 18 a fact that the
British Council has offered 10 scholar-
ships for 1959-60 to Indian nationals
ford study and research in lLingustics;
an

(b) 1f so, when and how the scholars
are to be selected?

The Minister of REduecation (Dr.
K. L. Shrimall): (a) Yes, Sir

(b) The selection of candidates will
be made by a duly constituted Selec-
tion Committee to be set up shortly
and the selections are expected to be
finalized approximately by August of
this year.

Bhri L. Achaw Singh: What are the
values and the terms of tenure of
these scholarships and where are
these scholars to study and do re-
search?

Dr. K. L. Shrimali: All this infor-
mation was given in the Press Note.

Mr, Speaker: The hon. Minister
need not read that, I will nstruct
the office hereafter to put on  the
notice board all the terms of reference
and the names of members of com-
mittees, whichever appear in the
Guzette of India from time to time,
for the information of the hon Mem-
bers. They must read for themselves
~ all that appears there It need not

be ance again referred to on the floor
ot the House.
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Shrimati Renu Chakravartty: On a
point of submission, Sir AN the
various committees for the autono-
mous corporations, we do not know.
Will that information also be laid on
the Table of the House® We have
been wanting that information for
sometime

Mr. Speaker: Autonomous commit-
tees?

Shri T. B. Vittal Rao: Ad hoc com-
mittees,

Mr, Speaker: Autonomous commit-
tees would not be appomnted unless
there are corporations If they are
corporations, a Bill must be passed
here I will ask them to place that in
the Parliament Labrary 1 have direct-
ed the office here, the Lok Sabha
Secretariat, to notify the hon Mem-
bers There 1s a special notice board;
there 15 a section where the commit-
tees as and when they are appownted,
along with the terms of reference and
the names of members, etc, will be
available to the hon Members here
When that 15 put up m the notice
board, I will announce 1t the previous
day in the bulletin so that the hom.
Members may know what 13 exactly
happenung

Shri Hem Barma: Since 1t is
Iinguistics, may I know whether the
Government propose to Egive special
facilities for students corung from
those undeveloped lingwstic groups so
that they may have training and do
research in the particular languages?

Dr. K, L, Shrimali: These scholar-
ships will be for the whole country
and the best candidates will be select-
ed by the duly constituted committee.

ot et et ;T AT AT
g f fufeg sffew wdiw et W
A Lo wrgfeam [f, T oY
faret & v ®v feafaer Aramy ®r
gy w4t ?

Dr. K. L. Shrimali: They are: teach-
ing of English as a foreign language,
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English language, literature, ete. Six
mummmamlu-
lish studies and the
minthoﬂoldnt‘nﬂhhttudlubm
‘with special reference to the work in
the universities.
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# fad weaeg fvim  (Arbitration)
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(R) o 23wt & )
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wft s & ww @ &, oF amen
wiweww (Compound) =+ femy
T R AW AT F el -
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8hri G. B. Pant: The following action
has been taken by the Himachal Pra-

desh Administration in regard to such
<ases:

(1) Arbitration proceedings for the
recovery of misused amounts have
been started under the Himachal Pra-
desh Co-operative Societies Act, 1858
in 26 cases

(2) 13 cases, where msappropriation
and embezzlement of a serious nature
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were suspacted, were handed over o
the Police for investigation. Of these,
2 cases have been decided in Criminal
Courts, three are sud judice, 1 has
been compounded and 7 are still under
investigation.

ot qur qw : war g gee o
2 Hyor gk & Ferd el o oy €
oY wrowifew feamr vy o fis o1 Fw
¥ foi woar &, ol % wo F wff
o omar, faw wror wgn ¥
T PRy’

st Mo ¥o T : TH (7 ¥ FH AW
wever Y & ¢ wr e oy Fay it
®Y g AT AW B )

staw ¥w: & og ganwgar g e
T & W gEC A avs ¥ gfewar
O wafdt wmeat & wedr
& gy & fodt wefer fer o
T qETEy omm, fgrer AR
¥ a9 ™ %7 Aavvrera gy &, o @
W X wsy A R e gy aT

g

ot Mo Wo T : WRIT {AATY AL
wiFtamdmdaragmmiad
femm mefafdes w femm
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foe o 9T Sumifer S w
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Iad war wefo € ot 39 & qur
¥ fodt wor awelrd gy wifgd |
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Oil Indusiry

*939. Shrl SBupakar: Will the Minister
of Stesl, Mines and Fuel be pleased to
state

(a) whether any special cmphasis
will be given to the development of
Oil Industry in India during the Third
Five Year Plan period, and

L
(b) whether the amount hkely to
be invested in this project has been
assessed”

The Minister of Minés and Oil (Shri
K. D Malaviya): (a) and (b) The
country is at present almost wholly
dependent on imports of crude o1l and,
in addition, substantial quantities of
deficit products have also to be import-
ed Consumption of petroleum pro-
ducts has also been steadily rising
with the industnalisation It 1s there-
fore, expected that there will be special
emphasis on the development of ol
industry durmg the Third Five-Year
Plan period Preliminary work has
already been started in assessing what
programmes and investment would be
needed in that period in the ol sector
Till, however, an outhne of the Plan
as a whole 1s readv it would not be
possible to state what would be invest-
ed on the development of oil industry

Shri Supakar I understand that the
Government 1s golng to lay as much
emphasis on 01l m the Third Five Year
Plan as they have done m the case of
steel and iron m the Second Five Year
Plan Mayv I know 1if any target for
production has been fixed <o far as o1l
15 concerned”

Shri K D Malaviya I will be happy
1f the Government attach the highest
importance to o1l industry in the Third
Five Year Plan With regard to pro-
duction targets asg I said, we are
already working on a figure and we
hope that we shall be able to give
some ndication to the House only
after some time

Bhri Supakar: There was a project
for having synthetic o1l—petrol from
coal—and that has been shelved for
some time n the past May I know

380 LSD.—2
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if this project will be included in the
ol projects during the Thurd Five Year
Plan?

Shri K D. Malaviya: The programme
of synthetic petrol 1s a past history
Besides, we are already having surplus
motor spirit in the country as a result
of distillation from crude o1l 1 do
not think we are just now giving any
emphasis to the production of synthe-
tic petrol

8hri Bishwanath Roy. May I know
whether any plan 1s under considera-
tion for completing the drilling opera-
tions by the end of the Third Five
Year Plan at the different sites where
there have heen signs or prospects of
ol?

Shri K D Malaviya I am sure the
hon Member 1s fully aware of the
activities of the Government of India
in regard to o1l exploration and dnll-
1ng going on in various places

Shrimati Renu Chakravartty May 1
know what will be the financial :mpli-
cations of the new concessions which
the Finance Minister reported will be
given to Stanvac 1n West Bengal?

Shri K D Malaviya: Surely, Sir,
this supplementarv does not arse out
of this question

Shri Hem Barua Mav I know whe-
ther an estimate of the oil so far
explored and the o1l hikely to be
explored 1~ made bv now so as to give
us an idea of the o1l industry during
the Third Five Year Plan”?

Mr Speaker He said that it 1s being
estimated

Shri K D Malaviya Yes Sir, we
are assessing the existing production
and future potential production in
order to complete the picture of our
requirements at the end of the Third
Five Year Plan

Shri Supakar. So far as the per-
sonnel—the technicians and other per-
sons—that will be required for unple-
menting this plan during the Thurd
Five Year Plan 1s concerned, have tha
Government given any thought, and



4441 Oral Answers MARCH §, 19%

are they making all preparations to
see that they do not fall behind the

programme?
Shri K. D. Malaviya: Yes, Bir, we
very much alive to the require-

ts of technical personnel required
petroleum industry, and we are

585

Delhi Public Relations Committee

*942. Shri Vajpayee: Will the Minis-
ter of Home Affairs be pleased to
state:

{(a) whether 1t 1s a fact that the
Public Relations Commuttee, Deth: has
been expanded recently,

(b) if so, the reasons thereof,

{¢) whether any member of the
Commttee has tendered his resigna-
tion recently as a protest against the
food policy of Government, and

{(d) whether his resignation has been
accepted

The Minister of Home Affairs (Shri
G. B. Pant): (&) and (b) Yes Five
new members, four of whom are mem-
bers of Parhiament, have been added
to the Public Relations Committee,
Delhi recently (with effect from 29th
January, 1959) so that the Committee
may have the benefit of their active
assoclation with 1t

(c) One member, who was appointed
on 15th November, 1858 resigned on
27th January, 1859

(d) Yes

Shri Vajpayee: May I know the
reasons why the Members of Parlia-
ment from the Union Territory of
Delhi were not included in the Com-
mittee just after the general elec-
tions? May I know why their inclu-
sion has been so much delayed?

Pandit G. B. Pant: Well, I cannot
exactly say why they were not includ-
ed, perhaps, their position was con-
sidered to be much more representa-

Orel Answers poyry

tive than that of the members of the
Relations Committee itself. But later
it was felt that their presence would
be specially helpful, so they might be
mvited to join the Commuittee.

Shri Vajpayee: What is the present
strength of the Committee?

Pandit G. B. Pant: The onginal
strength of the Commttee was 21. A
number of members have been added
since and the present strength might
be, I think, bordering on about 33—
but that 1s mere guess work

Shrl Braj Raj Singh: May we know
the reasons and grounds given by
the member who resigned from this
Committee?

Pandit G. B. Pant: He resigned be-
cause a Food Committee had not been
formed specially for Delhi Termtory.

oft e e sfve, for s
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o N woeghw of ¥
T

12 hrs.
Short Notice Question

0il Drilling in Hoshiarpur

+
9 S Shri D. C. Sharma:
' | Shrimati Ila Palchoudhuri:

Will the Minister of Steel, Mines and
Fuel be pleased to state.

(a) whether 1t 1s a fact that oil
driling i1n Hoshiarpur distriet n
Punjab State has been abandoned, and
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(b) if so, the reasona therefor?

The Minister of Mines and Ol (8hri
K. D. Malaviya): (a) and (b) The
deep test well at Hoshiarpur has been
dnlled t0 a depth of 3,439 metires The
well 13 being prepared for certain tests
and further action will depend on the
reqults obtained

Shri D. C. Sharma: So far as I know,
dnling was gomng on at three places
at Bathulla, Janaur1 and near Dasyua
May 1 know if the answer given by
the hon Minister applies to all these
three places where drillimg was going
on or only to one place, namely,
Bathulla?

Shrl K. D. Malaviva So far as
Hoghiarpur 1s concerned, driling was
going on at only one place, and that
was known as Bathulla We had
reached a depth of 3,430 metres After
that, the work was stopped owing to
some technical difficulies Whether
this well has to be abandoned or not
will depend upon some perforation
production tests which we are just
now going to start, say, within two
weeks After these tests we shall
decide whether to pursue the drilling
further down at greater costs or to
abandon 1t and select another site for
dnlhing

ShriD C Sharma May I know how
long these production tests will take
and whether any foreign experts will
be utilized to arrive at a final decision
about this matter?

Shri K. D Malaviya: We are getting
ready for it It might take two to
three weeks to finish the tests and then
watch the results for two or three
weeks There are foreign experts and
Indian experts The equipment 1s
ready on that site

Shrimati Da Palchoudhuri: Is it a
fact that marine rock has been found
and that 1s the reason why driling has
been stopped?” May I know, s nce ol
has been found m West Bengal, in the
Darjeeling district, if there 1s any way
of finding out marine rock there and
It it wall be contacted there also or
not?

Bhri K. D. Malaviya: Most unfor-
tunately, :n this well in Hoshiarpur,
marine rock has not yet been found.
It 1t had been found, we would have
been very happy and I would have
congratulated the hon Member for this
discovery We have not found any
marine rock We are just stuck up
a little above the manne rock

WRITTEN ANSWERS TO
QUESTIONS

Conversion of Minors

+930. Shri Prakash Vir Shastri: Will
the Mmster of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No 2848 on the
oarn Sevvenioer, 160 wnd ¥abe ne
nature of measures adopted by Gov-
emmment to check conversion of
minors?

The Minister of Home Affairs (Shri
G B Pant): Promotion of educational,
economic and social interests—parti-
cularly of the backward section of the
peolﬂe

ptilisation of Milltary Troops in Assam

«931 Shri Ajit Singh Sarhadi: Will
the Minister of Home Affairs be
pleased to state

(a8) whether it 15 a fact that the
majitary troops stationed in Assam to
meet the situation that has ansen
because of Naga hostiles are being
utifized by the Assam Government for
police duties 1n the matter of internal
sectirity, and

¢b) 1f so0, the number of occasions
their services have been used during
the year 1858-59 for police duties?

The Minister of Home Affairs (Shri
G B. Pant): (a) No

() Does not anse
pasic Education in Public Schools

«§36 Shri Jhulan Sinha. Will the
Mapister of Education be pleased to
state the progress made in the const-
tuzon and work of the Committee on
the introduction of Basic Education in
the Public Schools in the country®
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The Minister of Education (Dr. K. L.
Shrimall): The Government of India
constituted a Committee in September,
1958. The Committee has visited some
schools It has also circulated a ques-
tionnaire Answers to the guestion-
naire from most of the schools have
been recelved and they are bemng
studied.

Lapsing of Defence Funds

*940. Shri Goray: Will the Minister
of Defence be pleased to state:

(a) whether it 1s a fact that last
year a sum of Rs 30 crores was allow-
ed to lapse by the Defence Ministry,

(b) what were the schemes or pro-
jects which were thus allowed to
remain incomplete or were abandoned,
and

(c¢) the effect they had on the effici-
ency of the Defence organisation?

The Deputy Minister of Defence
(Shri Raghuramaish): (a) No, Su The
amount surrendered from the Defence
Grants during 1957-58 was about
Rs 10 crores

(b) Surrenders mainly occurred
under the budget provisions made for
the purchase of stores and capital
works including land acquisition pro-
jects In regard to stores, the procure-
ment and supply in conformity with
governmental procedures resulted n
their not being deliverable before the
end of the financial year. In regard to
capital works and land acquisition, the
requusite proceedings could not be
completed within the expected time
The schemes concerned are, however,
not abandoned or left incomplete

(c) Delays for the most part must
have adverse effects on adminstrative
efficiency There have, however, been
no more than such normal effects
Efforts made to reduce surrenders and
for full utilisation of grants resulted
in the quantum of surrenders bemg
smaller m 1957-58, which 15 3.2 per
cent as compared with those in pre-
vious years which range from 8 to 12
per cent
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Oll in Andaman and Nicobar Islands

*541. Shri Damani: Will the Minister
of Steol, Mines and Fuel be pleased
to state:

(a) whether recently signs of
peculiar mixture of oil and water had
been noticed in Andaman and Nicobar
Islands; and

(b) if so, whether any investigations
have been made?

The Minister of Mines and Oil (8hri
K. D. Malaviya): (a) No, Sur

(b) Does not anse
Nagarjunakonda Relics

Shri P. K. Deo:
*943, Shri B. C. Prodhan:
Shri L. Achaw Singh:
Will the Minister of Sclentifie
Research and Cultural Affairs be
pleased to state:

(a) the amount spent so far om
salvaging the archaeological relics 1m
the Nagarjunakonda area; and

(b) the estimated expenditurc to be
incurred on the construction of the
Museum for preservation of those
relies”?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) Rs 15,22,482 (upto January
1959)

(b) The cstimated” expenditure 1s
over Rs 15,00,000

Central Institute for Printing
Technology

*944. Shrl Pangarkar: Wili the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to refer to the reply
given to Starred Question No 1387 on
the 10th September, 1958 and state
further progress made in the proposal
to establish a Central Institute for
Printmg Technology in India”

The Minister of Scientific Research
and Cultaral Affairs (Shrl Humayus
Kabir): An expert committee is pre-
paring a detailed scheme for the
Central Institute of Printing Techno-
logy in consultation with printing
industry.
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Colonlea for Scheduled Castes and
Scheduled Tribes

*545. Shri Elayaperumal: Will the
Miruster of Home Affairs be pleased
to state whether the Central Govern-
ment have advanced or propose to
advance anv financial assistance to the
Madras Government for constructing
Colonies for Scheduled Castes and
Scheduled Tribes during the years
1958-59 and 1859-80?

The Deputy Minister of Home Affairs
(Shrimati Alva): No, Sir

Gold Production

*94s. { Shri Shivananjappa:
7\ Shri V. P. Nayar:

Will the Minister of Steel, Mines and
Fuel be pleased to state

(a) whether there has been any
decline in the production of gold in
India durmng the last four years,

(b) If so, the reasons therefor, and

(c) the steps taken to improve the
gold production®

The Minister of Mines and 0il (Shri
K. D. Malaviya). (a) Yes, Sir

(b) (1) Partly due to the exhaustion
of the rich lodes 1n the Kolar Gold
Fields

(11) Increasing cost of mining at
greater depths e

(1) Failure to locate fresh lodes
well 1n advance

(c¢) The Kolar Gold Fields area is
being structurally mapped and some
new cxtensions of lodes have been
predicted Drilling 1s proposed to be
undertaken to verify this prediction
Detailed mapping of the old mmne at
Ramgiri, Andhra Pradesh, s also
under way Gradually it 1z expected
to extend this work to the other gold
bearing areas in the country

Lease Money

*547. Pandit J. P. Jyolishi: Will the
Minuster of Defence be pleased to
state

(a) whether it 1s a fact that the
lease money charged on cultivable

land 1n cantonment areas 1s higher
than the amount charged as land
revenue in the adjoiung areas and

(b) 1f so, the action proposed to be
taken m the matter?

The Deputly Minister of Defence
(Sardar Mafjithia): (a) and (b) The
rent charged by the Central Govern-
ment on temporarily surplus military
lands m Cantonment areas leased out
for cultivation 1s basical.y different
from the land revenue charged by the
State Governments on private ands
in the adjyoining areas outside the
Cantonments and the two are not com-
parable

Lignite Deposits in Bikaner

*948. Shri T. B. Vitial Rao: Wil the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether the Expeits Committee
appointed to study the possibilities of
open cast mining of lignite deposits
at Palana in Bikaner, Rajasthan State,
has since submitted its report,

(b) if so the mam features of the
report,

(¢) whether Government  have
examined the same, and

(d) when action 15 likely to be
mitiated on the recommendations?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No

(b) to (d) Do not anse
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Coal Deposits in West Bengal
Shri Snbodh Hansda:
Shri 8. C. Samanta:
Shri R. C. Majhi:

Will the Minuster of Steel, Mines and
Fuel be pleased to state:

(a) whether 1t 1s a fact that new
deposits of coal have been found i1
West Bengal by the Geological Survey
of India,

(b) 1if so, the nature of coal deposits
found,

(c) whether any assessment has
been made about the quantity of coal
deposits 1n that area, and

(d) if so, the rough esumate thereof”

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) and (b) Yes,
Sir A coal bearing region extending

“use

over an area of 13 sq. miles has been
Joeated in Bankura District of West
Bengal Four seams of ooal have been
established so far in this area. The
grade of coal, however, ig reported to
be inferior in this region,

In addition to these a new depoat
of coal has been located near Ondal
(West Bengal). This has been estab-
lished to the extenslon of some of the
known seams of the Raniganj Coal-
field about a mile east of i1ts present
boundary In Ondal area, Narsamuda
and Upper Kajora bottom seams are
inferior m quality but Upper Kajora
top, lower Kajora, Bonbahal and Tops:
Kenda seams carry grade I coal

(2) and (d) Yes, Sir In Bankura
11 mallion tons (proved reserves) have
been assessed In Ondal area 5 26
milhon tons (proved reserves) have
been assessed with a much larger
quantity of probable reserves

Transactions with Foreign Countries

*951. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state

(a) whether 1t 1s a fact that many
transactions with foreign countries are
still being kept i suspense account
for long periods,

(b) 1if so, the nature of transactions
with foreign countries, account of
which has not been settled so far
'(country-mse). and

{c) nature of the steps taken or pro-
posed to be taken to clecar those
accounts?

The Deputy Minister of Finance

(Shrl B. R Bhagat): (a) and (b) A
statement 1s given below —

Statement of tramsactions wnth the Foreign Governments, vther thun Pakistan, outstanding for more

than 3 years
Net amount
oululndm#‘
8. No Country (Rs 1n lakhs) Nature of the transactions
1 Federation of Malaya 12 §5 The amounts outstanding agamnst countries
other than U, K generally represent the
2 Unted Kingdom 6 17 payments of pension, leave salary etc,
made on their behalf The outstandings
3. Kamran funder U K) 1 97  aganst U K are mainly for stores supplied,
services rendered and advances made
4 Hong Kong . 1 68
§. Other countries 179

ToraL

— e —

24°16
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(¢) The matter is kept under active
correspondence and where necessary
pursued through the normal diplomatic
channels.

UNES.C.O.

*952. Shri Ajit Singh Barhadi: Wall
the Minister of Education be pleased
to state:

(a) the total aid given by UNESCO
to the different institutions m India
during the year 1058-50 go far; and

(b) the method adopted for such
distribution and mode of selection of
grantees?

The Minister of Education (Dr
K. L. Shrimali): (a) and (b). A state-
ment 1s laid on the Table of the

House [See Appendix III, annexure
No 298]
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Rourkela Blast Furnace Plant

*954. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state-

(a) whether 1t 1s a fact that a
foreign contractor has been engaged
for clearing and railing the blast
furnace plant and equipment from
Calcutta Port to Rourkela;

(b) if so, the reasons for selecting
a foreign contractor for the work;and

(c) the expenditure incurred on this
item?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Bir.

(b) In order io ensure timely del-
very of all Blast Furnace equipment
urgently requred at site, m a co-
ordinated manner, 1t was decided to
make the supplers of the equpment
also responsible for its clearance at
Calcutta and transport to Rourkela

{c) Expenditure mcurred upto the
end of November, 1858 1s Rs 1,01,000.

Life Insarance Corporation

*955. Shri L. Achaw Singh: Will the
Minister of Finance be pleased to
state

(a) whether there has been any
change of procedure m the matter of
buying stocks and shares from the
market by the Life Insurance Cor-
poration of India, and

(b) 1f so, the nature thereof”

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b) For some time during the
last year the investment activity of
the Corporation consisted 1n the main
of consideration of offers placed by
the Brokers themselves on their own
mtiative As this was not in the best
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interests of the Corporation, pur-
chages are now being made by the
Corporation on a moderate scale by
placing, on 1its own initiative, orders
with its Brokers for purchase of speci-
fic scrips at specified prices Offers
made by Brokers are also considered,
as before, on mernts

International Geophysical Year
Conference

*956. Shri D. C, Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No 201 on the 24th November, 1958
and state.

(a) whether the report of the
Indian Delegation of Scientists which
attended the Fifth Conference of the
International Geophysical year held in
Moscow has been studred, and

(b) if so, the decisions taken there-
on?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Eabir): (a) Yes, Sir The report has
been studied by the Indian National
Commuttee for the International Geo-
physical Year

(b) The Commttee has recommend-
ed to the Indian Organisations parti-
cipating 1n the International Geophysi-
cal Year to continue their activities
in the present form for one more year
1e till the end of December 1050

Blast Furnace of Indian Iron and Steel
Company

957 Shri Rajendra Singh:
* | Shrimati Mafida Ahmed-

Will the Minister of Steel, Mines and
Fuoel be pleased to state

(a) whether 1t 1s a fact that the
Indian Iron and Steel Company man-
agement had sealed off all the blast
furnaces of their Plant at Bumpur
in January, 1959;

(b) if s0, the extent of loss of pro-
duction; and

MARCH 5, 1080
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(c) the reasons for sealing off of

ry

the blast furnaces?

The Minister of Steel, Mines ang
Fuel (Sardar Swaran Singh): (a) to
(c¢) Due to a strike by twelve crane
drivers the steel-making open hearth
furnaces of the Company at Burnpur
had to be closed down -Owing to the
stoppage of steel-making facilities the
Company had to curtail its production
of pig iron by closing down two blast
furnaces for a day or twoand runmng
the remaining two biast furnaces at
reduced level of production The loss
of production is estimated to be about
16000 tons of steel -

Western Zonal Counell

{ Shri Ram Krishan Gupta:
Shri Rajendra Singh:
959 Shri Assar:
* 7 Shri Keshava:
Shri Vajpayee:
| Shri Pangarkar:

Will the Minister of Home Affairs
be pleased to lay a statement on the
Table showing the nature of decisions
taken and suggestions made at the
second meeting of the Western Zonal
Council held at Bombay during last
week of December, 18587 .

The Minister of Home Affairs (Shri
G. B. Pant): A copy of the proceedings
embodying the decisions taken by the
Council will be laid in the Parhament
hbrary during the course of thus
month
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Reloading of Equipment at Rourkela

*“961, Shri Morarka: Will the Mims-

ser of Steel, Mineg and Fuel be pleas-
od to state

(a) the extra expenditure the Hin-
dustan Steel Private Ltd had to incur
for unloading the contents of the
wagons into a dump site and reloading
and transporting them to the contrac-
tor’s storage sheds m the Rourkela
Plant area,

(b) the Tosses suffered by way of
breakages etc on account of repeated
handling of the goods, and

(¢) whether any claim has been
preferred agamnst the Railways for
the same”

The Minister of Steel, Mines and
Fuel (S8ardar Swaran Singh): (a)
The extra expenditure has not yet
been worked out, but it 1s estimated
to be about Rs 50,000

(b) As the consignments are covered
by Transit Insurance, the question of
loss on account of breakages etc does
not arise

(c) No, Sir

Gold Bonds Scheme

.962 Shri D C. Sharma.
_ Shri L Achaw Singh:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No 624 on fhe 5th
December, 1958 and state the progress
made so far m finalisation of the gold
bonds scheme”

The Deputy Minister of Finance
{Shri B. R. Bhagat): The proposal 1&
still under consideration

Road Accidents

Shri Rajendra Singh:
*p63. . Shri Raghunath Singh
Shrimati Mafida Ahmed.

Will the Minister of Defence be
Pleased to state.

(a) whether 1t 1s a fact that three
armymen were killed on the 26th

JanuAry, 1038 due to a road mishap
rear the “India 1958 Exhibition”, New
Delhs, and

(b) the circumstances under which
the gecident took place?

The Deputy Mimster of Defence
(Sardar Majithia): (a) Yes, Sir

(b) The circumstances leading to
the gtcident are being investigated by
a court of inquiry the proceedings of
which have not vet been finalised.

Foreigners

388 f Shri Ram Krishan Gupia:
1385 {_8brl D. C. Sharma:

will the Minister of Home Affalrs
be plEaud to state

(a) the number of foreigners who
wvisited India during 1958, State-wise;
and

(b) the names of the countries from
w hich they came?

Tpe Minister of Home Affairs (Shri
G. B. Pant): (a) Information 15 avail-
able only in regard to the number of
foreigners who were granted visas to
visit India during 1958 This number
(excluding Commonwealth Citizens
and Pakistan nationals) was 32,283.

(b) Almost all countries 1n  the
world

High and Higher Secondary Schools
of Himachal Pradesh

1389 Shr1 Ram Krishan Gupta: Will
the Minister of Education be pleased
to state

(s) the total number of High and
Higher Secondars Schools in Hima-
chal Pradesh getting Government ad
at present, and

(b) the total amount of axd given
to each of them during 1858-58 so
far®
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The BMinister of Eduration (Dr.
XK. L. Shrimall): (a)

i Secondary School - N
Rs.
AV. Sdm!
«(B) [l) D. V Hi:h . 3,250
H. A.S Hi School,
(3) eergath i'h . 4,983
(3 Gomn H:gh School
Kotgarh 4,325
ToraL . . 2,558

Social Service Camps In  Punjab

1380, Shri Ram Krishan Gupla:
Will the Minister of Education be
pleased to state:

(a) the number of social ser?.iee
camps which have been organised with
assistance from the Central Govern-
ment in Punjab during 1858-58 so far;
and

(b) the total amount spent by the
-Government of India and the nuqlber
of participants, both boys and girls?

The Minister of Bducatien (Dr. K. L.
Shrimalf): (a) 128 camps (from 1-4.58
to 20-2-59).

. No. of participants
(8 SiEmemiipe Boys P&lrﬁ Total

Rs. 2,34,466.38 8,497 1,964 10,461

Note: *The figure given for expendi-
ture is liable to revision on setilement
of audited accounts.

LAS. and LP.8. in Punjab

1391. Shrl Ram Krishan Gupta:
Will the Minister of Home Affairs
be pleased to state the number of
I.A.S. and IL.P.8. Oficers appointed in
Punjab by direct recruitment during
1958-59 so far?

The Minister of Home Affairs (Shri
G. B. Pant):

Indian Administrative Service 8
Indian Police Service 2
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Permanency for Employees

1392, Shri 8. M, Banerjee: Will the
Minister of Defence be pleased to
state;

(a) the total number of industrial
and non-industrial employees in
Defence Establishments made perma-
nent upto lst January, 1059; and

(b) the number of those likely to
be made permanent during 1950-60?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). ‘The
information is being collected and
will be laid on the Table of the Lok
Sabha as early as possible,

Promotion of Indusirial Warkers

1398, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the number of industrial wor-
kers promoted to Superior ‘B’ Grade
in Ordnance Factories during the
period from 1st January, 1857 to 1st
January, 1859; and

(b) the number of non-industrial
employees promoted during the same
period?

The Minister of Defence (Shei
Krishna Menon): (a) 108.
(b) 87

Unserviceable Btores

13%4. Shri 8. M. Ranerjee: Will the
Minister of Defence be pleased to
state:

(a) the value of stores in the Ordn-
ance Factories and Depotz declared
unserviceable as on the 1st January,
10859;

(b) the steps taken to use these
stores for other purposes; and

(c) whether this stock is likely to
be auctioned?

The Minister of Defence (Bhri
Krishna Menon): (a)

Ordnance Factories— Rs. 1,14,708

Ordnance (Military)
Depots—. Ra. 8835581
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It is presumed by Depots is meant
the Military Ordnance Depots where
stores are kept and issued to  the
:.lumlngunlu as and when requir-

(b) Before stores are disposed oft
every effort 15 made for their re-
utilisation by issue for repair, dun-
nage, racking and improvised accom-
modation for personnel BServiceable
components are retrieved Steel, brass
and copper scrap 1z offered to  the
Ordnance Factories for use

Since June 1958, an inter-services
technical team 1z gonng round the
various depots to examine surplus
stores for suggesting alternative uses
‘before they are disposed of

{c) Yes, the unserviceable stores for
which no alternative use ran be
found, will be disposed of by auction

Scholarships for Studies in Humanities

1395. Shrl Ram Krishan Gupta.
Will the Mimster of Education be
pleased to state the number of stu-
dents who will be sent abroad during
1958 on scholarships granted by the
Government of India for higher stu-
dies 1n humanities?

The Minister of Education (Dr. K L
Shrimall): A Statement 1s laid on the
Table of the House [Sec Appendix
111, annexure No 30}

Special Re-organisation  Unit

1396, Shri Damani: Will the Mns-
ter of Finance be pleased to state

(a) the progress made in the tran-
ing of Section Officers according to
the scheme submitted by Special Re-
organisation Unit in the method of
work-study techniques,

(b) if so, the number of officers
traizned and those undergoing train-
ing, and

(¢) the benefits that have been
drawn or wall be drawn now’

The Minister of Finance (Shri
Morar}l Desal): (a) to (c) Twenty-

five officials, including seventeen Bec-
tion Officers from various Minsirias
and some officlals deputed by State
Governments, have so far been tram-
ed in work-study techmques by the
Special Re-organisation Unit The
traiang of another batch will com-
mence shortly

The trained personnel will be utilis-
ed for carrying out work-studies n
the Minstries concerned

Central Loans for Scavenger Colomles

1397. Shri Daljit Singh: Wil the
Minister of Finance be pleased to lay
on the Table a statement showing the
loans and grants from Central Gov-
ernment to different States for estab-
hshing scavenger colonies during
1858-59 so far”

The Minister of Finance (Shri
Morarjl Desai). No request has been
received by the Mimstry of Finance
from any State Government so far
durmg 1958-59 for loans and grants
for establishing scavenger colonies

Educational Development Programmes,
Orissa

1398. Shri P K. Deo Will the
Minister of Education be pleased to
state

(a) whether the finalised educa-
tional development programme for
1958-59 and for the remmning period
of the Second Five Year Plan has
been received from the Government
of Orinsa and examined by the Central
Government and

(b) what arc the details of that
programme and what 1s the result of
examination®

The Minister of Education (Dr.
K L Shrimali). (a) The finahsed
programmes for 1958-59 and 1959-60
in respect of the schemes falling
within the purview of the Ministry of
Education have been received and
exammed Similar programme for
190680-61 will be received 1n early 1960.
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(b) The break-up of the outlays for
1958-59 and 1859-00 is as follows:

8- 1
L

Elementary Education 4501 84 31
Secondary Education 22 56 3092
Untversity Education 19 34 28 s8
Other Education Schemes 7 %o 10 65

TotaL 94 71 154 36

The outlay in each case 15 within
the ceihng approved by the Planming
Commussion

Seizure of Smuggied Gold

Shri Raghunath Singh:
Shri L. Achaw Singh:

Will the Minister of Finance be
pleased to state:

Shrimati Mafida Ahmed:
1399,

(a) whether 1t 15 a fact that about
3,500 tolag of gold were seized on the
ind February, 1959 from an Air India
International aircraft at Santa Cruz,
Bombay;

(b) the schedule route by which the
plane had arnived;

(c) whether any other document was
found 1n the aircraft, and

(d) whether any person was arrest-
ed 1n that connection and any investi-
gations have been made?

The Minister of Finance (Shri
Morarjl Desai): (a) and (b). Yes Sir
3,675 tolas of gold were recovered
from the Air India International air-
craft that arrived at Santa Cruz,
Bombay on 1st February, 1959 from
London via Dusseldorf-Geneva and
Beirut

(c) No documents were found in the
aireraft

(d) Yes, Sir
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1400. Shri Daljit .SBingh: Will the
Minister of Steel, Mines snd Fuel be
pleased to state the nature of steps
being taken and proposed to be taken
in the country to make India'‘delf-
sufficient in the manufacturing of steel
wire for Small Scale Industries?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): There is
at present suffictent capacity for the
production of wire in the country as
a whole Recently three new achemes
for the production of wire in Bombay
and Delli have been approved for a
total capacity of 16,700 tons per an-
num It is proposed to permit some
small units (below 50 workers) in
areas where there is insufficient capa-
city for production of wire

Orissa State Youth Welfare Board

1401. Shri Panigrahi: Will the Minis-
ter of Education be pleased to state:

(a) whether the Central Govern-
ment has offered any grant to the
Orissa State Youth Welfare Board
for the years 1958-59 and 1959-60;

(b) if so, the amounts thereof;

(c) the nature of projects which
have been proposed to be undertaken
by the State Youth Welfare Board
with the central grants;

(d) whether grants have been given
to any other State Youth Welfare
Board for Youth Welfare activities 1n
1958-50 and 1959-60; and

(e) 1f so, the amounts of grants
given and to which State Boards?

The Minister of Education (Dr. K. L.
Shrimall): (a) No, Sir;

(b) and (c¢) Do not arse

(d) No, Sir

(e) Does not arse

Educated Unemployment in Bihar

1402, Shri Anirudh Sinha: Will the
Minuster of Education be pleased to
state’

(a) the total amount of grants
given to the State of Bihar during
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the year 1957-58 ,and 10585 for

reheving educated» unemployment,
and

(b) the total number of persons
employed during the same period
wunder the above scheme year-wise?

The Minister of Education (Dr.K.L.
Shrimall): (a) No grant was given to
the State Government during 1957-58

As for 1958-58, according to the
new procedure introduced this year
for sanctioning Central grants to the
State Governments, separate sanctions
on indwvidual schemes are not 1ssued
in the beginning of the year Instead
“‘Lump sum advances’ have been re-
leased by the Mimstry of Finance
‘Payment sanctions’ will be issued to
the State Governments on receipt of
the progress achieved in the  first
three quarters and the estimates for
the 4th quarter No grants have so
far been, therefore, sanctioned to the
State Governmint as such for this
Scheme during 1958-59

{b) The numbei of persons employ-
ed during 1957-58 15 nil

The number of persons allotted to
the State Government during 1958-59
18 1580 teachers and 32 1nspecting
oflicers

Pilot Projects in Orissa

1403 Shri P, G Deb: W1ll the Minis-
ter of Education be pleased to state

(a) whether the Central Social Wel-
tare Board has allotted some financial
assistance to Ornssa for opeming pilot
projects there, and

(b) whether the above aid will be
extended to the State during the re-
maining years of the Second Plan ana
if so, how much?

The Minister of Education (Dr K. L.
Shrimali): (a) Yes, Sir

(by Yes, Sir, upto a2 lmut of
Rs 25,000 for a Project of this pattern
sanctioned by the Board
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Education Development in Rajastham

1405. Shri Onkar Lal: Wil the
Minsster of Education be pleased to
state the amount allocated so far
during the Sccond Five Year Plan
period to Rajasthan State for the
educational development programme?

The Minister of Education (Dr. K. L.
Shrimall). Against the total provision
of R8 1058 crores made for educa-
tional development programmes (in-
cluding scheme, on Technical Educa-
tion and Cultural Activities) of
Rajasthan State, during the Second
Plan, the following amounts were
allocated for the first three years of
the plan, and included in the State
Budget

1956 57 1 41 crores
1957-58 175 crores
1958-59 1 90 crores

For the year 1950-60 the Planning
Comrmussion have approved an outlay
of Rs 299 crores

The total expenditure incurred
during 1956-57 and 1957-58 amounted
to Ré 0 71 crores and Rs 1 37 crores
respecively The revised estimates
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show that an expenditure of Rs. 1°89
crores is likely to be incurred during
the current financial year.

Post-Matrie Scholarships

1408. Shri Siddiah: Will the Minis-
ter of Educatien be pleased to refer to
the reply given to Unstarred Ques-
tion No. 483 on the 28th November,
1858 and state:

(a) the number of students of the
Scheduled Castes, Scheduled Tribes
and Other Backward Classes who have
been awarded Post-matric scholarships
State-wise for 1858-59;

(b) whether all the Scheduled
Castes and Scheduled Tnbes students
who applied for scholarships  have
been awarded scholarships; and

(c) if not, the reasons therefor?

The Minister of Education (Dr. K. L.
Shrimall): (a) A statement is laid on
the Table of the House [See Ap-
pendix III, annexure No 31]

(b) No, Sir

(c)_The Scheduled Castes and Sche-
duled Tribes students who were not
ehigible for scholarships and those who
failed to complete their applications
in time have not been sanctioned
scholarships for 1958-59

Monuments in Mysore

1407, Bhri Siddiah: Will the Minis-
ter of Sclentific Research and Cultural
Affairs be pleased to refer to the
reply given to Unstarred Question No
2602 on the 24th September 1958 and
state,

(a) whether the amount allotted for
the maintenance and special repairs
of each of the protected monuments in
Mysore District for the year 1958-59
has been fully spent;

fh) the nature of the special re-
paurs, i any, made to them; and

{c) the agency by which the work
is being executed?
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The Deputy Minister of Scienfifle
Restarch and Cultural Affairs (Dr. M.
M. Das): (a) No, Sir; the financis}
year is not yet over.

(b) Special repeirs to only one
temple in Mysore District viz. Sef
Kesava Temple at Somnathpur is
being carried out during the current
financial year. The nature of special
repairs is as follows:—

(1) Removal of old parous and
dead concrete over the roof of the
Dalans and water tightening the
same with new brick jelly con-
crete laid over with two courses
of fiat tiles and top plastered with
Iime mortar as per old clues of
construction

(2) Removal of undulated stone
flooring all-round the court-yard
with new dressed stone flooring
over lime concrete bed and recess
pointing.

(c) By contract and departmental
labour

‘Emporium in the Secretariat

1408. Shri Rajendra Singh: Will the
Minister of Home Affairs be pleased
to state’

(a) whether 1t 15 a fact that an
emporium has been opened in  the
basement of South Block of the
Secretariat which 13 to be run by the
Army Wives Associations, and the
proceeds of which shall be used for
the school buses and other amenities
for the chuldren of the Army officers:
and

(b) 1if so, whether the same facilities
can be extended to the civil side also”

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) Yes, a
welfare shop 18 being run in a portion
of the hutments outside the South
Block by the Army Wives Welfare As-
sociation, which 1s a private body.

(b) the question of extend.ng sim-
lar facilities to the civil side will be
considered if such & request is recelv-
od,
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Discrotionary Fund
Shri 8. O, Samania:

100, J CL0 A Mlahra:

Bmt lia Palchoudhuri:

Will the Minster of Home Affairs
be pleased to state:

(a) whether any grants were given
to deserving institutions which are
rendering service to the public from
his discretionary fund during 1957-58
and 1938-59 so far;

(b) if so, which are those institu-
tions and how much money has been
granted to each institution, and

(c) how many political sufferers
have benefited by this fund during the
same period”

The Minister of Home Affairs
(Shri G. B. Pant): (a) Yes

(b) A statement 1s laid on the
Table of the Sabha [See Appendix
III, annexure No 32]

(c) 1957-58—182
1958.59 (upto 28-2-58)330

Eviction of Scheduled Castes and
Scheduled Tribes

1410 S Shri R. C Majhi;
" | Shri Subsdh Hansda:

Will the Minister of Home Affairs
be pleased to state whether any direc-
tions have been issued to the State
Governments to direct District Magis-
trates to safeguard the interest of
Scheduled Castes and Scheduled
Tribes against their evictions from
lands as recommended by the Com-
missioner for Scheduled Castes and
Scheduled Tribes in his report for
1957-58°

The Deputy Minister of Home
Affairs (Shrimati Alva): The Govern-
ment of India have not issued sepa-
rate instructions to the State Govern-
ments in respect of this recommenda-
tion. All the recommendations made
by the Commissioner for Scheduled

Castes and Scheduled Tribes in bis
report for 1987-38 have been for-
warded to the State Governmetits for
necessary action as usuml

Ferro-Manganese FPlant in Mywore

1411, Shri Keshava: Will the Minis-
ter of Bieel, Mines and Foel be
pleaged to state:

(a) whether there 1s any ferro-
manganese plant functioning in
Mysore other than the one at Bhadra-
vatty, and

(b) if so, its location®

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir—a plant set up by Messrs Electro:
Metallurgical Works (Private) Ltd

(b) At Dandeh

Museums in Mysore State

1412 Shri Keshava: Will the Minis-
ter of Scientific Research and Cul-
tural Affairs be pleased to state’

(a) whether the Government of
Mysore have submitted any scheme
for development of museums, and

(b) if so, the help that Centre has
rendered m this behailf”

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir

(b) The State Government have
been requested to send rewvised pro-
posals on the basis of priorities fixed
recently by the Central Advisory
Board of Museums

All Indis Bar

1413. Shri Ram Krishan Gupta:
Will the Minister of Law be pleased
to state the nature of steps taken or
proposed to be taken to form an auto-
nomous and unified All-India Bar to
ensure maximum utility and efficiency
of the legal system”

The Deputy Minister of Law (Shri
Hajarnavis): It will now be conmder-
ed in the light of the recommenda~-
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tions contained in the Law Commis-
gion’s Report on the Reform of
Judicial Adminmistration published
recently., The exarunation is likely
to take some further time.

Colombo Plan

1414 Shri Ram Krishan Gupta:
Will the Minister of Finance be
pleased to state the nature and extent
of aid to be given by India under the
Colombo Plan durng 1959-680
{Country-wise)”

The Minister of Finance (Shrl
Morarjl Desal): The Government of
India will continue to give technical
assistance m the nature of provision
.of traming facilities in Indm and
services of Indian expetts to India's
neighbours who are members of the
Colombo Plan, during 1959-60 1In
addition, during the same year. écono-
mic assistance will be given to Nepal
through the Indian Aid Mission fo
the execution of development schem
constructtion and maintengnce of
roads, and conducting of survess, ete

The exact extent of Indm's aid will
depend on the requosts, which may
be received during 1859-80 The
following budget provisions have
been proposed for the coming finan-
«cial year

Technical assistance

to neighbouring

countries Rs 16,25,000
Economic  assistance

to Nepal Rs 1,90,00,000

Sanskrit University at Kurukshetra

1415, J Sbri Ram Krishan Gupta:
1 Shri Prakash V. Shastri:

Will the Minister of Education be
pleased to state.

(a) whether it 15 a fact that the
Punjab Government have requested
the Government of India for md for
‘establishing a residential Sansknt
Xniversity at Kurukshetra; and

(b) if so, the action taken thereon?
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The Minister of Education (Dr. K, L.
Shrimall): (a) and (b). No, Sir. But
in December, 1856, such a request was
received by the University Grants
Commission and the Punjab Govern-
ment was informed that the general
policy of the Commission was not to
make any grants towards the estab-
lishment of new Universities

Reorgunisation of Secretariats of
Union Territories

Shrl Ram Krishan Gupia:
1416.2 Shri Hem Raj:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 036 on the
15th December, 1958 and state the
further progress made in the reorgani-
sation of administrative set up of
Secretariats of Himachal Pradesh,
Manipur and Tripura?

The Minister of Home Affairs
(Shrl G B. Pant): The matter 1s still
under consideration

Raw Material for Steel Re-rolling
Miils

1417. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state*

(a) whether 1t s a fact that steel
re-roling mills are cxperie 1ng diffi-
culty in getting raw material, and

{b) 1f so, the steps taken In the
matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir, t1ll recently supply of billets
to the re-rollers was 1nadequate to
meet their entire requirements

(b) With the increased Indigenous
production of billets, the position has
improved from the beginning of this
year The ullotment of billets to re-
rollers has been nearly doubled from
the current quarter.
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Oultural Affzirs be pleased to state-

(a) the amount spent for the main-
tanance of Sanch: monuments during
1968-50; and

(b) the amount proposed to be
spent during 1958-80°

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr
M. M. Das): (a) Rs 53,468

(Upto 31st January, 1858)

(b) This will depend on the funds
to be voted by Parliament

Fatehpur Sikri Monuments

1419 Shri Pangarkar. Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state

(a) the amount spent for the man-
tenance of Fatehpur Sikri monuments
during 1958-59, and

(b) the amount proposed to be
spent during 1959-60”

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr
M M. Das): (a) Rs 12,028 00

(Upto 31st January, 1959)

(b) This will depend on the funds
to be voted by Parliament

Visitors to Red Fort

1420. Shri Pangarkar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) the number of visitors to Red
Port during 1958-59 so far, and

(b) the amount obtained by the sale
of tickets to wvisitors during the same
period?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr
M. M. Das): (a) 5,890,773

(From Apnl, 1958 to January, 1939)

(b) Rs 69,761,08
380 LSD—3

Jams Masjid

1421, Shri Rameshwar Tantia: Wil
the Ministey of Selentific Regeareh and
Cultural Affairs be pleased to state:

(a) whether Government are aware
that the hghtening conductors of the
Jama Masud Delhi are not working,
and

(b) if so, what steps have been
taken to set these conductors working
again to avoid any possible damage
to the Mosque”

The Deputy Minister of Scientific
Research and Culiural Affairs (Dr
M. M Das): () and (b) The Shah
Imam, Jama Ma<yid has reported that
the lightening conductors or both the
mnarets and the Central Dome of the
Jama Mawnd are 1in a dangerous state
and has 1equested that these may be
checked up and repaired Though
the Jama Masnd 15 not a protected
monument ihc request of the Imam
15 being considered

Indian Capital Investments Abroad

142% Shri Shree Narayan Das: Will
the Minister of Finanes be pleased to
state

(a) whether any assessment has
been mude as to the amount of total
Indian capital that has been invested
mn other countries during 1958,

(b) 1if so, the total amount so

mvested giving separate figures for
each country,

(c) the total Indian capital invested
m other countnes upto 1958,

(d) whether any applications for
such pernmussion from Indian citizens
are still under the consideration, and

(e) if so, their number and the
amounts of capital for which permis-
sion has been sought?

The Minister of Finance (Shrl
Morarjl Desai): (a) The Reserve
Bank of India conducts periodical
surveys of India’s Foreign Laabilities
and Assets abroad The last survey
was conducted by the Reserve Bank
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of India i 1955 in respect of the
foreign liabilities and assets of Indian
joint stock companies, and holdings of
foreign securities, shares and deben-
tures held by banking companies as
nominees, agents or custodians on
behalf of individuals and partnerships
resident in India This survey did
not, however, cover assets held by
mndaviduals abroad No survey has
been conducted after 1955 Only
partial information s, therefore
available from the Excharge Control
Statistics maintained by the Reserve
Bank of Indi: Complete details can
be mvailable onlv when the next sur-
vey 1s undertaken

th) Thc following table gives the
position tegarding changes m non-
officsal Indian capital invested abroad
during Januarv-November, 1858, as
collected from the Exchange Control
Statistics

11 1akh of Rupees
—28 4

U K

USA +1 5

Malaya 156

Other Countrics —5-8
1oTar -26 =

Note — —means increase of Indian
investments avroad

4+ means disinvestment
capital abroad

The data are subject to the follow -
ing hmitations —

of Indian

(1) No details are available in
Exchange Control Records for
capital receipts in sterling
area currencies n amounts
belos Rs 20,000

{n) Changes 1in the company
balances during the period
are not covered

fu1) It 1n possible that somne of
thec payments and receipts
mcluded 1n this statement
are in the nature of mgrant
transfeis and are also inclu-
sive of payments and receipts
on account of foreign control
led companies

MARCH 5, 19%
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(e) As at the end of 1958 the non-
official Indian capital invested in long
term assets abroad stood at Rs 62.69
crores to the Survey of
Indm’s Foreign Liabilities and Assets,
During 10536, 1957 and January-
November, 1958 it 13 estimated, on the
basis of exchange control statistics
that there has been a net reduction
of about Rs 50 lakhs [This later
figurc 1s subject to the same limita-
tions as are mentioned in reply to
part (b) of the question above]

(d) and (e) Yes, Sir One appli-
cation 1» pending with the Govern-
ment, requiring permnussion for export-
ing provisions and other goods worth
about Rs 2,55070 to the UK for set-
ting up an Indian Store in London

Survey of India

1423. Shri 8, M. Banerjee: Wil
the Minister of Scientific Research and
Cualtural Affairs be pleased to state

(a) whether 1t 15> a fact that Class
III und Class IV employces working
in the field units of Survey of India
are subjected to accidents and serious
diseases because of the nature of
work

{b) 1if s0, number of employees who
were injurcd and seriously taken sick
during the period from 1953 to 1958,

(c) number of them died of acc-
dents and sickness separately, and

(d) amount of (ompensation 1f
any paid to their dependants”

The Deputy Minister of Scieatific
Research and Cultural Affairs (Dr
M M Das). (a) No Sir The Survey
of India staff working i1n the field are
not subjected to any spucial risks
because of the nature of their work
They are exposcd to the same risks
as the inhabitants of the areas m
which thev are working

(b) During th¢ six years from 1953
to 1958 inclusive 9 persons were
njured and 53 fell sick

{c) 8 men died as a result of acci-
dents and 16 as a result of sickneas
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(d) Extraordinary pension was
sanctioned in two cases @ Rs. 0.35
pan. to one and Re. 1688 pm. to
another. Three more cases for grant
of extraordinary pension are under
consideration.

Burvey of India

1424. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Culiaral Affairs be pleased to state

(a) the special reasons, If any, for
stationing number of circle offices and
party headquarters of the Survey of
India in hill stations, mz, Abu, Bhil-
long and Mussoorie;

(b) whether the same puipose can
be achieved by shifting the said offices
to the plains,

(¢) whether this would also be
economical foi Goveriment and

(d) f so, whether any such step 15
contemplated 1n the near future?

The Deputy Minister of Scientfic
Research and Cultural Affairs (Dr.
M M. Das): (a) The only Circle
Oftice located at a hill station 15 the
Western Cirele Office at Abu  The
reason for locating the headquarter:
of this newiv cicated Circle at Abu
was< that accommodation was readilv
avallable there but not at anv other
surtable place

Survev Parties art located in Shil-
long and Mussoorie because the Sur-
vey of India has accommodation there
Moreover, it 1= desirable for proper
performance of stereo work and the
accuracy of map< that the work be
done 1n a cool. drv atmosphere free
from dust

(b) The ¢irel and the party head-
quarters could be removed to the
plaing provided suitable buildings are
available, and provided the atmos-
phere 1s not too hot or moist, and 1s
reasonably free from dust In the
alternative, air-conditioning would
have to be provided in part of the
premises

ic) No, Bir
sd) No, Sir

Sarvey of Iudia

1425, Bhri 8. M. Banerjee: Will the
Minister of Belentific Research and
Cultura] Affairs be pleased to state:

(a) whether the works committees
in Photo Latho Office, Calcutta; Photo
Zinto Office, Dehra Dun and Hathi-
barkala Litho Office, Dehra Dun under
the Survey of India are functioning
rnctively;

(b) 1if so, number of meetings held
m 1958;

(c) items discussed,

(d) items on which agreements
were reached, and

(e) decisions implemented?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

{b) Photo Litho Office, Calcutta—l1.
Photo Zinco Office, Dehra Dun—11.

Hathibarkala Litho Office, Drehra
Dun—14

(c) to (e) A large number of sub-
yects were discussed, and recommen-
dations made Some have been
implemented, some are being imple-
mented, while others are being
examined

Sarvey of India

1426 Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the total number of employees
working in the Survey of India sent
on depaitmental leave during 1957-58;
and

(b) the total number of employees
who drew half of their pay during
departmental leave in 1957-58”

The Deputy Minister of Sclentific
Research and Caltural Affairs (Dr.
M. M Das): (x) 336,

{b) 11
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Scholarships

1429, Shri Ram Garib: Wil the
Minmster of Education be pleased to
state

Y&6,000

{o,000

(a) the number of students granted
Government of India scholarships
during 1957-58, and

(b) the amount spent thereon?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b) A state-
ment 18 laid on the Table of the House
[See Appendix III, anmexure No. 33.]

Trusts run by Government Servaats

1430 Shri 8. M. Banerjee: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether Government servants
are permitted to set up family trusts;

(b) if s0, how many Government
:e;vmhhnenmbeenpermmed.

(¢) whether any Government ser-
vant {n Delhi is running such a trust?

The Minister of Home Affairs (Shri

G B. Pant): (a) Each case is decided
on its ments,

(b) and (c). The information will
be collected and laid on the Table of
the House
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0il Mills in Bijapur

1434. Shn  Sugandhi: Will  the
Minister of Finance be pleased to
state v

ta) the number of standard muilis
in the large scale sector and baby oil
mills in the small scale sector in the
District of Biapur;

(h) the production of oil, by them
for 1056-57, 1957-58 and for the first
mne monthe of 1958-59,

(c) the vxcise duties paid by thewe 5
mills for the said years, and

td) the numbur of cases detected
for evasion of excise duties for the
*did period and penalties imposed?

The Minister of Finance (Skn
Morarji Desal): (a) to (d). There mre
41 oil miils in Biyapur District, out of
which 4 mills employ standard type
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ol expellers, 7 employ rotaries and
30 have baby expellers for extraction
of vegetable non-essential olls Out
of these 41 factories, production of
12 factories was subject to Central
Excise Duty, the remmning factories
producing less than 75 tons were. s0
far, exempt from payment of duty
Central Excise Control was, however,
being kept on all o1l mills capable of
producing more than 20 tons and upto
75 tons even though they were not
required to pay any duty From 1st
March, 1939, however, the slab exemp-
tion has been abolished and all ml
mulls, employing power, have to pay
Central Excise duty

A statement showwng production,
duty realised, the number of cases
detected during the years 1856-37,
1957-58, and for the nine months of
1058-50 1s laxdd on the Table of the
Sabha [See Appendix III, annexwe
No 341

Shoveils for the Hindustan Steel
(Private) Ltd

1435 Shri Morarka Will the Minis
ter of Steel, Mines and Fuel be plrased
to late

(a) whethes it 15v ¢ fuct that the
Hindustan Steel (Private) Ltd has
placed an order with one company for
3 shovels at Rs 930546 cach and one
from anothcr company at Rs 10 80 000
and

tbY if so the justiication for pay
g a higher prict 1o the vecond party

The Minister of Steel, Mines and
Funel (Sardar Swaran Singh): (a) No,
Sir Order for all the fous electrnic
shovels requuel for the Rourkela
Projcet have been placed by the
Hindustan Steel Private Limited at
Fs 1008 990 cach

(b) Doe. aot arise

Libraries in Punjsd

1a3¢. | Shri D. C. Sharma:
' | §hri Ajit Singh Sarhadi:

Will the Minister of Edueation be
pleased to state*

(a) whether any amount has been
given for extension of Librarmes in
Punjab during 1957-58 and 1958-59,
separately,

(b} if so the number and names of
places where libraries were opened
during this period and

(c) the amount allocated during
1959-60 for this purpose?

The Minister of Education (Dr.
K L Shrimali): (a) to (c) The mnfor-
mation 13 being collected from the
Punjab Government and will be laid
on the Table of the House as soon as
1t 1 received

Survey of Mineral Springs

1437 Shn Rami Reddy: Will the
Minister of Sieel, Mines and Fuel be
pleased to state

(a) whether a survey of the mineral
springs in the country has been under-
taken,

(b) if so0, the places where the sur-
vey has been undertaken and the re-
sults of the survey; and

tc) the action taken or proposed to
be taken by Government on the re-
sults of the survey?

The Minister of Mines and Oi} (Bhri
K. D. Malaviya): (a) and (b). A num-
ber of springs were mvestigated by the
Geological Survey of India between the
vear 193¢—55 A statement giving
details 1s laid on the Table of the
Sibha [See Appendix III, annexure
No 35] Besides, detailed information
is avatlable in the following Geological
Survey of India Publications copies of
which are available m the Library of
Parhament

1 Indian Minerals Vol XII, No. 2
“Mineral Springs of India” by
P K Chatteriee
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2. Records of the Geologioal Sur-
vey of Indis, Vol 80, “Review
of the Mineral Production of
India for the years 1034—-48"

(c) Since the investigations con-
ducted do not reveal any mineralisa-
tion of an economic nature no further
mction has been taken or is proposed
to be taken at present,

Injury o a Girl by a Diving Aceroplane

1438, Shrimati Mafida Ahmed: Will
the Minister of Defence be pleased to
state:

(a) whether Government’s attention
has been drawn to a news item pub-
lished in Assam Tribune dated the 8th
January, 1939 that a girl was knocked
down and severely injured by a too
low diving aeroplane at a distance of
about fourteen miles from Jorhat; ahd

(b) if so, the action taken in the
matter?

The Minister of Defence (Shri V. K
Krishns Menon): (a) Yes.

(b) The matter has been investi-
gate. D cciplnary  action against
the pilot of the aircraft is under consi-
deration.

EKonarak Temple

7429, Shri Panigrabi: Will the IMinis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether watchmen have been
appointed for Konarak temple by the
Department of Archaeology;

{b) if so, the number of watchmen
posted there;

(c) whether their services have been
made permanent; and

(d) if not, reasons therefor?

The Depuly Minister of BSclentific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Bir.

(b) Two.

(c) and (d). Formerly the two
‘chowkidars’ posts were on the Work

MARCH 8, 1%

Wristen Answers qos

Charged Establishment. These posis
have since been convertsd into perma-
nent ones. The question of confirma-
tion of the persons concerned againat
the permanent posts is under consi-
deration.

Taxation Office of Manipur Admiuie-
tration

144¢. Shri L. Achaw Bingh: Will the
Minister of Home Affairs be pleased o
state:

(a) whether it is a fact that water
rate oollection has been transferred to
the taxation office of the Manipur Ad-
ministration; and

(b) if so, whether the whole staff
has also been transferred?

The Minister of Home Aflatrs (Bhri
G. B. Pant): (a) Yes

(b) Yes.

Military Officers in Civil Services

1441. Shri Aurobindo Ghosal: Will
the Minister of Home Affairs be plens.
ed to state:

(a) how many mihtary officers have
been appointed in the clvil services
under the Central Government in 1958,
1957 and 1858; and

{b) the reasons therefor?
L]

The Minister in the Minintry of
Home Affairs (Shri Datar): (a) and
(b). The information is not available,
and is being collected. A statement
will be laid on the Table of the House
in due course.

Iron Ore in Andhra Pradesh

{ Shri Nagt Reddy:
1442. { sbri D. V. Rao:

Will the Minister of Steel, Minss
and Fuel be pleased to state:

(n) whether any survey has been
made to map out areas containing
more than 50 per cent. iron in Andhra
Pradesh;
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{h) i »0, whather any sstimate of
the reserves of iron ore has beea
made, and

{c) the extent of ore mined from
1950 to 1968 in Andhra Pradezh®

The Minister of Mines and Oll
(8hri K. D, Malaviya): (a) Yes, Sur
Geological Survey of India invest-
gated deposits of wron ore contawning
more than 50 per cent iron at Chabal
and Pagadalapalle :n Cuddapah dus-
trict, between Veldurti and Ramalla-
kota 1n Kurnool district, near Jaggy-
yapeta in the Krishna district and at
Amberpet 1n the Karimnagar district
Work 15 under progress 1n the
Khammamet district

(b) Yes, Sir The reserves estimated
so far are of the order of 20 mullion
tons

(c) The extent of ore mined from
1850 to 1858 1s as follows —

Year Producnon (Tonw)

1950 Not available

1951 Not avaulable

1952 16,313

1953 76 544

1954 288 3181

1959 386 33K

1946 I8 €71

1957 267 303

1958 192 742
(Provistonal)

Teaching of Sanskrit

1448 Shri Vajpayee: Will the Minis-
ter of Education be pleased to state

(a) whether the question of includ-
g the study of Sanskrit as a com-
pulsory subject in Secondary Schools
as recormmended by the Sansint Com.
mssion was congidered by the Central

Board of Education at its
26th annual meeting held at Madras

recently,
m:lb)ﬂn, the decision taken thereon;

(c) other recommendations made
and decisions taken at the mesting?

The Minister of Education (Dr. K L.
Shrimall): (a) Yes, Sir.

(b) and (¢). The proceedings of the
last maeting of the Central Advisory
Board of Education held at Madras in
January, 1989, containing the recom-
mendations of the Board have not yet
been finalised A copy of the proceed-
ings will be made available to the
Parliament Library in due course.

Medicinal and Tollet Preparations Aot

1444. Shri Jinachandran: Will the
Minuster of Finance be pleased to
state

(a) whether 1t 18 a fact that Gov-
ernment of Kerala have recommended
to the Centre to exempt Ayurvedic
preparations of Asavas and Arnishtas
from the provisiong of the Medicinal
and Toilet Preparations Act, and

{b) 1if so, the action taken mn the
matter?

The Minister of Finance (Shri
Morarjl Desai): (a) Yes, Sir In fact
the Central Government had enquired
from all the State Governments as to
whether they saw any objection to
Ayurvedic preparations contaming
self-generated alcochol being exempted
from the scope of the Medicinal and
Toilet Preparations (Fxeise Duties)
Rules The Government of Kerala
have replied to this communication
stating that they would have no objec-
tion to the proposal

{b) Reples from some of the other
States are awaited As soon as all
these replies have been received, the
matter would be further considered

State Bank of India

Shri Subodh Hansda:
'“"{suu C Samanta:

Will the Minister of Fimanee be
pleased to state:

(a) how many branches of the Siate
Bank bhave been opened in West
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Bengal during the year 1968-50 8o far;
and

(b) how many of them are in Midna-
pur District and in which places?

The Minister of Finance (Shri
Merarji Desal): (a) 4 branches have
been opened by the State Bank of
India 1n West Bengal State during the
period from the 1st April, 1958 to the
31st January, 1059 at the following
centres:

1 Uluberna
2 Malda
3 Diamond Harbour

4 Rampurhat
(b) None

Reorsitment of Income-Tax Inspectors

1446 Shri Raghunath Singh: Will the
Minuster of Finance be pleased to
state*

(a) whether 1t 1s a fact that the
result of recruitment examination for
the selection of Income Tax Inspectors
which was held :»n May, 1858 ha+ not
been announced so far, and

(b) if so, the reasons for the delay?®

The Minister of Finance (Shri
Morarji Desal): (a) In twelve out of
the fourteen Commussioners’ charges
mn which the examination was held,
the results have been communicated
to the successful candidates. In two
others the results are being commum-
cated The results have also been
published 1n the local press in ten of
these charges

(b) The written examination was
held on 29th and 30th May 1858
There were more than 11,000 candi-
dates appearing 1n the examnation
all over India and the valuation of the
answer papers and tabulation of the
results naturally took some time. Can-
didates who got above the prescribed
number of marks in the written papers
were called for interview and the
finsl list was prepared by adding the
marks for interview to the marks in
the written examination and arranging
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the candidates according to the num-
ber of marks scored. All this work
inevitably tosk time.

Income Tax Cases Peading in Banaras

The Minister of Finance (Shri

vear as on 31-12-58 15 74 only

{n) The nmumber of appeals pending
with the Appellate Assistant Commus-
qioner at Banaras for more than a
vear as on 311258 1s 88 only
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Central Government Employees

1451 Shri Parulekar: Will the Mims.
ter of Home Affairs be pleased to state:

(a) the number of employees of the
Central Government against whom
disciplinary action was taken during
the year 1058 under (1) Rules 4(A) and
4(B) of the Central Civil Service
Conduct Rules; and (1) Article 311(2)
of the Constitution;

(b) the State-wise break-up of the
figures under 1) and (1) m part (a)
above;

(c) whether Government received
any representation from the Em-
ployees’ Unions against (hese disci-
plinary actions; and

(d) the number of cases, in which
disciplinary actions taken were res~
cinded?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) to (d).
It is not clear whether part (a) (li)
refers to cases of Central Government
servants dismissed, removed or re-
duced after action was taken as
provided in clause (2) of Article 311
or whether information is also requir.
ed in regard tv caes where such
action was taken without following
that procedure under any of the three
provisions fo that clause Clarifics-
tion is required

1t is presumed the reference in part
(b) is to the State in which the Gov-
crnment servant is stationed.

Information regarding the number of
cases in which actiorf was taken for
breach of Rule 4(B) of the C.CS
(Conduct) Rules and wunder Article
311(2) as well as information required
in answer to parts (b), (c) and (4)
will be collected and laid on the Table
of the House as soon as possible after
clarification regarding part (a) (ii) is
obtained

The number of Central Government
servants charge-sheeted for breach of

Rule 4(A) of the CCS (Conduct)

Rules 941
Number of Government servants

punished 207

National Physical Laboratory

145% Shri V P. Nayar: Wil the
Minister of Sclentific Research and
Cultural Affairs be pleased to state-

1a) whether the toxicity of the anti-
oxidant successfully cxploited iny the
National Physical Laboratory from a
plant Myristica malabarica has now
been studied in detail: and

(b) if so, how 1t compares with
Butyviated hydroxy-toulene?



Army Base Workshop, Delhi

1453, Shri 8 M. Banerjee: Will the
Minister of Defence be pleaséd to
state:

(a) whether any items which were
being manufactured i 505 Army Base
Workshop, Delh1 Cantonment are now
being purchased at higher rate locally,
and

(b) if so, the reasons therefor”

The Minister of Defence (Shri
Krishna Menon): (a) and (b)) EME
Workshops are essentially repaiwr or-
ganisations and carry out overhaul
snd repair of vehicles and other
Defence equipment. They do not nor-
mally manufacture spare parts re-
quired for overhaul or repair; but
when certain gpares are not readily
available either in the Ordnance
Depots or in the local market, manu-
facture of such items are undertaken
by EME Workshops to avoid hold-
up of repair lines. Manufacturing
capacity in the EME. Workshops is,
however, limited and dependent on
avafiability of manpower and repair
Joad. The manufacture is undertaken
frrespective of the cost involved when
spares are urgently required for over-
Gaul work. Certain items which were
previously manufactured in 0§ Army

1454. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the total amount sanctioned and
spent for the promotion of sports dur-
ing 1958-59 in Himachal Pradesh; and

(b) the names of different sports
associations in Himachal Pradesh who
have been given grants-in-aid during
the same period?

The Minister of Education (Dr. K. L
Shrimali): (a) and (b) Information is
being collected and wall be laid on the
Table of the House when received.
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Delhi Prisons

1456. Shri Aurobindo Ghosal: Will
the Minister of Home Affairs be pleas-
ed to state

(a) whether the prison population
of Dell: has increased durng the last
3 years, and

{b) if s0, reasons therefor?

The Minister of Home Affairs (Shri
G B. Pant). (a) The total number of
prisonerd admitted 1n the Central Jal,
New Delh, in the last four years 13

1955 16202
1956 15694
1957 18283
1958 17284

{b) No special reasons can be given
for the slight vanations
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Scheduled Castes In Khadl and Vil-
lage Indusiries Comomissien
1458, Shri Somavane: Will the

‘Minister of Home Affalrs be pleased
to state

(a) whether the percentage of re-
servation for the Scheduled Castes has
‘been kept :n view by the Khadi and
Village Industrres Commission while
making appointments under them;
and

(b) if =0, the total number of Sche-
«duled Caste employees (category-wise
with therr percentage)?

The Minister in the Ministry of
Home Affairs (Shri B. N. Datar): (a)
Yes, Sir

(b) A statement 1s laid on the Table
of the Sabha [See Appendix III an-
nexure No 38}

Loans to Private Sector

1459, Shri Tyagi: Will the Mimster
of Finance be pleased to state what 18
the total amount of loans advanced
up-to-date to various industries 1n the
private sector either directly by Gov-
ernment or through Government spon-
sored credit corporations?

The Minister of Finance (Shri
‘Morarjl Desal): The information is
being collected and will be laud on the
“Table of the House

Central Excise Collectorate Mysore

1460 Shri D A. Katti- Will the
Minister of Finance be pleaged to
state*

(a) Whether 1t 1s a fact that m
Mysore Collectorate (Central Excise)
the holders of Mahar concession licen-
cees 1n Belgaum District are required
to obtain receipts from the farmers
from whose farms they collect Ghat
type of tobacco and to supply the sur-
vey numbers of farms from where the
tobacco 1s collected, and

(b) 1f s0, the reasons for the enforce-
ment of such a rule from this year
only?

The Minister of Finance (Shri
Morarji Desal): (a) For proper ac-
counting of tobacco handled by

Written Answers 4498

Mahars, the holders of Mahar Conces-
sion Licence, like any other profes-
sional curers, are required to leave
with the farmers from whose flelds
they collect tobscco, a purchase receipt
and to pass on a copy thereof to the
local Central Excise officer, in dis-
charge of their statutory obligation
The condition regarding supplying the
survey number of the flelds has since
been withdrawn

{b) The excige control over Mahars
has been progressively tightened since
1954 and the full statutory require-
ments have been enforced since 1989

Gold Deposits in Mayurbhanj

1461 Shri Panigrahi: Wil the Mims-
ter of Steel, Mines and Fuel be pleas-
ed to state

(a) whether a team of geologists of
the Government of India had conduet-
ed any survey in Orissa with a view
to locate gold deposits in that district
and

(b) whether they have been able to
locate anv gold deposits there”

The Minister of Mines and Ol (Shri
K D Malaviya): (a) Yes, Sir A
mineral reconnalssance survey was
carried out tn this area and later an
officer of the Geological Survey of
India did mapping here extending over
a peniod of seven years from 1950 on-
wards '

(b) The occurrences of gold have
been recorded from many parts of the
district but none of them has been
considered to be of any economic
significance so far

Three-Year Degree Course

1462. Shri D. C Sharma: Will the
Minister of Education be pleased to
state-

(a) the number of schemes that have
been submutted by the Punjab Govern-
ment regarding adoption by the Uni-
versity of Punjab of the three-year
degree course dunng 1859-60,
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(b) whether arny of these schemes
have been sanctioned; and

(¢) if so, what amount is proposed
to be given to the Punjab Government
for this purpose during this period?

The Minister of Education (Dr. K, L.
Shrimalt): (a) Nil.

(b) and (c). Do not arise.

After-care Programme in Punjab

1463, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
1o state the amount allotted to Punjab
under the After-care Programme for
rehabilitation of prisoners during the
Second Five Year Plan period so far?

The Deputy Minister of Home Affairs
(Shrimati Alva): A sum of Rs. 28,000/
was allotted to the State Government
upto 1857-58 as central assistance
under the After-care Programme for
establishing a State Home and a Dis-
trict Shelter for men discharged from
correctional institutions like jails. re-
formatories etc.

International Centres in India

1484. Shri Shivananjappa: Will the
Minister of Scientlfic KResearch and
Cultural Affairs he pleased to state:

(a) whether it is a fact that a chain
-of international centres to cater to the
cultural needs of foreign students s
being set up at principal centres in
India; and

tb) if so, the detauils thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr,
M. M. Das): (a) and (b). Yes, Sir. The
Indian Council for Cultural Relations
has already set up two International
Students® hostels in rented buildings in
Calcutta and Delhi. The capacity of
these hostels is 39 and 15 students
respectively. The Council is making
efforts to start International :Clubs-
<um-Hostels in Bombay and Madras.

Settlement in Andamans

1485, Shri Prakash Vir Shastri: Wi
the Minister of Home Affairs be
pleased to state:

ta) the number of persons from

outside the isiands rehabilitated so far
in Andaman Islands;

{b) the arrangements made for pro-
viding them employment; and

(¢) for what purpuse Government
propose to use the jails where emi-
nent political leaders were kept as
prisoners?

The Deputy Minister of Home
Affairy (Shrimati Alva): (a) and (b).
2,293 families comprising 8,926 per-
uons from oputside have been settled
in the Andaman Islands so far. Out
of them, 2,280 families comprising
BBT5 persons have been settled as
agriculturists on land and 13 families
vomprising 51 persons as artisans. The
heads of the artisan families have
been employed in various establish-
ments  of the Andaman Administra-
tion:

t¢) The different wings of the jail
have been utilised for—

ii) District Jail;

i11) Dharamsala for settlers;

{iii) Residential accommeodation
for Government servants;

() Surgical and female wards of
Port Blair hospital.

Transfer of Employees in Central
Excise Department
J shri D. A. Kattl:
1466. 7 Shri Manay:

Will the Minister of Finance be
pleased to state:

(a) whether the rules of transfer of
employees in the Central Excise De-
partment are framed by the Central
Board of Revenue or by the Collec-
tors of different Collectorates; and

(b if framed by the Collectors,
whether there is any unanimity in
these rules?

The Minister of Finance (Shri
Morarji Desal): (a) There tre no
prescribed rules as such regarding
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guiding
procedure for regulating transfers of
Class II and III officers Thess prin-
ciples are generally followed by the
Collectors The transfers of Class I
officers are ordered by the Board

(b) Does not arise

Carrying of Night-Soll

1467, Shri B. C. Mullick: Wil the
Minister of Home Affairs be pleased
to state

(a) whether the sub-Commuttee ap-
pointed by the Central Advisory Board
for Harijan Welfare for preparing a
scheme to put an end to the carrying
of night-soil in baskets or buckets has
visited any place in the country;

(b) if so, the places they have visit-
ed so far, and

(c) the probable date of compietion
of their tour”

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b)
The Sub-Comnuttee has so far, visited
Himachal Pradesh, Punjab, Bihar
West Bengal, Orissa and Bombay

(e) It 15 not possible to indicate any
probable date at this stage
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Post-matric Scholarships (o Schedaled
Castes and Scheduled Tribes in
Madras

1469 Shri Subbiah Ambalam: Will
the Mumister of Education be pleased
to state

(a) the number of applications re-
ceived from candidates belonging to
Scheduled Castes, Scheduled Tribes
and other Backward Classes from
Madras State for post-matriculation
scholarships of the Central Govern-
ment and the number of scholarships
awarded to each of these classes dur-
ing 1958-59, and

(b) the numbe: of renewal scholar
shipe given to each of these classes
during 1958.59"

The Minister of Education (Dr. K
L. Shrimali): (a) and (b) A state
ment 15 laid on the Table of the House

STATEMENT

— — i ——— - -

Number of applications received Number of scholarships so lar
n time anctioned

[ S

Name of the Communsty Fresh

_— - - - ——— —— . ——

Renewal Total Fresh Renewal  Touwl

[ =

w @ ) w  ® © »
Scheduled Castes 1,197 557 1754 1,109 507 1,616
Scheduled Tribes 21 L 29 16 [ 22
Other Backward Classes 6,490 963 7,453 973 935 1,90h

- ——

2,098 I:I;; 3,546

— i S iR,

TorAL 7,708 1,528 9,236
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Degurimeni of Cemxmunity Devalop-
mant in Delld

i410. Bari Siddananjappa: Will the
Minister of Heme Afairs be pleased
o state:

(a) whether a Department of Com-
munity Development has been set up
under Delhi Administration;

(b) it so, at what cost was 1t es-
tablished; and

te) how much of the cost was borne
by the Centre®

The Minister of Home Affalrs (Shri
G. B, Pant): (a) There is no such
separate Department under Delhi Ad-
ministration The work of Com-
munity Development in  the Union
Territory 1s looked after by the
Development Commissioner, Dethi,
who is also in charge of work con-
nected with Agriculture, Co-operation,
Veterinary, Forest, Social Work ete

by Does not arise

{¢) This too does not anse as the
satire expenditure of the Del Ad-
miniatration 1= met out of the Con-
snlidated ! »md of India

“Smuggling™

1471 Shri P C Borooah: Will the
Minrster of Finance be pleased to
state

1a) whether 1t 1. a fact that “Tilla”
and mercury was being smuggled
across the Indian border to Pakistan,
and

tb) if so, what steps were taken by
Government to check it?

The Minisler of Finance (Shri
Mecarj)i Deml): (a) The information
available with Government indicates
that therc have been only a few
small cases of smuggling of ‘“Tilla”
from India to Pakistan. The total

380 LSD—4.

ﬂlutqf"‘l‘llh"latnddm‘;t Janu-
ary, 1958 iz about Rs. 5000. Only one

minor case of smuggling of mereury
was detected in January, 1959

(b) Various steps are continuously
bring taken to chetk smuggling of
all kinds of goods including of “Tilla”
and Mercury from and to Pakistan

Life Insurance Corporatiom

1472. Bhrimati Ia Palchoudburi:
Will the Minister of Finance be pleas-
cd to state

{4) the total number ol mortgage
loan. and amount thereof granted by
the Life Inuurance Corporation till the
date of suspension of the granting of
such loans;

(L) the total number of ltigation
cases tn this respect together with the
total amoun! involved pending at
prescnt;

ic) the total amount of loss suffer-
¢d oy the Corporation if any. as a
rewuly of these mortgage loans?

The Mininter of Finance (Shri
Morarji Desai): (a) Nil

th) and (&) Do not arse

Grant to the Punjab University

14713, Shri Siddananjappa: Will the
Mirustes of Edacation be pleased to
tate

(a) whethe: Govuiwment nawve 1e-
cently sanctioned a special rehabilita-

tion grant to th~ Punjab University;
and

ib) 1! so, what 15 the amount so
granted and for what purpose will it
be utilised?

The Minister of Education (Dr. K.
L Shrimali): (a) Yes. Sur

{(b) Rs 23 lakhs The amount will
be utilised for the general rehabilita-
tion programme of the University.
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Study of Forelgn Languages

1474. Shri Eiddananjappa: Will the
Minister pf Education be pleased to
state

(a) what steps the Central Govern-
ment are taking to encourage study of
foreign languages in India; and

(b) what are the facihties avail-
able 1n Delhi for higher study of
foreign languages?

The Minister of Education (Dr. K.
L. Shrimsll): (a) The Minustry of
Defence a-e running a School of
Foreign Languages for higher studies
in foreign languages The Univer-
sity Grants Commuission has approved
the schemes of Deltu, Visva-Bliarati,
Calcutta, Madras, Poona and Punjab
Unaversities for encouraging the study
of foreign languages in India

(b) The School of Foreign Langu-
ages, run by the Ministry of Detence,
provides Advanced and Interpreter-
ship Courses. The facilities for the
Advanced Course exist in as many as
nine foreign languages. The Inter-
pretership course is organised on ‘as
required’ basis

The Delhi University has provision
for the following courses.—

1 Diploma in Russian Language
and Literature—(2-Years
Course)

2 Certificate of Profictency 1n
Russian—(1-Year Course).

3 Certificate 1n French—(1-Yea:
Course)

4 Certificate 1n German—(1-Year
Course).

5 Certificate 1n Italian—(1-Year
Course).

6 Certificate 1n Swahili—(1-Year
Course).
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Punjad High Coart

1477, Shri Daljit Singh: Will the
Minister of Home Affalrs be pleased
%6 state

(a) whether the present numbe:r of
judges in the Punjab High Court falls
short of the number required for the
disposal of the volume of work that
& pending in the High Court at
present; and

(b) if so, the action proposed to be
taken 1n this respect”

The Minister of Home Affairs (Shr:
G. B Pant): (a) No

i{b) Does not arise

Expansion Projects of State
Collleries

1478. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased {o state

(a) the total budgeted expenditure
on capital account involved for pur-
chase of (1) indigenous, and (1) 1m-
poried machinery and eguipment
ordered for arhieving targets includ-
ed in the Second Five Year Plan on
the various expansion projects of State
Collieries,

(b) the value of machmery that
has (1) since arrived, {u) nstalled
and put into operations and (iii) lying
unused, packed or unpacked but net
installed, end

(c) what 1~ the programme of
utiising the umnstalled machinery
and what have been the factors caus-
g delay 1n 11s bemng put inte com.
mission®

The Minister of Steel, Mines and
Fuei (Sardar Swaran Singh): (a) The
information is being collected from
the National Coal Development Cor-
poration (Private) Ltd and will be
laid on the table of the House as soon
as possible

(b) and (c) It 1s considered that
the time and labour spent on the cal-
lection of the nformation would be

disproportionate to the purpose 1l
would serve. There is, however, no
avoidable time-lag between the
arrival of machinery and its installa-
tion by the National Coal Develop-
ment Corporation

Pamphlet of Technical Terms

1479, Shri Onkar Lal: Will the
Minister of Education be pleased i
state:

(a) whether 1t ts a fact that ad hot
Committees concisting of techmea!
experts and ordinary literate people
have been set up to review the pam-
phlets of technical terms; and

(b) 1if so, for what subjects and how
the latter class of people are selected

The Minister of Education (Dr. K.
L. Shrimall): (a) No, Sir

{b) Does not arise

U PB.C. Examinations

1480. Shri Radha Mohan Singh: Wil

the Minister of Defence be pleased to
state:

(aj whether till recently the
Defence pemonnel could apply for
any post or sit for competitive
examinations of the UPSC. for
which they were otherwise qualified,

(b) whefher they have now been
debsrred from siting for examina-
tions or apply for posts for which
they may be quahfied by recent Gov-
ernment orders; and

(c) if so since when and reasons
therefor?

The Minister of Defence (Shri
Krishas Menon): (a) and (b). No
restriction has been imposed recently
in the matter of permiszion to servige
personnel of the Armed Forces to
apply for outside posts or for admus-
sion to competitive exarunations of
the UPSC. The present position
15 that while the regular personnel
are allowed to apply only during
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period of one year preceding their
normal retirement, the non-regular
personne] are allowed to apply at any
time of their service.

{c) Does not arise.

Panel for promotion as Deputy
Secretaries

1481. Shri S. L. Baxena: Will the
Minister of Home Affairs be pleased
to state

(a) when the last two panels of
Secretariat Officers considered suitable
for promotion to the post of Deputy
Secretary to the Government of India
were 1ssued;

(b) whether in accordance with the
recruitment rules the panels have to
be 1ssued annually; and

{c} M so, the reasons for delay in
the publication of the panels for the
year 19587

The Minister of Home Affairs
(Shri G, B. Pant): (a) One panel was
issued on the 4th June, 1956, and the
other on the 20th July. 1957

(b) No
(¢) Does not arise

13,62 hrs.
RE MOTION FOR ADJOURNMENT

SuseRNSION OF WORKERS oF Dock
Lasour Boarp, CarcurTa

Shri Braj Raj Bingh (Firozabad): 1
have sent in a motion for adjournment
and you had written to me that it 13
not & matter for raising a motion fo
adjournment, and that information can
be supplied by means of a question
May 1 submut that adjournment motion
15 never for eliciting any information,
but for rarming an urgent matter of
public importance arising on the day
when it 135 moved? ¥t 1s not that the
adjournment motion can be answered
by means of a question I think that
rt not one of the grounds on which
an adjournment motion could be re-
jected

MARCH 8, 1980 for Adjournment 43

8

1 have given notice of the adjourn-
ment motion on the “suspension of 4
workers on 3rd March, 1958 and 4th

of

warning them as a result of which
very explosive situation has arisen in
the Calcutta docks, resulting in stop-
page of work today thereby causing
immense loss to the community, in-
volving some 25,000 workers”. There
13 & rule for regulation and control of
the workers there

Mr. Speaker: I am not going ‘o
allow the adjournment motion (In-
terruption) Order, order 1 have
heard him. Now, there are three
grounds which must be satisfied: it
must be a definite matter of urgent
public importance So far as this
matter 1s cuncerned, long before the
hon. Member thought of the adjourn-
ment motion, I received a question,
and I have admitted it in the ordinary
course  Thercfore, under these cir-
cumstances, this adjournment motion
i» not allowed So, I smd the hon
Member will have the information

Shri Braj Ra) Singh: I do not waat
any information It 1s a question of
disciphinary action taken there. I
have got enough infgrmation, because
I know this 1 a case of dnciplinars
actinn,

Shri C, D. Pande (Naimm Tal) Ordet
order (Interruptions)

Mr. Speaker: 1 have disallowed this
adjournment motion

Shri Braj Raj Singh: May [ know
who 13 the Speaker” Is 1t these
people or you?

Mr. Speaker: Everybody 1s interest-
ed m seeing that order 14 maintained
here

Shri Braj Raj 8ingh: Is he to orde:

uy®
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Mr. Bpeaker: If the hon. Member
does not do 20 1 will have to invite
the help of the other hon. Members!

Sbri Braj Raj Singh: What does he
mean? When you are there for giv-
mlnmllng,thene people are shout-

Shri .l::m Awasthi (Bilhaur): We
are in order They are becomung dis-
orderly.

Mr. Speaker: The hon. Members
should not say s0 aguinst each othey,
An adjournment motion is admitted
only it it i# in order and M
it  comes immedhtely before any
other matler it taken wup or
with respect to which any other
motion is made I have dis-
allowed this motion on the ground
that already some questions have
been put It 13 open to the hon
Member 1o hear or not to hear those
answers His adjournment motien has
come late, and alreadv a question has
been admutted. 8o, [ have dizallow-
#d the adjournment motion

Shri Braj Raj Singh: On questions
»ou never allow the matters to be
discussed 1I< it not a fact” Then, on
adjournment motions only malters of
policy or censure agmnst the Govern-
ment can be discussed  So questions
of that kund can mnever be raised
That 1« my difficulty

Mr. Speaker: It 15 Lot o vare of &
question having been admitted o1 not
Here, the point is, 1t is not a new
mafter. It is an old matter with res-
pect to which some question has
been brought up before the House
For adjournment motions, the matier
murt be of definite urgent importance

Shri Braj Raj ~ngh. [t ocoured to-
day

Mr. Speaker: I am not gomng to
allow it This matter has been there
for some time. I have allowed 2

question, and further, guestion or no
question, this matter has been there
sometime ago. I have disallowed the
motion on the ground that it is not an
unmediate, an urgent, matter of public
umportance

Bbri Braj Raj Singh: The work hss
stopped, involving a large number of
workers There is strike.

My. Speaker: It may be that a num-
ber of things might happen. I have
gwven my ruling. Adjournmient
motion s not a method by which it
could be controlled or be brought up
before the House. The hon. Members
are under the impression that if any-
thing appears in the newspapers, im-
medjately there must be an adjourn-
ment motion tabled before the House

Shri Braj Raj Singh: It 13 not a
question of newspsper reports, Sir.
1 have got a number of telegrams
which have been received It is a
very important matter and 1t iz being
shelved like this

Shri Braj Raj Singh: Wec feel
aggrieved on the matter of the ad-
journment motion and as a protest 1
walk out

st WA @qEwE g v
EASICE LI CO AR 82 B S
qq 77§, AT [T 4 A9 T 7
i v & fAm @ qgr g oA
foqia 9 g+ g 7 &5 AT F &
TE R R AT E

-

oY Ho Yo Q¥ 1FIAT ZT ¥
Ay 87 7§
Shri Raghunath Singh (Vaianasi)

For how manv minutes”

Shri Jagdish Awasthi: For the whole
dav

(Shri Bra: Ru) Swngh and Shn
Jagdiel Awasthi then left the House.)

Mr. Speaker: 1 would make an
appeal to the hon Members If any
hon Member just goes on, I will try
to control mm. If an hon. Member
want: to walk nut. nobody can prevent
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any hon. Member from walking out.
It any other hon. Member talks to him,
he will just go on still, saving some-
thing more! Let us get along with
the work that i1s before the House.

Shri Subblah Ambalam (Rama-
nathapuram): I would invite the
attention of the Chair to the fasct that
that should not be the conduct of the
hon Member.

Mr. Speaker: If there 13 any such
~onduct, the other Members nced not
assist me.

Shri B R. Bhagat

12.08 hrs,
PAPERS LAID IN THE TABLE

NOTIFICATIONS ISSUED WUNDER Sga
Cusroms Acr

The Deputy Minister of Finance
tmnn.mnuzlbegtolaym
the Table, under sub-section (1) of
Section 43B of the Sea Customs Act,
1878, a copy of each of the following
Notifications:—

(i) GSR. No 208 dated the 21st
February, 1058,

() GSR No. 207 dated the 21st
February, 1959, making cer-
tain further amendment to the
Customs Duties Drawback
(Brand Rates) Rules, 19538

[Placed in Library See No.
LT-1281/59 }
InpusTRIAL FINaNCE ConroRATION
RuLes

The Deputy Minister of Finance
(Shrimati Tarkeshwari Simha): I beg
to lay on the Table a copy of the
Industrial Finance Corporation Rules,
1957. (Placed n Library See No
LT-1262/%9 ]

12,08} hry

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following message received from the
Secretary of Rajya Sabha:

“In mccordance with the provi-
sions of rule 125 of the Rules of

Railway Budpet— 4514
Demands for Greuiy

Procedure and Conduct of Business
i the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabhz, at its sitting held
on the 3nd March, 1809, agreed
without any amendment to the
Delhi Land Reforms (Amend-
ment) Bill, 1059, which was pass-
ed by the Lok Sabha at its ait-
ting held on the 10th February,
1959 "

1200 hrs.

RAILWAY BUDGET—DEMANDS
FOR GRANTS—contd.

Mr. Speaker: The House will now
resume discussion of Demand Nos, 3
to 20 in respect of the Railway Budget
for 10568-60 OQut of five hours allot-
ted for the discussion and voting of
these demands, four hours and 49
minutes now remmn As announced
yosterday, those hon Members who
are desirous of moving cut motions
may hand over at the Table, within 15
minutes, the number of selected eut
motions. and [ shall treat them &
having moved, if the hon Members in
whose name the cut motions are mov-
ed arc present m the House and the
tut motions are otherwise in order.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha)
Sir, 12 hours have been allotted for
the Demand: for Grants under the
Railways and they expire at 448 pm
May 1 request that the 2-hour discus-
q1on tabled for today may be taken up
immediately after that?

Mr. Speaker: At § oclock We wil!
assume that the discussion on the
Demand~ will end at 5 o'clock. Very
wall

Shri T. B. Vittal Rao (Khammean)
What 1s this sudden change? We
have to sit from 4 to 8 pm Other-
wise, if the 2-hour discussion 1 start-
ed at 5 o'clock, we will have to sit
up to 7 o'clock
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Mr. Speaker: That u quite reason-
able. We are not so much bound. If
we have to sit for thus for only 49
or 50 minutes tomorrow, it is but
reasonable that we dispose of this
work today As a matter of fact, the
hon. Minster of Parliamentary Affaurs
has been quite anxious to accommo-
date the House. The other day, when
we were to close two hours in advance
and hon. Members wanted more time
tn participate in the discussion, he
agreed that it can go on till 5 o'clock.
S0, we may sit for some more time

today

Shrimati Renu Chakravarity (Basir-
hat): Seven 1s too late

Shri T. B. Vittal Eao: The Minster
can reply tomorrow.

Shri Satya Narayan Sinha: Two
hours have been allotted for the Sup-
plementary Demands. So, let us finish
the Demands for Grants today, and
tomorrow we may fimish the Supple-
mentary Demands, so that we may
begin the general discussion on the
General Budget on Monday

Shrimati Renu Chakravartty: In any
case, we have 2§ hours tomorrow My
suggestion 19, let us nol work ull
$FVen

Mr Speaker: I am really surprised
We have to get through this work.
There are Parhaments where they sit
overnight

Shrimati Renu Chakravartty: You
must give us timely notice—at least
24 hours. You cannot ask us to come
in the morming and expect us to sit
111l seven in the night We have got
various a4ppointments and engage-
ments Because 1t 1~ a non-official
motion, i1t 15 shifted

Shri 8. M, Banerjee (Kanpur)
Somebody will raise the question of
quorum and there will be no quorum

Mr Speaker: I have not allotted
any tume for this motion Therefore,
it may be one hour, uniess hon. Mem-
bers want to sit for sometime more,

Some Hon. Members: No, no

Mr. Speaker: Therefore, hon. Mem-
bers will be prepared to st late occa-
siopally, not every day

Shry Frank Anthony

Shri Panigrahl (Puni). He bas
spoken durmng the general discussion.

Mr, Speaker: I shall give perference
to hon. Members who have not spoken
so far Al nght He has got some
pointe I will allow hum; I will also
allow other hon Members

1213 hrs

Shri Frank Anthony (Nomnated—
Anglo-Indians): Mr. Speaker, Sir, m
1eply to some of my observations on
the railway budget, the Railway
Mmnister was pleased to suggest that
I had spoken largely from sentiment.
Perhaps some of my views were
coloured a little by sentiment. [
have suggested that I sometimes felt
resentment on behalf of the staff. But
I also feel that some of the observa-
tions made by the Minister are also
coloured by sentimen{ and resent-
ment. From the very outset, 1t was
not my intention to point any finger
towards the Munister. 1 want to make
it clear that personally the Minsster
and the Members of the Railway
Board are very esteemable friends. I
was pomnting a finger at the railway

policy

1 am a little sorry that the Railway
Minister should have said, trying to
dismiss my observations as some kind
of 1pse duxit, that no sane person
would have drawn the description of
the railways that I have drawn. But
I would say straightway, that no sane
person would accept the rather rosy
picture which the hon. Railway Minis-
ter has drawn He suggested that all
the Class I officers are paragons of
official virtue, that Class II officers are
happy. that Class III staff are more
happy and finally the Class IV people
represent a body of highly disciplin-
e¢d and haid-working people I was
a little amused at this over-drawn
picture and I feel Members of the
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House will agree with my amusement.
1 was not suggesting that the railways
are dead, they are showing certain
carpse-ltke characteristics. 1 am sug-
gesting very seriously that the move-
ment of the railways is sluggish and
torgid Therefore, Class II and Class
IIT people are complamning

I agree with the Railway Minster
that he has done his best to allot
33-1/3 per cent. quota to the Class II
officers But 1 have made a certain
specific complaint that, as a matter al-
most of policy, young Class 1 officers,
veople with not even four years
serviee ar¢ bemng  given accelerated
promotivs  contraty o the directive
of the Halway Board. That was my
specific complaint 1 also complained
that, n the South-Eastern Railway
for instance, Class I officers who have
not completed their tramning, have
been promoted superveding Class 11
officers

My other complaint with regard to
Class II people 1s, for some pecuhar
1eason, they are singled out for almost
a pernicious convention Class 1I
officers, more than anyone else, are
made to officiate for inordinately long
periods. ranging from 2 to 10 years
This » an avoidable hardship Take
the Northern Railway, for instance.
Why are some Class II officers officiat-
ing for periods ranging up to 10 years"
It 1s because of some reason I say it
iz mefficiency The WNorthern Rail-
way has not complesed 1ts cadres, six
years after it wa, brought into exist-
ence ' Apnl, 1852 The result 1«
** v Class I1 officers n partucula
«  kept oficating for inordinately
g periods.

The Railway Miuster said that
there 15 this increase of functional
organisations 1 myself am against
them But what 1s the reason” He
has given one diagnosis. With great res-
pect, I say 1t 1= wrong He himsel!
has indicated that the functional orga-
nisations are more or less confined to
the Class Il staff—satation masters,
frain examiners, loco people, etc But

what is the resson? There is a very

good resson why Class III people
organise

themselves increasingly into
functional bodies, It is not because
of any encouragement from the
major unions. It is because of des-
paration; they feel there is no one to
whom to represent their grievances
and they know that although they are
not organised, at least they will hay
satisfaction that some kind of atten-
tion wall be focused on the grievances
of that particular sort of functional
group of station masters, drivers,
train examners, etc. Perhaps griev-
ances do come to the Railway Minis-
ter from other organisations and
unions, but so far as Class II and
Class III staff are concerned, 1 deal
with them predomunantly and their
grievances come to me Perhaps
they do not guv to anyone else and
that s why I am obliged to put up
their grievances to the Railway Minis-
ter and to the General Managers.

I do not know whether the Minister
was serious or he suggested it 1n a
rather <arcastic way when he sad
that he adrmured the number of cases
‘hai 1 represented to the railway
admumistration He also gave the
suggestion that I inundated the rail-
way administration with cases May
I say that I en1 on the side of con-
servat s\m? [ have made an analysis
of the rumber of cases 1 have repre-
sented directly to th® Raillway Mims-
ter Between 1957 and 1959, in the
course of almost two years., I repre-
sented exactly 60 cnve< to the Minie-
ter The Mimster wa< pleased to
deul with only 7 of these 60 cases.
The Mimister also said that I was
putting up old cases Now it 11 not
quite correet Of the 60 cases onlv
three cases were old cases Now may
1 respectfully ask the Minister this?
What 1« wrong in principle m putting
up old cuses 1if 1 am convinced that
they are cases which involve palpablt
mjustice” Take the case of the ex-
ME&SM loco staff I <ay it 18 a case
of palpable mjustice and merely be-
cause it 15 an old case an injustice 1%
not converted into justice. Look at
those people They were recrulted
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undey certain specific terms of ser-

say it 15 a
palpable injustice. Because previous-
ly the Rallway Minister has not
chosen to remedy 1t, surely that
wrong act cannot bar me from re-
presenting a case of that description

I am sorry he seems to justify the
action of the General Manager of the
Southern Railway in refusing to deal
with any case which 13 represented
to him. The Mimster humself is busy
There wag a convenlion that when
matters were referred to General
Managers they used to deal with them
and I was hoping that this conven-
tion would continue because they are
the people on the spot who are best
fitted 1n 2 way to deal expedit ously
with matters relating to that particular
railway But 1 do not know whether
thev have been encouraged dehiber-
atelv not to deal with cases Anvy-
how, 1 have made an analyms of the
position wis.ac-viz the General Mana-
ger of the Southern Raflway Fo
more than two years I sent hum only
25 cases Every case he refused to
deal with Six of these 25 caces
dewlt with important general cases
1 would draw the attention of the
Muimster to this—80 cases, and manv
of these were cases where the Gene
ral Manager of the Southern Rail
wavs refused to deal with, 80 caser
mn a period of over two years, some of
them cases of vital mportance
1 would also reguest the Minis-
ter to remespber that I am in
constant touch with nearly 20,000
rallway workers and if I sent
10 him every case that come~ to mi
he would get not 60 cases 1 two
vears, he would pget 80 cases even
month But I have an organisation
which screens the cases and it is only
when I am fully convinced that there
15 a case of injustice, a case which
savours of injustice, that I forward 1t
for consideration It 18 not fair to

say “Oh Mr, Anthony deals with
more cases”, because I am in that
pecublar positon He seems to think
that all manner of cases, good, bad
and indifferent, are sent to himm That
is not correct

1 want to deal briefly with
specific gr.evances. 1 was not here,
but I read an account yesterday when
I was in Chandigarh of the statement
by the Deputy Mimster that the pin-
<tor vheme ha met apparentlv at-
t o the support from the men
Ltyat the raillways had hoped 1t would
attract 1 myself am distressed about
thus 1 believe, 1 alone was the cham-
pion of this particular feature fou
many vears in this House, and when
it was introduced I had acclaymed the
Minister because I said 1t was a boon
to the railwdy employees I still say
and believe so. But the railwaymen
told us that many of them have not
opted for it, because ther do not
understand the mplications Many
of them have written to theiwr officials,
as.xng for clarfication of the impl
cations of the pension scheme and
still thev have not been able to satis-
ty them as to all the impheations

Thea agan therc aie certain un-
desirable featurts which have been
attached to the pension  scheme 1
behieve tha” the admuustration can
arb trarily reduce the pension, treat-
mg part of 1t a« gratmty If that 1
s0 1t 1= wrong I have been told
this agan the Minwter knows that
the pension 15 calculated on the basis
of the number of years of prneionable
~ervice dnoded by 80 Now out of
the officiating perod of scrvice only
half the ofhiciating period 1~ calculat-
ed tov ards pensuon 1| have just now
mentioned that some 1lwaymen are
made 1o ofhaate closely up to ten
vears Now 1f you =<ay that half the
period of ten veais o calculated to-
w»ards pension then wul lose and
lose wrmouslhy 1 um suggesung this
for the Miniwter € consideration that
all temporary -ervice <hould be re-
sarded as pensionable wrvice and also
th  not more than two vears of offi-
c1aung service should be regarded as
officnating <ervice Al periode bevond

‘
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two years should be counted towards
penzionable service,

1 would also suggest another pont
in this connection There 1s a fear
that because pension is calculated on
the income of the last three years, the
average of the last three years' emolu-
ments, many railwaymen face the
likelihood of serious reduction 1n pen-
<jon if they are reduced m rank or
if they are suspended and if their
pension 1s calculated on their reduc-
ed emoluments during the last three
years they will suffer disastrously.
Here also I would suggest to the
Minister that the pension be calculat-
ed on the presumed pay for the last
three years of their service.

I want to say & word about selec-
tion 1 know that the Railway Min-
ister will sav that selection 158 un-
avoidable, 1t 1~ 11 itable 1 am pre-
pared to concede this up to a certamn
point So far as Armed Forces are
concerned, selection 15 only made from
the rank of Lieutenant-Colonel
When 1 asked a senior General why
they make selection only from Lieu-
tenant-Colonels and above and why
before that 1t 15 only seniority, he
said they do so for a very good
reason If you introduce selection
at a pomnt which iz cxtremely low,
it leads to all manner of undesirable
developments Men begin to cut one
another's throat and they attempt to
curry favours of officers So, mn the
Armed Forces selection is only
operative from the rank of Lieute-
nant.Colonel and above

I feel that many of the evils of
selection can be largely remedied 1
think 1t was my formula, at least
part of it, that was ultimately ad-
opted which Government adopts for
selection But this formula is not
fool-proof Because, I get complaints
in season and out of season of the
most flagrant nepotism being prac-
t1sed in the rallway selections Now
there are some suggestions wiluch I
would request the Railway Minister
to favourably consider in order to
qualify the complaints of nepotizm

The first one 15, and I had suggest-
ed it earhier—that all selection results

ately and not kept pendmg
period rangmng from one month +to
several months I also feel that there
dre a number of devices which
resorted to by officials in order
practise nepotism. For instance, th
1s supposed to be a seclection panel
agawnst potential vacancies in certain
selection posts Now, these panels
are not properly drawn up, and selec-
tions are not made with the result
that when the vacancies actually oc-
cur many of the selection posts are
filled by people who have never ap-
peared for selection and they are
kept officiating for inordinate periods,

Then again, another feature whch I
have noticed recently is that select on
15 dragged over a period of months.
There 1s one selection and 5 or 10
people are selected Then that sclec-
tion 1s kept open for many months
In the mean while, peoplec who are
not ehgible, people who are rejected
in the first selection test, are brought
in and ultimately when the selection
1s completed the people who were
oniginally selected aic all thrown
out. This also, I feel, 15 a matter
which the Minister should attend to

There 18 anothu tt-atuw which, I
think, ought to be elimmnated. When
two people are found suitable for
selection to the next higher gradoe.
when both ar¢ <uitable I cannot un-
derstand why or how the selection
board, m betwuen the two people
found swtable for selectron to the
next higher panel, say that the junion
man should be put above the senior
man n the sclection panel Surels,
if two people equally found suit-
able are to go to the next higher
panel then they should be transferred
to the next panel m their order of
semonty I feel that this is also a
matter which <should be looked into

Mr. Speaker: The hon, Member
should conclude
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Shri Frank Anthony: I will con-
clude in five minutes.

There is another plea I have to
make and that is this. Once an em-
ployee enters a grade, the upper sub-
ordinate grade, grade beitween Ra.
200-500, there are four selections in
that same grade. Because you have
four scales, because of the multipli-
vity of the scales, you have multipli-
city of selection posts and multipli-
city of opportunities for nepotism. My
own feeling is that once you enter the
upper subordinate service, the grade
between 200-500, you should have
only one selection instead of four
selections at every scale.

Then, I wish to say one word
about the Confidentinl Reports
and I will have done. I had
referred to it more briefly in
my speech on the Budget. There
is a wvery strong feeling about
the way Confidential Reports are
being operated. The man feels that
it is almost a legalised system of en-
abling the officials to stab them in
the back. A man has an unblemished
record of service. He falls foul of
one official. That man writes the
Confidential Report. Why should not
every Confidential Report be shown
to the emplyee? 1 think in the Army
everv Confidential Report is shown
to the employee. So far as the Rail-
ways are concerned only, I think,
what is termed as an adverse Confl-
dential Report is shown to him. But
what happens is that if an official
wants to damn a man he will say
that he is a gond worker, respectful
but is so-and-so. The sting is in the
“but” part of the sentence. It is not
deemed to be adverse Confidential
Report and is not shown to the man
Only when he appears before the
Selection Board the “but" part s
shown to him. I feel that all Con-
fidential Reports should be shown to
the men and their signature should
be taken on it. This would obviate
the opportunity later on, it for any
reason they challenge their Confiden-
tial Reports for the Confidential Re-
ports 10 be replaced or changed.

Mr. Speaker: S8hri Rami Reddy.
Tonen 1 will call Shri Panigrahi

Shri Rami Reddy (Cuddapah):
Mr, Speaker, 5ir, 1 thank you for the
opportunity which you have given to
me. At the outset, I would like to
congratulate the Ministry on the pro-
gress achieved with the minimum re-
sources at their disposal. At the head
of this administration we have got
4n expericnced hon. Minister who is
capable of bringing a realistic ap-
proach to the problems with which he
15 faced. His unassuming and endear-
ing manners have earned the grati-
tude of the employees and the appre-
ciation of all of us in this House in
particular. While it is so, I want to
bring to his notice certain handicaps
experienced by certain regions in the
country so that he may be able to
bring the realistic attitude even in
solving those problems.

1 submit that

well. Wherever 1 go throughout
Andhra, 1 find that it is mostly the

non-Andhras who are rcpresented in
the services, 1 was just thinking as
to why this has happened and why
Andhras have not been represented.
I can understand it if it is with refer-
ence to Class I and Class II employees
where 1t depends on certain techni~
cal qualifications and some other
things of that sort. But I cannot
understand as to why there is no
proper representation for Andhras in
Class III and Class IV grades. I
thought about the matter and T think

that there are two or threc reasons
for this

Firstly, the Railway Service Com-
missions are located at Madras,
Bombay, Calcutta and Allahabad.
Andhra State is mamnly traversed by
three Railway zones that 15, the
Southern  Railway, South-Eastern
Railway and the Central Railway.
Generally, the Service Commissions
located at these four headquarters
publish their notifications in English

quarters are located. I know it for
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{Shri Rami Reddy]
certain and I understand that the
advertisements for recrutment of
these employees have not been ad-
vertised 1In any Telugu newspaper
That is a very great handicap

The Minister of Rallways (Shri
Jagjivan Ram): They do advertise in
Telugu papers

Shri Rami Reddy: I am told that
this question had come up before the
Southern Zonal Council and the mat-
ter was also represented there That
15 one handicap and therefore I re-
quest that the notifications be pub-
lished even mm Telugu newspapers

Then, anothe: factor 15 that there 1s
no representation for any Andhra um
any of these Raiway Service Com-
muesions That scems to be one of the
reasons If there 15 an Andhra, he
wall be able to betier appreciate the
merit and the talent of an Andhra
because gcneral questions are asked
there In the Andhra areas only the
Andhra public go to the¢ offices, such
as, Loolung offices ety therefore o
Andhras are posted in these areas
they wa'! be ablt to deal with the
public better

An Hon. Member: Not others”?

Shri Rami Reddy: 1 do not mean
to say not others I mean to say that
't would be better

Shri D. C. Sharma (Gurdaspur) I
do not mund any Punjabi there

Shri Raml Reddy: That 13 my com-
plaint My compldint 1~ that there are
more non-Andhras

Shri Jangde (Bilaspur) Thele aie
four Andhras .n BN Railwav

Shri Ram! Reddy: Really? 1 am
very happy to have the mformation

Then. as ] submutted earlier the
headquarters are located at a ven
great distance Therefore 1 also sug-
gest that the Service Commussion mas
be located at Hyderabad which 1s the
most central place for the whole of
the country That 18 the point which
I want to make in regard to the ver-
L1ces

There 15 a complamnt throughout
the South that the South has been

Nellore-Mydukur line Thi is a very
backward area and I request the hon
Mmister to show some consideration
to the backward areas In the South,
Andhra specially 13 very rich in
natural resources and unless there are
raillway hnes the economic potential
cannot be tapped It is absolutely es-
sential that some railway lmes be
lmid The policy of the Government
appears to be that unless a reasonable
1eturn 1 expected by laying a parti-
cular line 1t does not like 1t being
takin up But the Raillwave are u
n1t.onal undertaking It should be
considered a= a utility concern and
not as a commerical concern There-
fore 1 request the Mmstry to show
some consideration to the backward
arcas because unless rallway lines are
laid the economik potentialities can-
not be exploited

Then coming to my constituency in
particular, 1 want to mention one
thing and that 1s the raillway gate at
Kamalapuram I have submitted two
memoranda also to the hon Deputy
Minister 1n this connection The Bom-
bay-Madrar» hne¢ cuts the Kamala-
puram town in two halves Many im-
priant offices auch as Taluk office,
Sub-magistrate’s office Police Sta-
tion Sub-Registrar’s office and other
offices are located on one smde of the
line and some other offices, ik the
Post Office, Demonstrator’s office,
BDO's office and other offices are
located on the other side It is also
a commercial centre and there are
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There iz & railway gate close to the

station platform.
Because it is a watering station the en-
gine takes water. Whenever the train
comes, the gate is closed and is not
opened till the engine takes water
and leavea the station. There are also
twelve buses running via Kamala-
puram, and they are also stopped on
one side of the railway Ine. They
are not permitied to go to the other
side ag soon as the train stops there
Therefore, 1t 1s causng very great
inconvenilence to the public of Kama-
lapuram and 1n the villages nearby
Agricultural operations arc also aff-
ected and much precious time m the
day 15 wasted by this. Thus does not
cost much to the Ministey 1 also
understand that a third ralway DLine
1= being laid at that station There-
fore, if the gate v shifted to a fur-
ther distance, therc will be no neces-
sity of waiting at the gate and obs-
truction fo the trafic can be avoided

Guddapah 1~ the district head
quarters, and I submit that the rail-
way station .here chou!' b mmodel-
ed beciuse the faalitu, wiere either
to the upper class passengers or the
lower class passengers are very
meagre It 1s also a commercial cen-
tre, and therefore, I submit that the
railway station should be re-modell-
ed

Durning the rainy season the Drona-
chelam-Secunderabad train was can-
celled last year because some acci-
dents had occurred n that lme and
the railway administration thought
thal 1t would be safer to cancel the
night trains during the ramy season
The railway admunistration may
undertake the necessary repairs as
alsp some protection works to  the
bridges and embankments on the rail-
way line if necessary, but the trains
should not be cencelled during the

There was a proposal for a railway
lne from Nandgal to Kadri via
Jammalsmadugu, Proddatur and
Yerraguntta This railway line was
recommended by the State Govern-
ment also, as this would serve the
undeveloped areas of Rayalaseema.
Therefore, 1 submit that the Railway
Ministry may consider taking up the
survey of this line

A lot of piferage 1s gomg on at
Kamalapuram [ had also written a
Jetter about this about a year ago
Between Kamalapuram and Gangava-
palle stations, 1t 1+ &n oprn secret that
even during the day time coal and
other thing. are pilfered At one
time police caught two or three per-
sons alsn, and I understand they have
put up a case against the persons con-
cerned  They were caught red-
handed, but even after this incident,
pilferage has not stopped It 15 going
on even now openly Therefore, I
request that some urgent action be
taken 1 this matter

There s a lot of overcrowding in
the Madras-Bombay Japata train,
which 13 now bi-weckly This may
be converted into tri-weeklvy at least
to lessen the overcrowding

Shri Panigrahi: The railways have
undertaken a great programme of
electrification of railways, and so far
as the power needs of the railways
in eastern India are conceined, we
undersiand that the total load requir-
ed for meeting this programme is
227,000 KW They have also made a
programme regarding the sources
from which they will get the power
for fulfilling the programme of elec-
trification of railways in the eastern
sector It is expected that this power



A539*
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Yoad will develop around 1961 and
onwards, and the sources are as
follows

as,000 KW

g':mfd.d( h Sovet Two thernal plans
Wit viet Two
d) of $0.000 each
or 100,000 KW
DVC thermal plant
1o be setup 125,000

This makes up the total load which
the railways require for their pro-
gramme

I would, however, like to know from
the hon Minister whether these
sources are really going to fulfll the
needs of the railways, and whether
these loads arv really going to deve-
lop within the scheduled time fixed
by the railways, because so far as
Hirakud 1s concerned, we know the
difficulties of thc State Government in
this respect. Many of the industries
which are going to be located around
Hirakud are in need of power, and
the State Government 1s not in a posi-
tion to supply even that So, I do
not know how far it 1s possible that
Hirakud will be able to supply the
requirements of 25,000 KW of electn-
city for the electrification of railways

Mr. Speaker: Is there no hydro-
electric power there?

Shri Panigrahi: Yes, there 1s

Mr Speaker: How much does it
produce®

Shri Panigrahi. It 1 only 125,000
KW, and the State Government 1S
consuming more than that. So, 1
would hike to know whether they are
going to set up another thermal plant,
or whether they are going to develop
the second stage at Hirakud which 15
now 1n progress, and whether 1t 1s
going to be completed before 1961,
so that 1t may provide the required
amount of eleciricity

Now, 1 come to the question of the
construction of new raillwey lines. [
was going through the speeches of
the hon Members of this House during
the course of the discussion There
are 34182 mmles of railways n the
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country, but every part of the country
has complained that there 15 no rail-
way hine So, 1 was wondering anu
wanting to know where these 34,18
miles of railway lines were, in- which
part of the country.

Shri Jagjivan Ram: Outside the
country!

Shri Panigrahi: I had to take some
trouble to find out the mileage State-
wise The Second Finance Commis-
sion, in its report, has published the
State-wise mileage of ralways, and
from that I find that the following
are the figures

Miles
Andhra 2,
Assam :.m
Bihar 1,933
Bombay 6,319
Madhya Pradesh 3,040
Madras 2,204
Mysore 1,677
Pun:ltllsun 2,316
Rajas 3.241
Uttar Pradesh 5,261
West Bengal 1.906
Unmion Ternitories 95
Onssa 83§
Kerala (lowest) 467

From the break-up you will find that
the neglected States are really Orissa,

Kerala and West Bengal, and also
Assam

Shri Jangde: There 1s West Bengal
also *

Shri Panigrabl: I have mentioned
West Bengal also

Shrimati Renn Chakravartty: If
you travel from South Bengal to
North Bengal you will know how
beautiful the line 1s

Shri Panigrahl: I know that the
resources of thce rallways are limited
That is well known to all the Mem-
bers But our pont is that when the
programme of mdustrialisation .
going ahead, it is the duty of the
Raillway Mnistry to see that those
areas which are reslly peglected are

question of regional distribution com
ing in Those areas which are really
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neglected but which are progressing
ahead, so far as industrialbsation 15
concerned, should get top prionty,
and the railway lines m those areas
should be taken up on a pronty
basis When deciding this prionty
the guestion of those areas which are
under-developed should be given first
«onsideratton And I pead that the
cases of Omssa, Kerala and Weot
Bengal should be taken into conside-
ration

1 would :efer to ohi¢ more question
with regard to the .upply of wagon
to those scctions un the raillways
which really need more of them I
would refer in this connection to the
total requirement of ore traffic in
the Baraymda sector of the South-
Eastern Rallway I came to know
that the total ore traffic in this sector
wou'd be as follows The India
Iron ! Strel Co need 2 2 million
fons of ore annually The TISCO
need 23 million tons of ore annually,
and Durranur will requirc about 2 &
mulion 1

Shri Naumshir Bharucha (East
Khandesh) TISCO maey require
much more on compleung the .
milhon-ton programme

Shri Panigrahi: But that s the
figure that thev have given So far a-.
export mn this sector 1s concerned
about one mllion tont of iron ore
and manganesc orc¢ per Yyear ar:
being exported I would hke to
tnquire of the Railwav Ministel
whether he has made sufficient and
adequdate arrangements to meet thi
demand of the ore traffic in this sec-
tor, and if so what those adequate
arrangements are, so that the ores
are not allowed to le in the pit-heaa-
of the mines but really move to those
places where they are required and
alto to the ports for export

I would also refer to the demauna
for wagons in the Khurda Road Dist
net There, the demand 1s too great
I would give only one instance So
far as the export of bumboos from
Orissa to the paper mills 1 Woesc

Bengal is concerned, they will require
more than 1200 wagons But I have
ome to know that an sllotment of
only 600 wagons has been made So
1 do not know how thi. demand can
be met In the Khurda Roed sector
the demand for wapgons 18 great, so
far as the exvort of paddy, rice and
other commodities also are concerned
I would request the Railway Minis-
ter to see that the demand of the
traac m this sector 1n Khurda Road
district also 1s met

Shri Jagjivan Ram: Has there beea
any difficulty in getting wagons for
food movement?

Shri Panigrahi*+ No, about food
movement I do not complamn  As fa:
as I am concerned 1 would not com
plain about anything mm respect of
whrch there 15 really no complaint

The difficulty in regard to wagons
18 also there m another section
namely the Badampahar-Rairanjpur
section Here, the difficulty 1s with
regard to transport of timber ‘The
demand for wagons is great, but the
supply 1s less I hope this difficulty
also will be attended to

Then, there 1s difficulty m Orisau
with regard to certain stations which
are verv 1mportant, such as Puri,
Sakhigopal, Bhubaneswar, the new
capital of Onssa, Janakadeipur and
Nirakarpur

becoming very important now

Shri Jagjivan Ram* Puri has been
improved

Shri Panigrahi: Only to a certaln ex-
tent I hope the hon Minster will
look into these things and see whether
their needs are justified and whether
they need further improvements

w——

With regard to the over-bridge near
Cuttack, the guestion 1s going on for
years together Some time  back.
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bridge or under-bridge, and

and Cuttack reach the destinations at
such times as are not suitable for
the passengers I would request the
hon. Minister to see whether the
irain timungs cannot be changed and
whether the amenities 1 these sta-
tions also cannot be improved

WMo T fag (ST, Ty
My § wmaa 7 5w oamm =
Y98 % AIFH A7 7T A, IH 7 A
et & faaT w79 W AR R
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Shri Bishwanath Roy (Salempur):
Sir, my name was called By mis-
take 1 was out just for three or four
minutes when called

Mr. Speaker: When he 18 here I
must call hum?

Shri Bishwanath Roy: For work
very necessary, I was out for a few
minutes (Interruptions)

Mr. Speaker: Does Krishnan Nawr
want to speak?

Shri C. K. Nair (Outer Delh1): Yes,
Sir

Pr. Melkote (Raichar): Sir, I have
been travelling fairly frequently and
extensively many parts of the country
and what I have seen hearlens me
about the work the railways have been
domng I must congratulate them for
the extensive efforts they have been
making everywhere since 1t 18 only
when one travels widely and sees for
humself, what 1s bemng done that one
could see the attempts that Ministry
has been making Many speakers
have complained of many lapses on
the part of the Ministry. The time at
my disposal being short, I would like
to deal with only a few aspects of
these questions

Mr Achar from Mysore-Mangalore
referred to the speed of trains, parti-
cularly in the South and also referred
to the speed on the Continent. I have
had the fortune of travelling from
Edinburgh to London in the train
Elizebethana—a distance of about 450
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[Dr. Melkote]

miles This was covered not by elec-
tric traction but by the ordinary steam
traun. The train start at 10-30 in the
morning and at 430 in the evening
it steams into the London station. It
travels at a speed of about 80 miles
on an average throughout. Re-
cently, I met one of the labour
Jeaders from England and he told me
that the average speed now had gone
upto about a hundred miles and that
even the speed of the goods train had
very much increased It 1s quite ob-
vious that to expect that speed in India
under the present conditions 18 rather
difficult, There are a number of things
that have got to be attended to before
we could attain big speed but even so
1 personally feel that the GT Express
and other expresses could be speeded
up to the convenience of the passen-
gers.

If there should be greater efficiency
m the ralways, apart from other
things, there should be content-
ment of the workers Here 1 would
like to bring to the notice of the hon
Minister severa] difficulties that are in
existence which the workers are fac-
mg On 19th February 1857, I under-
stand, there was an order which stated
that 374 per cent of the lower cadre
would be promoted and this was the
decision given by the anomalies com-
mittee It 1s nearly two years and
more and the matter remains where 1t
was Nothing has been done so far

Shri Jagjivan Ram: Nothing has
been done?

Dr. Melkote: That 18 what I under-
stand I feel that this matter 1s of
great importance Two years 15 a big
enough period and many of the senior
members would retire without any
benefit or being promoted to the
higher ranks 1 feel that the Minis-
ter should look into this matter and
see where the defect lies

Secondly, the railway 1s an industry
but the rules and regulations are not
on line with the rules that ought to
be pursued in an industrial undertak-
ing 1 do not want to go into the
details 1n this connection because there
are other points which I would like

to stress But if the Minister so de-
sires, I would hke to meet him and
explain to him what I have found.
The rules are not on trade union lines.
I just wanted to draw his attention
to the matter

We are trying to increase the living
standard of the people and the worker,
the cost of living index has risen so
high that whatever little benefit the
worker obtamns 1s offset by the increase
in the cost of living and the salary and
other conveniences that one geis such
as medical aid, housing and ‘welfare
schemes and other things, do not con-
form to what one should actually ex-
pect if an efficient worker has got to
give good service It s, therefore, felt
that apart from the increase in salary
that they are demanding and are ex-
pecting other amenities in the shape of
free houses for the workers and also
mobile medical vans to go to the
houses of workers so that they may
not waste their time in attending the
dispensary should be provided for
simple ailments

The third thing is the security of
service I understand that the rules
aic not being propeily applied and
due to that a number of cases have
gone to the court and the eighty
per cent of the cases have been decid-
ed 1in favour of the workers 1If it
a fact it 1s necessary for the Ministry
to look into this ahd see where the
difficulty in their application bLes
That should be rectified to the extent
that 13 possible

Fourthly with 1egard to the pen-
sion rules, that has come into vogue
the ma)ority of the retired workers
hsve not received their pensions yet
It 15 more than two <years now but
why 1s this delay? What should be
done with regard to this* It is also
a matter which the Railway Ministry
has got to look into

It 1s said that the rules of promotion
say that workers who are in salary
scale upto Rs, 200-300 need not be
selected but ought to be promoted
according to senionity and fitness
Even thus such a selection does take
place ;n a number of cases and due
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to that delays occur. I understand
even m Delhi, in the commercial sec-
tion, there are nearly, about 300 vacan-
cies. If these are not filled, there
would naturally be delay due to which
the workers are asked to work more
than 10 or 12 hours but they are not
paid overtime wages It has got to
be looked into. If sclection is not
necessary, some other procedures for
promotion ought to be adopted which
would help promoters obtain satisfac-
tion and also bring in rapidly more
men mto the field and thus curtail the
hours of work that a person has got
to put .

Then there is the question of direct
recruitment. If people with service
and experience are recruited, many of
the accidents may be avoided and the
efficiency of the worker may go up
But new recruits are brought in and
they are not cxperienced 1n manning
the departments and so a number of
accidents occur One of the causes for
the accidents 1s said to be due to the
new recruits that are coming into the
field and if an opportunitv 1s given
to the experienced old hands and if
they are promoted, many of these
accidents may be prevented.

With regard to the ralway service
commussions, I have to say that there
are a number of vacancies and they
are growing in differcent places. They
have not been filled up even for two
or three years This should be re-
placed or some procedure should be
adopted which will give a fillip to this
recruitment This is a matter which
the Railway Ministry should also look
into.

With regard to the parce] clerks, Sir,
it is said that they have to deal with
one of the most 1mportant depsert-
ments of the Railways which brings in
a good deal of money They have to
work overtime and work in places
which are dingy. They sit in small
rooms where a number of parcels and
other thungs come in. They cannot
delay things. They have to see that
the parcels are sent in time, otherwise
many of the things may deteriorate or
may be held up. To permit them to
remain in the station yard would also
be difficult. The result is that very

oftan these parcels go without a pro-
per inspection being carried out since
the numerous parcels are too large in
number to count even. All this is due
to lack of sufficient number of men put
on the job. These workers have to
work for more than 1% to 14 hours,
They are not given houses near the
station to live. Since others lake
advantage of these quarters. This
1» a matter of sore discontent among
the workers. This also has to be
looked 1nto.

With regard io walters, those peo-
ple who have to wait 1n the first class,
second class and thurd class walung
rooms, a number of travellers go in
there with their luggage Sometimes
some articles get lost. Though there
1 a notification to the effect that the
rallway employees there are not res-
ponsible, oftentimes the police take
the railway employees to courts and
harass them very much. They feel
very disappointed over the way 1n
which the Raillway Board has been
dealing with them in not supporting
their case. This 15 a maiter which
ought to be looked into, and the un-
necessary harassment that 1s taking
place must also be removed.

1322 hrs.
Mg, Derury-SPEAKER in the Chair.]

With regard to booking clerks, it 1is
said that they have to work for about
eight hours It takes more than two
hours to count the number of tickets
and pay off the money that 1s collect-
ed Quite often they have got to stay
on for another three to four hours.
I do not know whether the total num-
ber of hours could not be curtailed
so that including the time taken in
handing-over charge they are requur-
ed to work for only eight hours. That
will also help in increasing the em-
ployment potential m the Ralways.

These are various matters, Sir, with
regard to service that I wanted to
bring to the notice of the Rmlway
Minister. Many of these thungs may
be a little exaggerated. I have not
been able to go into them. 1 got this
information only very recently. But
quite a number of them are genuine,
because I have actually seen the places



Bir, I have nothing more to add.

8kri C. K. Nalr: Mr. Deputy-Speak-
er, Bir, I want to brmng only four
pointa to the notice of the Railway
Minister One 1s about the ring line
to be created for Delhi.  Everyone
knows that perhaps there is no city in
the world which 1s growing in popu-
lation, traffic. ..

8kri Jagjivan Ram: And so hap-
hazardly.

Shri C. K. Nair: Haphazardly too. A
committee has been set up to find out
a solution to all these things The
first thung that they are going to do
15 to have a Master Plan for Delhy, I
think no Master Plan could be perfect
without a ring railway line for Delhi
Therefore, my first appeal is to have
that Line as soon as possible It should
also be electrified Then 1 think
much of the troubles with regard to
traffic in Dellun will be solved

The second point 1s about diesel
trains 10 be run from the ncarabout
towns to Delln After all, the major
portion of the traffic 1n trans towards
Delh1 1» from the neighbouring towns
such as Meerut, Rohtak, Sonepat,
Panipat, Rewar1 and Mathura From
all these five centres we can easily
run diesel engines. 1 am sure that
can easily overcome the competitiod
from road trafic Thercfore, this 1s an
important point  After all, 1 think the
income from taxation on diesel ol 1s
not perhaps so much I think thet
could be gained from Delhy alone be-
cause the traffic 13 very great  The
great traffic that pour mto Delhi 15
not from long distances at all—from
Madras, Bombay or other places. They
are proportionately very few compared
to people comung from short distance
places If the Railway Ministry
makes a study of this problem and
take into account the number of buscs
that run from these five places to
Delhi, it will be found that it is more

" - ~

profitable and also useful to run dievsl
engines to Delhi from thewe fve

My third point is about over-

The condition at m-mm
Subzi Mandi, where the traffic is very
g’feat,isvmhad, 1t is really a grest
pity that the Railway Ministry haa
not thought about overbridges at thess
places till now. Of course, at Mathura
Road they have done a marvellovs
thing, a good thing. That also we
done because of the tragedy thst took
place four years ago at the Tilpet sir
show. I think it would have cost a
few lakhs of rupees, no doubt; but
the same arrangement can be provided
at these three places—Saral Rohills,
Pate] Nagar and Subzi Mandi. This
is a crying need of the city of Delhi
One will be surprised to learn how
much traffic 15 held up in the heart cf
the city Therefore, this should be
specially looked into

I am sorry that in reply to a ques-
tion, perhaps sometime ago. n  thus
House it was stated that land was not
available for these over-bridges It ix
absolutely wrong Perhaps, in these
areas 1t 1s the Railway Department
which owns more land than any othe:
single 1nstitution or even private
bodies ‘Therefore, 1t 1s not at all
difficult to have over-bridges

The fourth point I want to bring to
the notice of the hon. Minwster s
about the lowering of the bridge at
Rohtak Road over the Najafgarh
Nalla You all know about the
Najafgarh Naila, the notorious nalla
which has not only affected the health
of the people of Delhi and the water-
supply of Delhi, but has also caused
great damage to the villages bordering
that nalla on account of the excess of
storm water that is flowing into 1t
We have been agitating for a long time
and as a result of it, fortunately, two
years ago they have started clearing
this nalla down below and six miles
have been cleared The second phase
of the re-conditioning of the nalla, that
is widening and deepening the nalla.
will be done this year. But I am told
that there is an objection from the
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‘Therefore, 1 would appeal to the hon.
Minister to make an investigation
about the veracity of this objection
that was raised by the Railway Manis-
at the eleventh hour The people
are prepared to co-operate n this
work. The Central Water and Power
Commission iy also prepared to finsh
the work quickly., Of course, the
second phase of work may take some

§

two more years to reach the source of
the nalla—the Najaigarh Jheel—which
is about 31 miles from the Jumna All

this has to be desilted. Perhaps it
has not been desilted for the last one
century That means there is a lot of
alluvium to be desilted from this
channel which will help very much 1n
having an easy flow of ctorm-water
to the Jumna This Najafgarh Nalla
especially is almost the Lifcline of all
tha drainage systems of Delhi, Rohtak
and Gurgaon—these three areat All
the waters flow into it and it had been
reported by a special top-level com-
mittee of engineers appointed by the
Prime Minister to look into thi; pro-
blem The question about the re-
conditioning of the Najafgarh Nalla
was also mcluded in 1ts terms of re-
ference According to the report of
that Committee and their findings, it
is found that they have already started
desilting two or three aystems of
drainage That means therc 1s going
to be a further 50 per cent more of
water coming into it for retarding its
flow in the next monsoon Even last
year, without it, the troublc was so
great and I am afraid if it becomes
like that again. it is going to play a
great havoc in the villages and also
perhaps for the entire rura! popula-
tion, Therefore, this matter should
be treated as a top priority Either
we should withdraw the objection that
was ralsed or we should undertake the
deepening of the bottom level of the
bridge as early as possible

These are the four points which I
wanted to bring to the notlce of the
Minister.

Shri Narasimhas (Krishnagiri): Mr.
Deputy-Speaker, 8ir, it is my bounden
duty as well as my sad privilcge, when
I speak during the discussion on the
railway budget and the demands for
grants, to bring to the notice of the
Railway Monister a particular matter.
It 15 the Salem-Bangsalore line about
which the hon. Mmister is quite aware.

Mr. Deputy-Speaker: That has been
noted now He need not say anything
on it ®

Shrl = Narasimhan: Mere noting
would not do Acting is neccssary.
Noting should be followed by acting.

Mr. Deputy-Speaker: Does the hoa.
Member want that that acting should
e done here!

Shri Jagjivan Ram: He has started
acting'

Shri Narasimhan: It s not a dramatic
act, but a pathetic tragic dact. As a
matter of fact. the whole thing has
been a tragedy Yesterday. I wanted
to speak, when the demand under the
Railway Board was being discussed,
because 1 wanted to compare how in
the olden days, the autocratic days,
50 years ago, roughly speaking, the
British administrators were function-
ing and how, today, the administra-
tors In the democracy are functioning.
1 wanted to compare and contrast
these two pictures 50 years ago,
there was a severe famme i the
country and my part of the country
was also affected by the fammne, and
that was 1 the area adjomning
Ravalaseema area from which our
Speaker haills The Bniish adminis-
tration then thought that something
was necessary and so gave 100 miles
of railway line as a famine
relief act. Those 100 miles of
railway Lnes were unfortunately
removed during the world war, and we
could only blame the British states-
men and the British Government for
it, for it was practically under the
pressure of the British Government
that those 100 miles of railway line
in my district, in portions of my dis-
trict, were removed It was not as
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[8Bhnn Narasimhan)

it that line traversed throughout that
district, but they lay in a particular
area All these 100 miles of lne
were suddenly removed. In spite of
my repeated reminders, I am yet to
have a favourable and sympathetic
answer to the question It has almost
become something like a shraddha for
me to come and deplore over the
past. According to the Hindu custom,
as some hon Mambers mght be
aware, one has to g®Pon dong
shraddha and when 1t becomes diffi-
cult, one has to go to Gaya to do a
sort of permanent ceremony and
be relieved of the mental agony
Anyhow, I hope the Railway Minis-
ter will not force me to that severe
kind of ceremony

Shrl Jagjivan Ram: You are not
entitled to go to Gaya yet

Shri Narasimhan: In this connection,
just as I 1magme that I am evoking
some strands of svmpthy from the
Raitlway Minister, the same kind of
sympathy was evoked while 1 was
placing the same case before his pre-
decessor, and I want to quote it for
the benefit of the whole House

Shri T. B. Vittal Rao* You guoted
it the other day

Shri Narasimhan' It was during the
Question Hour, under great strain and
pressure and obstruction from the
Chair, that 1 had to rush through it
I had to go at top speed but here 1
will now go through it at goods train
speed During the reply to the zen-
eral debate on 26th February 1953
Shrn Lal Bahadur Shastri said as
fallows

“Hon Members have specially
made a reference to the restora-
tion of certain dismantled lines
As hon Members have seen from
my speech, out of these 12 hnes,
four have already been complet-
ed and seven are in hand and
work on the 12th and last one
will be commenced during the
next year The Central Board of
Transport also decided that the
consideration of only eight more
dismantled hines should be review-
ed After the work of the first

twelve lines has been completed,
Morappur-Hosur, Tirupathur-
Krishnagirs,—
that is the line 1 am speaking about—
Akbarur-Tanda and Madhoganj-
Audhapur lines come under the
second category Their case for
restoration will be put up before
the Central Board of Transport
when the work on the lines al-
ready m hand has been complete-
ed‘!

Shri Lal Bahadur Shastri went on
to say

“Mr Narasimhan would perhaps
like me to say something about the
Morsppur-Hasur hae But the
Central Board decided i1n thewr
meeting held in August 1950 that
the line should not be restored as
narrow gauge but that its align-
ment should not be abandoned.
They wanted the cost of restoring
it as a metre gauge line and ex-
tending 1t from Hesur to Bangaiore
should be worked out The cost
of this restoration and extension
will be about Rupees 1 7 crores ™

Had 1t been done it should have been
Cheaper than now, and now 1l may
CLopst more

“The case was put up to the
Central Board ef Transport for
consideration at their 1851 meet-
ing when 1t was decided that the
assets of the Morappur-Hosur nar-
row gaugc line should be retain-
ed and conmderation of the ques-
tion or ordering traffic and en-
gneering survey for the metre-
gauge link between Bangslore
and Salem postponed So it has
only been postponed 1 think he
should not feel that the whole
thing 1= hopeless Probably he
may get this line when the
further engineening surveys have
been carried out”

This was what he was saying then,
Sympathetically

Bhri Jagjivan Ram: Not a very
hopeful announcement.
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Shri Navasimban: He smud that I
should not fesl that the whole thing
i» hopeless and that we may get this
lne. It was a kind of sympathetic
listening that was given to my appeal.

Mr. Deputy-Speaker: Has the ath-
tude of the hon Mimster changed
now?

Shri Narasimhan: No I want to re-
mind him about 1t

Shri Jagjivan Ram: That continues

Bhri Naragimhan: He did not ctop
there There has been a shight change
for the better now Shri Lal Bahadur
Shastr1 had said, "when further en-
gineering surveys have. been carried
out” 1 am glad that the engineering
survey has now been completed
Therefore, the Ministry has progres-
sed one step further So, that 1s the
previous history of this case

I want (o say one more thing We
have been planning This point must
be carefully remembered The parti-
cular point that I am going to say now
is this The ratlway dismantled hnes
are not just useless wastes When a
line 1s constructed, a lot of engineer-
mg works 13 done and a lot of ex~
penditure 1s incurred So, 1t 1s a kind
of asset It 18 like a building Sup-
posing one storm comes, when the
roofs and other things are thrown
away, you do not leave the building
there as 1t 1s It 18 not dead property
Similarly, vou should really utilize
that property instead of allowing such
valuable mvestment made on the rail-
ways to disappear completely and go
to waste If you allow the existing
things to go waste, that wil] be bad
economy While emphasis may be laid
no doubt on new lines, it 1z very sur-
prising that the existing assets are
completely ignored and allowed to
decay and then new lines are started
This kind of financial approach during
the plannung era when we are short of
resources s a thing which I am net
able to understand. This [s where I
really expect proper advice from the
Railway Board to the Government.

That is all I wanted to say I would
appeal to the hon Rallway Mimster to

conmider this fact and also realize that
there are various other advantages in
having the railway hne to which 1
referred, apart from domng justice to
thig particular area, for, my area 1=
there only though an accident of geo-
graphy If that line is restored, a lot
of Neivell lignite can go to Bangalore
which 15 very near Bangalore is a
big city next to Madras There, the
carbonused briquettes will be in great
demand at an early date It would
not be surgnsing if the Railway Ad-
ministration uses this lignite also for
their traction purposes Therefore,
this 15 a pont which they should con-
sider The Neivelli lignite could be
transported through the metre-gauge
right up to the northernmost part of
India, say, Punjab, nght from Cud-
daloie If the rallway engineers learn
to use the hignite for traction purposes,

surely it will be of very great benefit
to the railways

Regarding the police security or-
ganisation about which we passed a
law I understand that so far the rules
have not been laid before the House
We are hustled into passing some
legislation but further action 13 not
taken I really do not understand why
it should be so

Mr Deputy-Speaker: He can bring
it to the notice of the Subordinate
Legislation Commuttee

Shri Narasimhan: It was also
brought to the notice of the Subordi-
nate Legislation Committee

Shri T B Vittal Rao: Is not what
we say in the House taken cogmza-
ance of by the Subordinate Legislation
Committee?

Mr. Depuly-Speaker: It -mil be at-
tended to moie precisely if 1t %
brought to the notice of the com-
mittee He might have some other
complaints also  So, if that is brought
to the notice of the Committee, the
Committee will pursue that,

Shri Jagjivan Ram: We will be
placing the rules before the House
during this session
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Shri Narssimhan: I have one small
request to make. There are certain
in-dootr games like chess and billiards.
Actually I wunderstand that some
players in billiards have wan world
championship. If not in cricket, we
have at least this thing for taking
credit. I suggest that when such
players go about, some concessions
may be given to them.

Having had a full say about my own
requirements, I may be permitted to
represent the case of Vindhya Pra-
desh. I am referring to the Satna—
Rewa—Govindagarh line. I have been
to Vindhya Pradesh and I have seen
the beautiful Khajuraho sculptures.
‘They also have diamond works and I
understand now they have bauxite
also there,

Mr. Deputy-Speaker: Which line
should be given preference—his own
or his friend's”

Shri Narasimhan: Both will have
to be considered

Shri Jagjivan Ram: Diamond should
be given preference.

Shri Narasimhan: I commend both
the lines to the Minister for his sym-
pathetic consideration

Shri Tridlb Kumar Chaudhurl
{Berhampore) Mr. Deputy-Speaker,
for the yast two days, this House has
been turned nto a House of woes,
everybody pouring a long catalogue of
grievances and I am naturally a lttle
bit hesitant to add my lists to the list
already submitted 1 have sought
your permussion nevertheless to
participate in this debate only in order
to focus attention of the House and
of the hon Minister to the utter lack
of pre-planning and proper attention
mn regard to the two trunk lines
which serve the Gangetic West Bengal
today, I mean the Barharwa-Azim-
gunj-Katwa loop line and the Sealdah-
Lalgola section of the Eastern Rail-
way. If you look to the map of the
Eastern Railway, you would find that
the BAK loop line is one of the three
major lines on the Eastern Railway

9
and with a little ears and without

Unfortunately, this line got breach-
ed at one place called Dhulian Ganga
due to erosion of the river Ganga
1953. Since then, although the oom-
struction of a small diversion line
would have again repaired the
and through traffic could be resumed,
somehow or other, this has not been
done A preliminary survey ‘was

3

E

administration is in two minds about
it. There has been a proposal of an
eight-mile diversion route and an
alternative proposal of a 25 mile
diversion route, I had the opportu-
nity of raising this matter by way of
interpellations on the floor of the
House during the last session and I
was told by the hon Deputy Minister,
Shri Ramaswamy, that the construc-
tion of the longer diversion route
awaited the decision of the Irrigation
and Power Ministry on the Farraka
canal, because i1t was proposed that
this alternative diversion route would
extend along the right bank of the
proposed Farraka canal

It was the argument of the hon.
Deputy Minister that they ie. the
Rallway Ministry had referred the
matter to the Ministry concerned and
they did not have any idea about the
alignment of the proposed canal. Both
the hon Minister for Irrigation and
Power and the hon Deputy Minister,
at a conference we had lately with
them informed me definitely that they
have given the full alignment of the
Farraka canal to the Railway Minis-
try If that is so, I would like to
know when the final location survey
for this alfernative diversion route
would be held. Let it not be supposed
that this is just a loeal line . . .

Shri Jagjivan Bam: We ure pureu-
mg the question of Farraka barruge
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jtgelf and this scheme is linked with
the Farraka barrage. Let us hope
that the question of Farraka barrage
will be finalised soon.

Shri Tridib EKumar Chaudburi: 1
would like to know how the construc-
tion of this alternative diversion route
hinges upon the construction of the
Farraka canal, because the line would
be on the right bank. Nowhere the
line would be required to croes the
proposed canal. So, the construction
of the diversion line can be taken up
a little bit earlier This 1s not a local
line The entire traffic from Assam,
North Bihar and North India, passes
along three routes—the grand chord
line, the main line and the Sahibgan)
route ‘The BAK loop line had been
functioning in that capacity, but in
the meantime, the breach occurred
and through traffic was interfered
with As I have sa.d, without involv-
mmg any huge expenditure, with a
lLittle expenditure, thig line will re-
sume carrying passenger and goods
traffic

The Raillway Minmster was lament-
ing the other day about the competi-
tion they were facing from road
transport I may tell hum that right
from Calcutta up to Siligur: 1n Assam,
bv the National Highway No 34,
which moves alongside the two main
hiner I have just ment.oned—the
BAK ioop line and the Sealdah—
Lalgola line—tea. jute, foodgrains and
even Government goods traffic are
carried, because there 1s no through
traffic on the BAK loop line. I hope
the hon, Minister would give due
attention to this matter. Incidentally,
my district also, although it does not
fall within my constituency, would
be benefited by this, out that is not
the only consideration

Then I come to the condition of
BAK loop in below Nimtita that is
station above which the breach
octurred. Upto it there is through
traffic from Howrah. This Nimtita

4

. Years. This line was

station is situated at a distanee of
160 mules from Howrah. You will be
surprised to learn that there is nov a
single fast train on this Lne. It takes
more than ten hours to reach Nimtita
from Howrah I have made enquiries
as to the conditions there. There 15
no inter-lockuing and the tele-com-
munication is almost ante-diluvian,
There has been no track renewsl for
constructed
somewhere in the year of Grace 1911.
Some replacemenutrs have certainly
taken place since then, but the rafl-
way administration are afraid of run-
ning any fast train in thus line.

Bhri Jagjivan Rash: There is no
speed resiviction on that section.

Shri Tridib Kumar Chandhuri-
Anyway, I would like the Eastern
Raillway Administration to consider
this matter and see whether they can
provide at least one fast train on this
line up and down Calcutta.

Then I come to the question of the
Sealdah-Lalgola line There also I
find that although one fast train has
been provided from Sealdah to
Lalgola, the timing has been deter-
mined 'n a very inconvenient manner,
It 1s not really a fast train Some
stops have been done away with and
that 1s how apparently the total line
taken has been made a little quicker.
So, I would like the hon Minister and
also the Railway Board to consider
whether they can provide a proper
fast train on this hne also, because
on the left bank of the river Hooghly
a good deal of traffic ;n goods and
passenger 1 carried by this line
which serves three districts 1 hope
the hon Minister would take that fact
also into due consideration
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A AT W Faen At € &
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Shri N. B. Maitl (Ghatal): Mr,
Deputy-Speaker, Sir, I thank you for
sour kindly having aliowed me to
Speak a few words on the Railway
Budget

I congratulate, first of all, the Rail-
way Mumstry and the Railway
Administration for the manner in
which they are carrying on their
work Of course, there are flaws and
other things that have got to be done
mare properly so far as amen ties 1o
Passengers are concerned The Rail.
way concern 15 & big thing and because
it 1s very bg and was bemng dealt
with 1n a piecemeal manner during
the British regime, I think they could
bestow c.osc1 attention on the severa)
aspect~ of the Rallway Adm mistras
tion

Now all the lines have been
brought under one Ministry and there
cannot but be difficulties And, 1n
the circumstances in which the Mims.
try 1s working, 1 have no hes tation
N condoming certamn thungs that, I
think, 1 course of time would be
better done

Bhri Surendrandth Dwivedy, Is that
the  subject-matter  of thus cul
motion?

Shri N, B Maiti: 1 am conung to
the relevant matter 1 shall come to
it just now In tht South-Eastern
Rajlwav we have got certain diffical~
thies whch I wish to point out ang
which [ hope the hon Minisier would
kindly note down ard see to their
removal

Am I to come forward, Su”

Mr. Deputy-Speaker: He 13 qute
aud ble, he may continue

Ghrl N. B. Maiti: I do nol know
whether the hon, Deputy Mimster
coild hear me
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The Deputy Minister of Raflways
(Bhri 8. V. Ramaswamy): I have got
paper and penct and I am noting
down the points.

An Hom, Member: You have only
condoned hum.

Shri N, B. Maiti: My point 1 this
Purulia whuch was in Bihar and has
now come to West Bengal has no
connection so far as the West Bengal
headguarters 1s concerned It takes
more than 124 hours to come to
Howrah from Purulia It should be
seen whether some fast passenger
could not be run there so that the
whole day or the whole night that 1s
being used up now could be shorten-
ed. That 1s my first proposal

The second point is this. Bankura
which 13 near Midnapore—between
Midnapore and Purulha—hag also no
connection with Howrah If a person
wants to come from Bankura town
to Howrah it takes about 8% hours
Therefore, people go by the road, and
they do not take to the train The
hon Mnister was complawxning about
road competihon Here is a case
where people have to go by road
because 1t takes 9} hours to go from
Bankura to Howrah whereas by taking
advantage of the bus routes they can
go within 3 or 4 hours to Calcutta
My second pioposal i1s as to whether
that state of affairs cannot be
remedicd 1 would request the hon
Minister 1o see whether 1n place of
the Gomoh passenger that 13 now run-
ning there we cannot have it con-
verted into a fast passenger or some
additional fast passenger might not
be given for that route

Thirdly, the connection between
Khargpur stat.on and Howrah 1
rather intermittent There are certain
stated periods of time when they are
not connected I would ask whether
some Panchkura locals may not be
extended up to Khargpur and called
Khargpur locals. From Panchkura to
Howrah there are several locals
Some of these locals may be extend-

ed, so that people coming from How-
rah and from certain parts of South
Bihar and from certain parts of West
Bengal might take advantage of the
frequency of travel

The fourth point that I would put
before the hon. Minaster 1s this  Just
now there 1s no straight connection
between Vishnupur, a sub-divisional
town of Howrah and also a sub-
d.vison, and Howrah People there
go by the road route which is rather
quick and costs less There 1s a great
demand from the Vishnupur areas
that a line should be constructed from
Vishnupur to Howrah so that passen-
ger traffic or goods traffic—because it
15 nearer to Jharia coalfield—could be
carried cn speedily from there

I need not say anything more [
thank you, Sir, for giving me time.

Shri U L, Patil (Dhulha): Mr.
Deputy-Speaker, Sir, I am thankful
to the Railway Ministry for taking up
the Dhwa-Dasgaon line There is also
a demand from the Bombay State that
a new railway lne from Manmad-—
Malgaon—Dhubla joining Nardhana on
the Western Railway should Le taken
up On this particular route Malgaon
15 the industnal centre and nearabout
Malgaon there 15 a sugar factory
Malgaon produces much of handloom
and powerloom cloth. I would request
the Railway Minister to consider this
proposal m the Third Five Year Plan
at least

My cxpeiience >0 far as branch
lines are concerned 15 that these
branch lines are neglected aitogether.
Dhulia-Chahsgaon branch lne is so
neglected that 1t affects us 11 various
wavs The recorded percentage of
punctuality on this branch lme 1is
hardly two. It has often been repart-
ed by the station masters of Dhulia
and Chalisgaon that the engines that
are on the line are not workable and
that they have been overworked. No
new engines have been supplied 30
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{Shn: U. L. Patil]

far. It has been suid that thus parti-
cular type of engine iz not manu-
factured May I subm.t that the
diesel engmnes that are found nowa-
days on Railways will be best suited
for this track?

From the amenities pownt of view
also these brancn Imes have been
neglected Dhuha s a terminua in
the Dhul a-Chalisgaon branch line
But there 1> no shed or platform with
the result that the passengers and the
station staff have also to suffer There
has been a demand that some new
gtatrons should be taken up on this
particular branch line There were
representations to the Rallway Mins-
try and the local authorities have also
passed resolutions and submitted them
to the author ties Some new station
should be opened between Borvihir
and Dhul a—a dis‘ance of about 11-12
miles

In the same way on the Western
Railway, there 13 glso a demand for
a new station between Nardhana and
Shmdkheda It 15 a long-standing
demand and no reply has been given
to the local authorities or to the
applications by the general manager
or the Raillway Mimistry In so far
as these branch lines are concerned
the demand by the people has not
been looked into There is always
late-running on this Dhulia-Chalis-
gaon branch line and people miss the
connections for going to Bombay or
Delhi with the result that there has
been a demand by the people since the
last eight or nine years that there
should be a composite bogey from
Dhulia to Bombay

It is true that a new deal has been
given to the employees and has been
worked out but some staff have not
been fairly dealt with by the new deal
To quote an example, I will take up
the case of the station masters It 15
true that the station masters have
been given a new scale of Rs 100—185
in the place of the old scale of Rs
64—170 But there are sentor station-

masters who had served for 1530
years and hid reached even Rs 170
or Rs 180 They did not get any
advantage In the same way, there
15 & great unrest among the commer~
clal clerks, and clerks, especially an
the Northern Rallway Their cases
are not being cons.dered properiy in
spite of the fact that various repre-
sentations have been made to the
Railway Mumstry so far There 18
also a demand for an overbridge at
Ambarnath which 15 a fast developing
industria]l centie That suburb ef
Bombay has been overcrowded and
there 1s a demand for an under-
br dge or an over-bridge Nothing has
been done It was accepted by the
Railway Ministry that a bogey from
Talegaon-Bombav should be attached
to the Poona Mail from Poona to
Bombay for the passengers of Tale-
gaon But experience shows that the
bogey 1s always occupied by passzen-
gers from Poona with the result
that this facility which has been
extended to the Talegaon people could
not be taken advantage of My suo-
mess on 1s that the Ra lway Mimistry
should give necessary instructions to
the Poona station authoritics that
that particular bogey should not be
occupled by the passengers at Poona,

Then the prestige train, tne Deccan
Queen between Bombay and Pouna
formerly halted a) Karjat on both
ways Very recently i1t aprears that
1t 15 not stopping at Karat while pro-
ceeding to Bombay from Poona My
submigsion 1s that there should be &
stoppage there as before

Shri Punnoose (Ambalapuzha) Mr.
Deputy-Speaker, I want to bring to
the notice of the hon Minister one
or two aspects of the railways Yester-
day, replying to the debate o
Demand No 1, I heard the Railway
Mmister saying that the Railway
Ministry had very little 1o ray about
the priorities and it was the Planning
Commussion which had to decide whe-
ther a particular Line should be tuken
up or not
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Whole areas come up and complain.
They demand the redressal of their
grieyances, When t. ey do 50 and say
that they are neglected, I fear ii is
not for the Ministry to say that they
have nothing to do with it. The
Ministry has to decide. It is quile
possible that the Plann‘ng Commis-
sion gives priority. But there is
another aspect also A lirc can be
had from another point of view. It
is qute possible for tne Mmsry
concerned to tel] the Planning Com-
mussion that this is a sub-continent
and there are arcas wh.ch a.e neglact-
ed and backward wilh rega:d to the
railways and not drveloped In the
interest of the developmert of our
country, certan : ~3 have to L2
immediately laid. MNow, wec can tuke
the case of Kerala for instunce. Toc
area is a little more than 4000 =q
miles, practically 15,000 sa riles We
have got a raillway *mlcage of 467 I
would ask the Ministry to see which
other State has got such a low per-
centage of mileage witn sreard W ls
area We have been spcaking about
this t:me and again in th;. House We
have told the Planning C. nmission
At the time of gpen'ng of r.sw wndus-
iries we are told huw ean an :ndus-
try be started there, thiie are not
suffie.ent transport I-g.litics, there are
no raillway lines, e When we ask
for a railway line we ate 10.d: you
have to give priouity to wadust-.alised
areas. What kind of legi  this?
You have to change tlus ‘ogic and
certain lines have 2 bv taken up
immediately I want a defimite pro-
mise from the Railway Min.ster that
due regard will be given to tac claums
of Kcrala There are whoule areas
completely neglected. For nstance,
the coastal line of Kerala, the area
from Ernakulam to Quilon has been
the area that began to be commer-
cialised for the first time For
instance, Alleppey 1s one of our oldest
towns and the centre of commercial
activity. With the opening of the
Ermnakulam-Quilon link there in
Central Travancore, Kottayam com-
merce is shiftng from this coastal
area with the result that it s bringing

ruin to lakhs of people. That is the
most densely pepulated ares of
Kerala, perhaps the most densely
popuiated area in India, That area is
suffering because of the lack of rail-
way Imk Alleppey 1s the centre of
our coir industry. The whole district
has to get its life. So, we have been
arking for a railway line connecting
Ernskulam to Quilon through
Alleppey It is not = long lmne but
only about 45—60 miles at the most.
The State Government has g.ven it
top priority and the predecessor to the
Railway Minister had defimitely told
us that he would keep this question
in mind and will give it top prority.
I want th.s line to be taken up at the
earhest possible moment and I would
request him not to wait for the initia~
tive from the Planning Commission
but to take 1t upon himself and tell
the Planning Comrussion that it is an
absolutely necessary line and so it has
to be taken up

Then, Sir, there are lines which can
bring life to vast areas For example,
there 1s the extension of the Nilam-
bur Lne to Wyanad, which can bring
life to whole area there, We hear
about soarcity of sleepers If this hne
3 opened up Railways can get
sleepers at a very cheap rate and also
in plenty It would be a very econo-
mical Lne I would hike the Raillway
Min stry to take up this question alsa.

Shri S. V. Ramaswamy: This line
only for the sake of sleepers”®

Shri Punnoose: No, no The thing
18 that you should not sleep over the
question The line will be usefu] to
the whole State 1n several ways. It
will be useful even to the Railways.
It 15 a plantation area A pulp factory
is gomng to be started there,

Sir, I am glad that the Railway
Minister has come I hope the hom.
Deputy Minister will give him a
correct report of what I have said.

Shri Jagjivan Ram: In any comse
your claim will be considered.
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Shri Punnoose: 1 said, Sir, that a
new line hag been laid connecting
Ernakulam to Quilon through the
centre of old Travancore-Cochin. It
is a metre gauge line. There was a
controversy over that line I argued
here at length for a broad gauge line.
Then I was told that the line was
made metre gauge Dbecause they
thought of electrifying that line, and
that electrification of a metre gauge
line is much less costly. 1 believed
that. But the line has been Ilaid.
Kerala is noted for its cheap power.
I do not know why electrification of
that line cannot be taken up.

Sir, when we ask the Planning
Commission to take up hydro-electric
projects, we are told that we have
got plenty of electricity and there is
no demand for it. When we ask for
the Idiki project which will give
50,000 kws. we are told that we are
not 1n urgent need of electricity, and
it is delayed on that account, I do
not know what the Railway Minister
is going to tell me about electrifying
this line. I doubt whether he will tell
us that there is no electricity. We
should get out of this sort of vicious
circle. 1 want the Railway Minister
to support and guwide us out of this
victous circle. He should give us
some lines and also electnify some of
our lines,

‘There is another point, We have no
coal. Transhipment of coal to that
area makes 1t much more costlier than
what it will cost if we use power,
Therefore, even from the pomnt of
view of economy, electrification of
lines 1n Kerala 1s an iXgent necessity,
and I wish it is given top prionty.

With regard o passenger amenities,
I am glad, that when the Railway
Minister graced us with hus presence
a few months back he took the trouble
of inspecting our lines and see the
condition for himself, Many of our
platforms are not protected from
rains. Kerala has heavy rains. There-
fore, the platforms there have got to
be protected.

Then, 1 do not understand how
these old bogies are chosen oub
us, Look at the Cochin preas,
of our ‘“royal expresses”. It ls
exclusively made up of old
and old bogies . . .

Mr, Deputy-Speaker: It is commen-
surate with the status of that royalty.

ghri Punnoose: We have rejected
that sort of royalty.

Mr. Depuly-Speaker: Then he
should not have any complaint about
1t.

111

é

Shri Punnoose: Sir, very recently
a bogie has been attached to the
Cochin Express meant for Salem. I
congratulate the Ministry for that,
because it relieves some amount of
congestion in the other bogies bound
for Cochin and the passengers there
can get a little more space as the
passengers for Salem can get into that
bogie. I am glad about it.

An Hon. Member: Because the hon.
Deputy Minister 1s from Salem,

ghri Jagjivan Ram: You have got
some New ones.

Shri Punnoose: I am sure, Sirv, 1
am safe here, but I expect much more
from the Railway Winistry, especial-
ly with my hon. friend, Shr. Rama-
swamy, there in the Mimstry. He
must remember Cochin and all those
areas which is much bigger than
Salem, I hope.

With regard to the Ernakulam-
Cochin line, at the moment there is
only one first class compartment in
that. That is always a very congest-
ed compartment. There also only old
bogies arc used We have to change
them. Also, it was pointed out by
my hon. friend, Shri Kodiyan, that a
passenger who gets into the train at
Ernakulam does not get a glass of
water till he reaches Quilon. I do-
not know why we should not open
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8 refreshment room in Ernskulam and
also make arrangements for food etc,

Mr. Deputy-Speaker: The following
are the 191 selected cut motions to
Demands Nos. 2 to 20 in respect of
Railways which may be moved sub-
ject to their being otherwise admis-
slble:

Demand
No.

2. 19, 20, 21, 22, 63, 64, 65, 73, 157,
158, 159, 168, 169, 170, 171, 271,
272, 273, 354, 355, 356, 554, 555.

4. 23, 24, 25, 26, 30, 66, 67, 68, 74,
75, 76, 17, 78, 92, 101, 102, 103,
104, 105, 106, 224, 225, 226, 314,
315, 328, 320, 330, 331, 332, 333,
387, 397, 398, 424, 425, 428, 534,
535, 542, 543, 544, 545, 546, 547,
548, 549, 550, 556, 557, 558, 559,
587, 588, 589, 500, 509, 616, 617

5. 93, 94, 522, 523, 560, 600, 601, 618

8 81, 95, 388, 389, 390, 391, 399,
524, 802, 603

7. 82, 96.

31, 107, 143, 551.

9 32, 227, 228, 229, 230, 415, 525,
604.

10. 34, 35, 36, 37, 231, 232, 400, 401,
430, 536.

12. 114

13 38

14. 392

15 39, 42, 45, 46, 47, 48, 49, 50, 51,
52, 53, 83, 84, 85, 86, 233, 234,
357, 402, 403, 404, 416, 417, 418,
419, 420, 520, 528, 537, 552, 553,
561, 562, 625

16. 97, 316, 317, 318, 319, 320, 358,
405, 626.

17 54, 55, 378, 370, 393, 406, 407,
408

18 56, 87, 108, 235, 321, 322, 323,
527, 538, 539, 540, 563, 564

Traffic survey in Katpadi-Vellore.
Conjeevaram in Southern Railway
Shri Tangamani: I beg to move:

“That the demand under the

head Miscellaneous Expenditure
be reduced by Rs 100."

No. of Cut Motion

Traflc survey in Tirunelveli-Cape
Comorin in Southern Railway

Shri Tangamani: I beg ‘o move;

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs 100"

Delay m final implementation of the
résult of survey m Dindigule
Kudalur section of Madurai Divi.
sion in Southern Railway

Shri Tangamani: I beg to move:

“That the demand under the

head Miscellaneous Expenditure
be reduced by Rs. 100."

Traffic survey m  Trivandrum-Cape
Comorin 1 Southern Railway

Shri Tangamani: I beg to move;

“That the demand under he
head Miscellaneous Expenditure
be reduced by Rs. 100.”

Fixring a quota for Howrah Station for
reservation of berths

Shri Halder: I beg to move:

“That the demand under the
head Ordwnary Working Ex-
penses—Admumisiration be reduc-
ed by Rs 100."

Fatlure to take adequate measures to
eradwcate corruption wmn Sealdah
Dhewsion

Shri Halder: I beg to move: -

“That the demand under the
head Ordinary Working Ex-
penses—Admnistration be reduc-
ed by Ry 100"

Slow speed of Upper India Express,
resulting n inconvenence to the

passengers
Shri Halder: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Adminisiration be reduc-
ed by Rs, 100"
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Corruption and mal-practices prevaii-
in the prinfing department of How-
rah and Fairlie place

Shri Halder: I beg to move!

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced by
Rs. 100.”

Recognition of the Unions in the
various zones

Shri T. B. Vittal Rao: I beg to
move:

*“That the demand under the
head Ordinary Working Expens-
es—Admimstration be reduced by
Rs. 100"

Delay in appointing out-agent of
North East Frontier Raslway m Tri-

pura.
Shri Dasaratha Deb: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Operation other than Staff
and Fuel be reduced by Rs. 100.”

Non-payment of compensation to the
passengers wounded n  Sonarpur
rail accident.

Shri Halder: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Miscellaneous Expenses be re-
duced by Rs. 100."

Exemption from fees for the children
of Railwray employees studying in
the Railway schools at Bsragunta
Gooty and Pakale.

Shri T. B. Vittal Bao: I beg to
move:

“That the demand under the
head Ordinary Working Expens-
es—Labour Welfare be reduced
by Rs. 100"
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Protection of rallway employees from
anti-sacial elements,

Shri Halder: I beg to move;

“That the demand unde- the
head Ordinary Working Expens-
es—Labour Welfare be reduced
by Rs. 100.”

Failure of the railway administration
to provide adequate defence mes~
sures at Badrapur, Assam—North-
east Frontier Railway station—for
railway workers at that atation,
subjected at present to Pakistan
firings across the border in the
clogest proximity.

Shrl Hem Barua: I beg to> move:

“That the demand under the
head Ordmary Working Expens-
es—Labour Welfare be reduced
by Rs 100.”

Failure of the North-east Frontier
Rauway administration to provede
adequate amenities to the em=
ployees in respect of housing, edu~
cation, med.cal aid ete.

Shri Hem Barua: ] beg to move:

“That the demand wunder the
head Ordinary Working Expens-
es—Labour Welfare be reduced
by Rs 100."

Unsatisfactory  treatment  towards
patients wm the Rauway Hospital,
Lallaguda, Central Ratlway.

Shri T. B. Vittal Rao: 1 beg to
move:

“That the demand wunder the
head Open Line Works—(Reve-
nue)—Labour Welfare be reduced
by Rs, 100.”

Need for a station at Ramavaram be-
tween Bhadrachellam Road and
Colliery siding on the Central Rail-
way

Shri T. B. Vittal Rao: 1 beg to
move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100."
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Need to take up constructon of
Ramagundam~-Nizambad link, Cen-
tral Railway.

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100"

Construction of a¢ new raoilway line
connecting Paradip Port with the
Iron oreg manes situated in Sukinda
in Orissa

Shri Panigrahi: I beg to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.”

Deplorable condition of the existing
railway hne from Rupsa to Bangini-
posi on the South Eastern Railway.
Bhri Panigrabi: I beg to move:

“That the demeand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100"

Deplorable condition of the exnisting

railway link from Palasa to Para-
lakhemd:

Shri Panigrahi: I beg to move:

*“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.”

Urgency of the econstruction of rail-
way bneg from Kalkali Ghat to
to Dharamnagar—Tripura
Shri Dasaratha Deb: I beg to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100."

Urgency of the completion of survey
work in the Second Plan for the
consivuction of railway lines from
Dharamenagar to Sabroom—Tripura

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head Construction of New Lines—

Failure of the Government

Capital and Depreciation Reserve
Fund be reduced by Rs. 100"

Delay n construction of broad gauge
line to serve the area previously
served by Barasat-Beswrhat Ligl
Railway -

ghrl Halder: 1 beg to move:

“That the demand under the
pead Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100."

to open
gew lnes wn the Assam sector of
the North East Frontier Railwey as
also to Tripura.

Shri Hem Barua: I beg to move:

“That the demand under the
nead Construction of New Lines—
Capital and Depreciation Reserve
fFund be reduced by Rs. 100."

Inadequate provision for electrifica=
tion of Tembaram to Villupuram—
mamn lme—in Southern Ralway

Shri Tangamani: I beg to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciaiion Reserve
Fund be reduced by Rs 100"

Falure to allocate funds for opening
railway lines in Trpura

Shri Dasaratha Deb: [ beg to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.”

Delay in construction of an under-
bridge near Cuttack Railway level
crossing with a view to connecting

the Cuttack City with the National
Highway.

Shri Panigrahl I beg 10 move:

“That the demand under the
head Open Lines Works--Replace-
ments be reduced by Rs. 100.”
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Delay in constructing a platform on
the new capital side at Bhubanes-
war in Orwesa,

Shri Panigrahi: I beg to move:

“That the demand under the
head Open Lines Works—Replace-
ments be reduced by Rs. 100.”

Lack of facilitiezx for passengers at
Purt, Janakadeipur and Sakhigopal
railway stations in South Eastern
Railway.

Shri Panigrahi: I beg fo move:

“That the demand under the
head Open Line Works—Develop-
ment Fund be reduced by
Rs 100"

Failure to undertake traffic survey in
Madurai-Molur Karatkkudt n
Southern Railway.

Shrl Tangamani: I beg to move:

“That the demand under the
head Miscellancous Expenditure
be reduced by Rs. 100.”

Farlure to undertake traffic survey n
Virudhunagar - Aruppukotta: in
Southern Railway.

Shri Tangamani: I beg to move:

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs 100.”

Lack of facilities for railway staff in
‘Indra 1958° Exhibition,

Shri Tangamani: I beg to move:

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100.”

Attitude of the administration of
Southern Ralway to written repre-
sentations. ;

Shri Tangamani: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced
by Rs. 100.”
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Re-fization of wages of Fitters and
Assistant Fitters in signal gnd tele-
communication department of the
Southern Railway.

Shri Tangamani: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced
by Rs. 100.”

Failure to promote Assistant Fitiers
of Signal tele-communication De-
partment to wvacancies in Fitter
posts in Southern Railway.

Shri Tangamani: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Admunistration be reduced
by Rs. 100.”

Delay in completing Engineering and
Traffic Survey of Bangalore-Salem
m Southern Raslway,

Shri Tangamani: I beg to move:

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100"

Necessity of decentralising the railway
administration.

Shri Kodiyan: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Administration +be reduced
by Rs 100.”

Failure of the Railway admanistration
to fill up the quota reserved for
Scheduled Castes and Scheduled
Tribes for the various posts in the
rarlways.

Shri Kodiyan: I beg lo muve:

“That the demand under the
head Ordinary Working Expens-
es—Admunistration be reduced
by Rs. 100.”

Victimisation of railway employees for
genuine trade Union activities,
Shri Kediyan: I beg to move:

“That the demand under the
head Ordinary Working Expens-
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n-quminl:tntim be reduced Capital and Depreciation Reserve
by Rs. 100 Fund be reduced by Rs 100"
Recognition of rarlway Employees’ Question of
wnoning Kerala State i
Unions in the various zones the matter of construction of new
8hrl Kodiyan: I beg to move Lines
“That the demand under the Shri Punnoese: I beg to mave
head Ordinary Working Expens-
es—Administration be reduced “That the demand under the
by Rs 100" head Construction of N2w Luies—
Capital and Depreciation Reserve
Need for opening a new ratlway Diwi- pod
“son for Kerala wnth Headquarters Fund be Teduced by B 109
at Olavakode Need to construct a new radway line
Shri Kodiyan: I beg .0 move in Kerala from Ernakulam to Quilon
v a Alleppey.

“That the demand under the
head Ordinary Working Expens-

es—Administration b:  reduced Shn oose: I beg to move

by Rs 100" “That the demand under the
Discnnmination i the payment of head Construction of New Lines—

Hirakud construction (compensa- Capital and Depreciation Reserve

tory) allowances to staff m South- Fund bc reduced by R 100"

Eastern Railwa

Shei Su 1: beg o move Inadequate measures for wnproving

passenger amenities
“That the demand under the

head Ordinary Working Expens- Shri Kedlyan: I beg to move
by R; {;ou.?g RCaff: bs,  zediicad ‘That the dumand under the
head Open Line Works—Develop-
Problem oy and expend:ture incurred ment Fund be reduced by
on fuel consumption by railways Rs 100"

Shri Bimal Ghose. I be3 to move Failure to pay attention to repeated

“That thy demand under the written complants from Members
head Ordinary Working Expens- of Parhament regarding repairs to
es—Operation (Fuel) be reduced carriages
by R> 100 Shri Naushir Bharucha. I beg to

Need for constructing a mew railway move
ling in Kerala connecting Quilon
with Ernakulam via Aleppy. “That the demand under the

head Ordinary Working Expen-

Shri Kodiyan: I beg to move es—Administration be reduced by

“That the demand under the Rs 100’
head Construction of New Lines— F
Capital and Depreciation Reserve aslure to keep down costs of repairs
Fund be reduced by Rs 100™ and mawntenance
Need for constructing the Telli- Shri Naushir Bharuciia 1 beg to.

cherry—Mysore Railway hne during move
the Second Plan period
“That the demand under the
Shri Kodiyan: I beg to move: head Ordinary Working Expens-
“That the demand under the es—Repairs and Maintenance Le
head Construction of New Lines— reduced by Rs 100"
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Faillure to pay aitenfion to require-
ments and convenience of passengers
wn designing fittngs of coaches

Shrli Naushir Bharucha: 1 beg to
move

‘“That the demand wunder the
head Ordinary Working Expens-
es—Repairs and Maintenance be
reduced by Rs 100"

Failure to develop adequate electrical
power for traction, resulting in re-
tardation of electrification of tracks

Shri Naushir Bharucha. I beg to
move

“That the demand under the
head Ordinary Working Expens-
es—Operating Staff be reduced
by Rs 100"

Failure to economise tn the consump-
tion of fuel

Shri Naushir Bharucha 1 beg to
move

“That the demand under the
head Ordinary Working Expens-
es—Operation (Fuel) be reduced
by Rs 100"

Failure to take up D na-Dasgaon pro-
ject energetically

Shri Naushir Bharuchi. 1 beg to
move

“That the demand under the
head Open Line Work«—Additions
be reduced by Rs 100"

Failure to promote semiwor tramn exa-
muners . Central and Western
Railways

Shri Tangamani' I bey to move

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced by
Rs 100"

Filling up posts of tra.n examiners of
grades Rs 150-225, and Rs. 200-300
m South Eastern Rarlway

Shri Tangamani: I beg to move

“That the demand under the
head Ordinary Working Expens-

e-Adm tration be reduced by

Delay wn revismng scaler of platform
foremen and inspectors working in
the grade of Rs 150-225 in the
Southern Railway ez per Raslway
Board's orders

Shri Tangamani: I beg to move*

“That the demand wunder the
head Ordinary Working Expens-
es—Admunistration be reduced by -
Rs 100"

Failure to promote suitably wheel
tapers and gaugers of ex-SI. of
Southern Railway

Shri Tangamani: I beg to move.

“That the demand wunder the
head Ordmary Working Expens-
es—Admunistration be reduced by
Rs 100"

Grievances and complaints of staff of
Trich nopoly Jn 1n Southern Rail~
way

Shri Tangamani: I beg 1o move

“That the drmand under the
head Ordinary Working Expens-
es—Admunistration be reduced by
Rs 100"

Reduction of commercual clerks 1n
the Southerw Railway

Shri Tangamani: 1 bez to move

“That the demand wunder the
head Ordinary Working Expens-
es—Administration be reduced by
Rs 100"

Failure to pronide enough space mn
Express Trains for mangoes des-
patched from outstation Nagerkoil
wn Southern Railway

Shri Tangamani: I beg to move

“That the demand under the
head Ordinary Working Expens-
es—Operation other than Staff and
Fuel be reduced by Rs 100"
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Newd to continue the supply of ice
and derated water in most of the
trains.

Shri Tangamani: I beg to move:

“That the demand under the
heag Open Line Works—Develop-
ment Fund be reduced by
Rs, 100.”

Contr.bution by railways to general
revenue

Shri Bimal Ghose: I bey to move:

“That the demand under the
head Dividend payable to Gene-
ral Revenues be reduced to
m lll

Delay :n  opening out agency at
Thranangalam to comnect Salem n
Southern Railway

8hri Tangamani: 1 beg 10 meve

“That the demand under the
head Ordinary Working Expens-
es—QOperation other than Staff
and Fucl be reduced by Rs 100"

Delay i carrying out the final loca-
tion survey of the proposed Til-
danga-Farakka-Khanriaghat- Malda
lne of the NE Frontier Railway.

Shri Tridib Kumar Chaudhuri: I
beg to mouve

“That the demand wunder the
head Miscellaneous Expenditure
be reduced by Rs 100"

Failure to toke any decision on the
alternatwre route between Tildanga
and Nimtita which has been sur-
veyed already

Shri Tridib Kumar Chaudhuri: I
beg to move.

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100."

Failure to carry out the final location
survey for connecting Balurghat,
the headquarters of the West Dinaj~
pur District n West Bengal wnth
Raigunje of the N.E, Frontier Rail=
way.

Shri Tridib Eumar Chaudhuri: I
beg to move:

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100"

Construction of Juhi railway station
m Kanpur

Shri Jagdish Awasthi: T beg to
move*

“That the dcmand under the
head Miscellaneous Expenditure
be reduced by Rs 100"

Construction of over-bridge at Govind-
nagar, Kanpur.

Shri Jagdish Awasthi: I heg to
move.

“That the demand under the
head Miscellaneous Expendifure
be reduced by R: 100"

Running of local trans m  Kanpur
City
Shri Jagdish Awasthi: I beg to

move®

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs 100"

Construction of halt stations at Pira-
jor and Binaur between Kanpur and
Jhanst mm  Central Ralway and
Dhaul Salar :» North Eastern Rail-
way.

Shri Jagdish Awasttu: I beg to
move

“That the demand wunder the
head Miscellaneous Expenditure
be reduced by Rs. 100.”
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Need to raise the pay scale of the
Apprentice Train Examiners in
North-Eastern and South-Egstern
Railways,

Shri Tangamani: 1 beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Admunistration be reduced by
Rs, 100"

Need to pronide cmployment for
Apprentice Train Examiners who
have commenced trainmg Dbefore
25th January. 1958

Shri Tangamani: I beg Lo mcve:

“That the demand under the
head Ordinary Working Expens-
es—Admunistration be reduced by
Rs 100”

Demo.ion of 24 persons who acted
as Azsistint Commercial Inspectors
n the Southern Railway.

Shri Tangamani: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced by
Rs. 100.”

Need to have restaurant car through-
out the journey in the Grand Trunk
Express,

Shri Tangamani: I beg to move.

“That the demand under the
head Ordinary Working Expens-
es—Miscellaneous Expenses be
reduced by Rs 100"

Need to increase festival allowance of

Rs. 75 or one month’s wage to
Rs. 120 or one month’s wage in the
Southern Railway.

Shrl Tangamani: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Miscellaneous Expenseg be
reduced by Rs 100"

Desirability of reducing the number
of units to private caterers.

Shri Tangamani: 1 beg Lo mave:

“That the demand under the
head Ordinary Working Expens-
es—Miscellaneous Expensegz be
reduced by Rs 100."

Desirabilsty of wmcreasming departmen-
tal catering throughout the Rail-
ways.

Shri Tangamani: I beg to move:

“That the demand under the
head Ordinary Working Expense
es—Miscellaneous Expenses be
reduced by Rs 100"

Need for provsding houses to em-
ployees in the Indian Ra:lway Re-
freshments 1w Madura,, Coimbatore,
Trichy and Madras

Shri Tangamani: 1 b~g (o niove:

“That the demand under the
head Ordinary Working Expens-
es—Labour Welfare be reduced
by Rs 100"

Need for starting a holiday home in
the South

Shri Tangamani: I ber to move:

“That the demand under the
head Ordinary Working Expens-
es—Labour Welfare be reduced
by Rs 100" .

Failure to take up construction of new
Iines in Southern Rarlway

Shri Tangamani: 1 heg to move.

‘“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100"

Farlure to take up construction of new
lineg sn the Ex-South Indian Rail-
way of the Southern Railway.

Shri Tangamani: I beg to mowve:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100
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Delay in electrifying stations when
elactricity is aquailable in the neigh-
bourhaod.

Shri Tangamani: I beg to move*

“That the demand under the
head Open Line Works—Develop-
ment Fund be reduced by Rs. 100"

Construction of waiting rooms on sta-
fions between Kanpur and Araul
Ravway Stations on North-Eastern
Railway

Shri Jagdish Awasthi: I beg to
move.

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100"

Failure to run another passenger
tram between Kanpur and Jhans
Railway stations of Central Railway.

Shri Jagdish Awasthi: 1 beg to
move

“That the demand under the
head M:scellaneous Expenditure
be reduced by Rs 100"

Failure to make arrangements for
lighting of (vas Handas at Hamirpur
Railway Station of Central Rail-
way

Shri Jagdish Awasthi*+ I bheg to
move
“That th¢ dJdemand under the

hiad Miscellaneous Expend.ture
be reduced by Rs 100"

Working of the Olavakkoy Divistonal
Headquarters.

Shri Kodiyan: I beg to move

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced by
Rs 100"

Late running of tramns especially on
the Southern Railway.
Shri Kodiyan: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced by
Rs. 100.”

380 LSD-—-T.

Need to construct an over-bridge om
the platform of the railway station
at Alwaye.

Bhri Kodiyan: I beg to move:

“That the demand under the
head Open Line Works—Additions
be reduced by Rs, 100"

Need for establishing a metre gauge
coach factory wmm Kerala.

Shri Kodlyan: I beg t¢. move*

“That the demand under the
head Open Line Works—Additions
be reduced by Rs 100."

Necess.ty of promiding platform cover-
ings on those railway stations n
Kerala which are not covered as yet.

Shri Kodiyan: I beg to move:

*“That the demand under the
head Open Line Works—Additions
be reduced by R- 100"

Need for more storage facilities in
the railway goods sheds in Kerala.

Shri Kodiyan: I beg to move:

“That the demand under the
head Open Line Works—Additions
be reduced by R~ 100"

Need to construct over-bridges at
level crossings near Shoranur, Cali-
cut, Cannanore, Ernakulam Town,
Ernakulam Jn and Quilon statioms.

Shri Kodiyan: I beg 1. move"

“That the demand under the
head Open Line Works—Add:tions
be reduced by Rs 100"

Need to provide more space m  the
non-vegetarian refreshment rooms
at Shoranur and Calwcut.

Shri Kodiyan: I beg to move:

“That the demand under the
head Open Line Works—Develop-
ment Fund be reduced by
Rs 100"
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Need to open a restaurant at Erncku-
lam Jn. to provide megls and light
refreshments,

Shri Kodiyan: I beg to move:

“That the demand under the
head Open Line Works —Develop-
ment Fund be reduced by
Rs 100.” e

Need for providing more accommoda-
tion 1n the waiting rooms for third
class passengers,

Shri Kodiyan: I beg to move:

“That the demand under the
head Open Lme Works—Develop-
ment Fund be reduced by
Rs 100"

Failure to take energetiwc steps for
mimimising incidence of accidents on
Railways.

Shri Naushiy Bharucha: I beg to
move.

“That the demand under the
head Ordinary Working Expens-
es—Admnistration be reduced by
Rs. 100."

Question of Running Staff bemng fore-
ed to over-work under threats of
suspension or disciplinary action

Shri Naushir Bharucha: 1 beg to

move-*

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced by
Rs. 100"

Increased work-load on staff in charge
of ‘Block’ working
Shri Naushir Bharucha: 1 beg to
move:
“That the demand under the
head Ordinary Working Expens-
es—Admunistration be reduced by
Rs. 100.”

FPailure to pronde adequate rext
perwod to Running Staff on out
station duty.

Shri Naushir Bharucha: I beg to

move:

‘“That the demand under the

head Ordinary Working Expens-

es—Administration be reduced by
Rs, 100.”

Fallure to take tvmely measures to
wnstal safety devices, resulting in
accwdents

Shri Naushir Bharuche: 1 bLeg to
move*

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced by
Rs. 100"

Failure to allot Raslway Quarters to
staff promptly, allowing such quar-
ters to remawn vacant

Shri Naushir Bharuclu: I beg to
move:

“That the demand under the
head Ordinary Working Expens-

es—Admunistration be reduced by
Rs 100™

Need to wntroduce a Janata Express
from Madras to Cochin Harbour
terminus

Shri Kediyan: I beg tu move:

“That the demand under the
head Miscellaneous Expenditure
b, reduced by Ry 100"

Need to provide more accommodation
in the Ernakulam-Trnvandrum trains
including upper classes

Shri Kodiyan: I beg tc move-

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs 100"

Need to gmve prionity to landless Hari-
jans n leasing out ‘B" class lands
of the Railways

Bhri Kodiyan: I beg to move:
“That the demand under the

head Miscellaneous Expenditure
be reduced by Rs 100"
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Need to survey the possibilities of
electnification of Raslway lines in
Kerala,

Shri Kodiyan: I beg 1o move.

“That the demand under the
head construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100"

Need for doubling the Cochin Har-
bour-Shoranur hne to meet the in-
creasing traffic.

Shri Kodiyan: I beg tu mcve

“That the demand under the
head Open Line Works—Additions
be reduced by Rs 100"

Need for construction of Platform at
Shindkhada, Western Railway

8hri Amar: I beg to move*

“That the demand under the
head Open Line Works—Replace-
ments be reduced by Rs 100"

Need for construction uf new staton
between Sh.ndkheda and Nardhana
Stations Western Railway

Shri Assar: I beg to move:

‘That the demand under the
head Open Line Works—Replace-
ments be reduced by Rs 100"

Failure to gwe adequate protection
to lady passenger; and other pas-
sengers also

Shri Assar: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced
by Rs 100"

Stoppage of ety allowances to the
Railway employees at Sabramats
Statwm

Shri Assar: I beg to move:

“That the demand under the
hesd Ordinary Working Ex-
penses—Operating Staff be
reduced by Rs. 100"

Discrimination towards commercial
clerks wm the selection for higher
post and clasm tracers posts

Shri Assar: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Operating Staft be re-
duced by Rs 100"

e
Grievances of commercial clerks on
the Northern, Central and Western
Railways

Shri Assar: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Operating Staff by re=-
duced by Rs 100"

Gnievances of Station Masters and
Assistant Statwon Masters of all
Radways.

Shri Assar: I beg to move:

“That the demand under the
head Ordinary Working Ex-

penses—Operating Sta’f be reduc-
ed by Rs 100"

Need to prunde stoppage for Deccan
Queen at Karjat Station

Shri Assar- I beg to move:

“That the demand under the
head Open Line Works—
(Revenue) —Other Than Labour
welfare be reduced by Rs 1007

Need for conmstruction of a new
station between Dhulia and Barmt.
h.r, Central Railway

Shri Assar' I beg to move

“That the demand under the
head Open Line Works - Roplace-
ments be reduced by Rs 100"

Failure to stop corruption on all the
Rarvlways

Shri Assar: 1 beg to move:

“That the demand under the
head Ordmary Working Ex-
penses—Admunisiration be reduc-
¢d by Rs 100"
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Need for extending Railway travel
concesswon to nationally-organised
mdoor gawmmes Lke chess.

Shri Supakar: I beg to move:

“That the demand under the
head Ordinary Working Ex-
tion be reduc-

ed by Rs 100"

Payment of compensatory allowances
to station staff at Rourkela

Shri Supakar: I beg to move:

“That the demand under the
head Ordinary Wasking Ex-
penses—Operating St«ff be reduc-
ed by Rs 100"

Failure to provide adequate amenities
such as housng, education, medical
a.d to commercual clerks and other
employees

Shri Assar: I beg to move:

“That the demand unddr the
head Ordinary Wui4«rz Ex-
penses—Labour Wellirp be 1educ-
ed by Rs 100"

Failure to gwve protection from anti-
socwual elements to Railway em-
ployees

Shri Assar: I beg to move:

“That the demand under the
head Ordmnary Working Ex-
penses—Labour Welfare be redue-
ed by Rs 100"

Need for construction of new [line

connecting Manmad, Malegaon,
Dhulia, Narohana

Shri Assar: I beg to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100"

Urgency of construchon of Dina-
Dasgaon Line

Shri Assar: I beg to move:
“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100"

Failure to take up survey of Konkan

Line
Shri Assar: I beg to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 10.”

Import of sleepers from abroad
Shri Supakar: I beg to move:

“That the demand under the
head Open Line Work—
Additions be reduced by Rs 10"

Need for construction of over-bridge

at Shakur Basti Station
Shri Assar: I beg to move;

“That the demand under the
head Open Line Works—Replace-
ments be reduced by Rs 100"

Need for construction of shed at
Dhulia Ratlway Station

Shri Assar: I beg to move:

“That the demand under the
head Open Line Works—-Replace-
men's be rcduced by Rs 100"

Failure to construct over-bridge at

Ambarnath Station
Shri Assar: [ beg to move:

“That the demand under the
head Open Lime Works—Replace-
ments be reduced bv Rs 100"

Need to have restaurant car through.

out mm Delhi Express tram starting
from Delh:t to Ahmedabad and vice
versa

Shri M. B. Thakore: | keg to move

“That the demand under the
head Ordinary Wortknng  Ex-
penses—Miscellaneais Expences be
reduced by Rs 100"

Construction of ral lnk from

Kakosht to Sidhpur or Chhapi on
Western Railway
Shri M. B. Thakore: I beg to mcve’

“That the demand under the
head Construction of New Lines—
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Capitsl and Depreciation Reserve
Tund be reduced by Rs. 100.”

Construction of rail link to join Samd
either from Hanj or Bahucharafi
on Western Ralway

Shri M. B. Thakore: I beg to move;

“That the demand under the
head Constructioh of New Lines-
Capital and Depreciation Reserve
Fund be reduced by Rs. 100"

Construction of rtasl lmks from
Taranga Hill to Twmba or Varetha

Shri M. B. Thakore: | beg to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.”

Construction of ra.l link from Kakosh
to Deesa

Shri M. B. Thakore: I beg i¢ move*

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100"

Construction of new rail hnk from
Viepur via Valam, Unjhe, Balsana
to Radhanpur

Shri M. B. Thakore: 1 beg to move:

“That the demand under the
head Construction of New Lanes-
Capital and Depreciation Reserve
Fund be reduced by Rs. 100"

Readyustment of posts wm higher grade
of Train Exanuners on the Central

Railway '
Shri T. B, Vittal Rao: 1 beg to move*
“THat the demand under the

head Ordinary Working Ex-

penses—Administration be redue-
ed by Rs 100"

Wages pad to extra labour gang
between Vijayawasda and Madras,
Southern Railwey

Shri T. B, Vittal Rao:'T beg to move:
“That the demand under fhe

head Ordinary Working Ex-
penses—Admnistration be reduc-
ed by Rs, 100."

Question of grantng Central Pay
Commismon Scales to the gangmen
engaged for maintenance works

Shri T. B, Vittal Rao. I bcg to move:

“That the demgand under the
head Ordinary Working Ex-
peases—Administration be reduc-
ed by Rs, 100"

Reduction n the number of quarters
for 1959.80

Bhri T, B, Vittal Ran: | beg 10 move:

“That the demand under the
head Ordinary Working Ex-
penses—Labour Welfare be redue-
edd by Rs 100."

Necessity to start construction of «
railway ULne from Cowmbatore.
Saiyamangalam-Chamarajanagar

Shrimati Parvathi Krishnan: I beg
o move,

“That the demand under the
head Construction of New Line«—
Capital and Depreciation Reserve
Fund be reduced by Rs 100.”

Inadequate mamtenance of signal
and telecommunication on  South
Eastern Raslway resulting w» um-
punctuality of trams

Shri P. G. Deb: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Repawrs and Mamtenance
be reduced by Rs 100"

Need for two retinmg rooms a3
Bamra Ralway station on South
Eastern Railway

Shrt P. G Deb: I beg to move:

“That the demand under the
head Ordmary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100.”
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Need to turn the Paresl! Expren
running fron Calcutta to Nagpwr
into a regular Express train,

8hril P. G. Deb: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Operating Staff be reduc-
ed by Rs. 100"

Need for electrifying all the railway
statwons from Sambalpur Road sta-
tion to Jharsuguda

Bhri P. G. Deb: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Miscellaneous Expenses
be reduced by Rs, 10"

Need to gwe priority to the construc-
tion of Rourkela-Talcher v
Barkote (Orizsa) line in the South
Eastern Zone.

Shri P. G. Deb: I beg to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100.”

Need to shift the railway crossing
erxisting on the Northern side of the
Purulia station, South [Eastern
Railway

Shri B. Das Gupta: [ beg to move:

“That the demand under the
head Open Lines Works—Deve-
lopment Fund be reduced by
Rs. 100.”

Lack of provision for more staff quar-
ters and re-modelling of old quar-
ters in Purulia Station, South
Eastern Railway

Bhri B, Das Gupia: 1 beg to move:
“That the demand under the

Nead for granting vecogmition ¢o
Eastern Railway Accounts Staf
Assoclation by the Railway authe-

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs, 100."

Lack of educational facilities for
residents of Loco seithement in
Purulia, South-Eastern Railwoy

Shri B. Das Gupta: I beg to mive:

“That the demand under the
head Ordinary Working Ex-
bour Welfare be re-

duced by Rs. 100.”

Delay in taking up construction of
Salem-Hosur-Bangalroe line

Shrimati Parvathi Krishnan: 1 beg
10 move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100."

Need to reconstruct the eristing foot-
over-bridge m the Purulia Station

South Eastern Qm!wag

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Open line Works—Deve-
lopment Fund be reduced by
Rs. 100."

Supply of unrhygienic and unflitered
water to the passengers and roil
way settlement in Puruliz, South-
Eastern Railway

Shri B, Das Gupta: 1 beg to move,

“That the demsnd under the
head Open Line Works—Deve-
lopment Pund be reduced by
Rs. 100.”
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Need to construct cn over-bridge eone
wecting the Loco and Trafic Settle-
ments in Purslis, South Bastern
Rellway

Shri B. Das Gupta: [ beg to move:

lopment Fund be reduced by
Rs. 100"

Need to raise the pay scele of the
Trovelling Ticket Examiners in
roilways

Shri M, B. Thakore: I oag to move:

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs 100"

Need to provide housing accommoda.
tion for Travelling Twket Exami.
nery in railways

$Shri M. B. Thakore: 1 heg to mouve:

“Phat the demand under the
head Ordmary Working Ex-
penses—Adminsstration be reduc-
ed by Rs 100"

Need to treat the staff working in
checking department as  running
staff

Shri M. B. Thakore: I beg to move:!

“That the demand under the
head Ordinary Working Ex-
penses—Admunistration be reduc-
ed by Rs 100"

Failure to construct over.bridge at
Sidhpur railwey station on Western
Railway

Shrl M. B. Thakere: | beg to move®

“That the demand under the
head Ordinary Working Ex-

tion be reduc-
«d by Rs. 100"

Failur to rehabilitate the emplopees
of the ex-railwey catevers on the
Western Railway.

Shri M. B. Thakere: I beg to move;

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs. 100.”

Need to introduce Indian type of
latrines in bogies on the roilways

Bhri M. B. Thakere: ] beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc~
ed by Rs, 100.”

Need to introduce shower bath
system n all the trainy especially
in Gujrat Mail

Shri M. B. Thakore: [ beg to move:

“That the demand under the
head Ordinary Working Expen-
ses—Administration be reduced

Need to stop all local trains af newly
opened station of Shobhasan on
Western Raslway

Bhri M. B. Thakore: I beg to muve:

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduec-
ed by Rs, 100"

Need to reduce monthly collections
by Travelling Ticket Ezrominers
jrom Rs. 500 to Rs, 100 or less on
Western Railway

Bhri M. B. Thakore: 1 beg to move:

“That the demand under the
head Ordinary Working XEx-
penses—Administration be reduc-
ed by Rs, 100."
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Delay in the introduction of inter-
locking system of sighalling at sta-
tions along Grand Trunk route

Shrimatli Parvathi Krishnan: I beg
to move:

“That the demand under fthe
head Ordmnary Working Ex-
penses—OQOperation other than
staff and Fuel be reduced by
Rs 100"

Necesnity of doublng track from
Arkonam to Commbatore on South.
West broad gauge section of
Southern Railway

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100"

Necessity of comstructing a new hne
from Kalkalighat to Dharmanagar

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs 100"

Delay m completing traffic survey of
Katpady-Vetlore-Kancheepuram link

Shri Sampath: I beg to move

“That the demand under the
head Miscellaneous Expenditure
be reduced by Rs 100"

Delay n completing the engineering
and traffic survey of the Salem-
Bangalore link

Shri Sampath: I beg to move
“That the demand under the

head Miscellaneous Expenditure
be reduced by Rs 100"
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Failure to promote wheal tapkvy and
gaugers of ex.8. I. Rallwey of
Southern Raslway

SBhrli Bampath: I beg to move:

“That the demand under the
head Ordinary Working Ex~
penses—Adminustration be reduc-
ed by Rs 100"

Need to decentraluse the railway
Admwmstration by creating smaller
20nes

Shri Sampath: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs 100"

Falure to fill up the seats reserved
for Scheduled Castes and Scheduled
Tribes for vanous posts

Shri Sampath: I beg to move.
“That the demand under the
head Ordmmary Working Ex-

penses—Administration be reduc-
ed by Rs 100"

Need to create proper avenues for
promotion of the twcket checking
staff

Shri B. Das Gupta: I bheg to mive:

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-
ed by Rs 100"

Failure to replace the defective loco.
motives assigned to Southern Rail-
way wn large number

S8hri B. Das Gupta: I beg to mive:

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs 100"

Need to construct a new rmlway lne
from Salem to Tiruchy via Ras-
puram, Namakkal and Musri

Shri Sampath: I beg o move:

“That the derland wnder the
head Construction of New Lines—
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" Capital and Depreciation Reserve

4 gy Question of promotion of Poinfamen

to Shuntmen in the Adra District,
South-Eastern Railway

Need for comstructing a new line Shri B, Das Gnpta: [ beg 1o muve:

from Karur to Dindugal wvia

Chinna Dharapuram
Bhri Sampath: I beg to move:
“That the demand under the

“That the demand under the
head Ordinary Working Ex-
penses—Administration be reduc-

ed by Ra. 100.”

Irregularities in the recruitment of
casugl labour under Public Works
Department, in Chandil-Adra Dis-
trict, South-Eastern Rarlway

Shri B. Das Gupia: I beg to move:

“That the demand under the
head Ordinary Working Ex-
penses—Adm- nistration be reduc-
ed by Rs 100"

Indiscriminate transfer of staff

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head Ordinary Working Expenses-
Admunistration be reduced by
Rs 100"

head Construction of New Lines—

Capital and Depreciation Reserve
Fund be reduced by Rs. 100"

Need to continue the supply of ice
and aerated water in most of the
traing !

Shri Sampath: I beg to move:

“That the demand under the
head Open Lmne Works—Deve-
lopment Fund be reduced by
Rs, 100"

Failure to construct new platforms
and take up improvement works
at Madras Central station,

Shri Sampath: I beg to move:

“That the demand under the
head Open Lme Works—Deve-
lopment Fund be reduced by
Rs. 100"

Delay i supply of stores to Carriage,
Loco and Wagon Sheds

Shrimati Parvathl Krishnan: I beg
to move:

Question of re-firation of pay and
seniority of the ex-service men
observed mm the Locoshed, Purulia,
South-Fastern Railway

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Ordinary Workmmg Ex-
penses—Admmmstration be reduc-
ed by Rs, 100™

“That the demand under the
head Ordmary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs 100.”

Increase mn workload w Carriage,
Loco and Wagon Sheds

Shrimati Parvathi Krishnan: I beg
to move:

Need fo carry out job analysis of the
duties of Supervising Posntsmen
and Pomntsmen of Nimdih and
Borahabhum Stations under Adhra
District, South-Eastern Railway

Shri B. Das Gupla: I beg to move:

"That the demand under the
heed Ordwnary Working Ex-
penses—Admunistration be reduc-
ed by Rs, 100"

“That the demand under the
head Ordinary Working Ex-
penses—Repairs and Mawntenance
be reduced by Rs 100"

Grievances of the operating staff

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head Ordinary Working Ex-
penses—Operating Staff be re-
duced by Rs 100"
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Delay in payment of over-time
allowances

Shrimati Parvathi Krishoan: I beg
o move:

“That the demand under the
bead Ordinary Working Expenses-
Operating Staff be reduced by
Rs. 100."

Delay in settlement of Provident
Fund claims

Shrimati Parvathl Krishonam: I beg

d0 move:

“That the demand under the
head Ordinary Working Ex-
llaneous  Expenses

be reduced by Rs. 100.”

Need for change of the D. A. rules of
Railways, 1048

Shri P. G. Deb: I beg to move:

“That the demand under the
head Ordinary Working Expenses-
Administration be reduced by
Rs. 100"

Necesnty of introducing at least two
years training for techmical staff of
the Railways before appointment to
a job

Shri P. G. Deb: I beg to move:

“That the demand under the
head Ordinary Working Expenses-
Administration be reduced by
Rs. 100.”

Need of a refreshment room at
Shahdol between Bilaspur and
Bhopal in the South Eastern Rail-
way

Shri P. G. Deb: I beg to move:

“That the demand under the
head Ordinary Working Expenses~
Repairs and Maintenance be
teduced by Rs. 100."

Need to comstruct ¢ rollway line
from Benspari to Bersuc: vis
Koida in the South Hastern Raile
way

fbrl P. G. Deb: I beg to move:

“That the demand under the
head Construction of New Lines~
Capital and Depreciation Reserve
Fund be reduced by Ra. 100"

Need to meet immediacte demands of
coaches by inviting tenders from
contractors

Shri P. G. Deb: I beg 0 move:

“That the demand under the
head Open line Works-Additiona
be reduced by Rs. 100.”

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri Naushir Bharucha: Mr, De-
puty-Speaker, Sir, I desire to invite
the attention of the House to the in-
crease in the incidence of railway
accidents, and 1 propose to analyse
the causes, and find out to what
extent the human element is responsi=
ble for it and to what extent neglect
of the administration itself.

Sir, the remarks which I make re-
late largely to the Central Railway,
Bombay Division, whe:e some acetl-
dents recently took place There is
a large number of causes why accl-
dents take place, apart from the so-
called failure of human element. The
first iy defective repairs to locomo-
tives, coaching stock as well as per-
manent way. It would appear that in
this respect the National Railway
Mazdoor Union, Running Staff Branch,
Bombay Division, drew pointed at-
tention of the hon, Railway Minister,
but it appears that still energetic
action is not being taken.

In the first place, those repairs
which are booked by drivers are not
attended to promptly, partly on the



attributed to failure of humanp ele-
et The point is this. I you are
spending so much on our repair work-

over-time per month is not some-
thing unusual. I would ask the
hon. Minister, if he is asked to over-
work like this and, some slip occurs,
would he blame himself or would he
blame the over.work? It is ne-
cessary thiy aspect must be looked
into very carefully. I repeat, Sir,
this is the complaint of a responsible
body like the National Ralway
Mazdoor Union The runming staff is
made to work as much as 16 to 18
hours under threat of disciplinary
action or suspension. If they refuse
to go on duty, then, probably, expla-
nation is demanded and action is
taken nagainst them. At least the
threat of action is there.

I am told, Sir, that the hours of
recess have been properly fixed by
s0 many awards but they are not
being followed in actusl practice. Do
not blame the human element after-
wards.

Then, in the matter of ‘“Block”
working, there is increased workload
on the staff in charge of ‘Block”
working. That is to say, they are
required to perform additional duties
which normally fall to the lot of

bas its responsibilities but also its
Imitations, and these are some of the
reasons, not given by me, but by ex-
perienced Union men who have been
for years and years connected with
the actual working of the railways.

In the matter of outstation rests,
there is an unrealistic approach to the
needs of the running staff, That is
pecause the hours are so arranged
that the period of rest given is such
that 1t 13 neither useful nor can
taken advantage of. For in
the driver has got work for f
hours and if he 1s given ou
rest for four hours and if he has
again to go to work for another
period of four hours, the rest is of
little. use, Or, if, after working n.s
pormal hours he has a rest for four
bhours, away from his home, even then,
that type of rest is completely useless
to him It is as bad as being on duty.
Therefore, the question of outstation
yests requires to be looked into.

gaui

One important point for which 1
shall blame the Rallway Administrs.
tion is that accidents are fairly often
due to the fact that the Administra-
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{Shri Naushir Bharucha]

tion fail to provide in time smafety
devices and action is taken only after
an accident has occurred. I can enu-
merate instances. The inter-locking
gates were not properly installed
until after the accident of May, 1953
Platform repeaters are not provided.
if the platform is in a curve the guard
cannot see some signals, and in that
case, a repeater ix kept on the plat-
form. When a platform repeater was
very necessary, it was not placed in
spite of attention having been drawn
of the Administration to the need of
such a platform reapeater signal,
which was installed only after an
accident took place in June, 1954.

Then again, there is the question of
pot shifting signals to the correct
places in spite of the fact that the
drivers have repeatedly drawn the
attention of the authorities to this
fact. The thing was not remedied
until the accident at Dockyard Road
Station occurred in September, 1955.
The vacuum gauges in drivers' cabs
were not provided until after the
Sewrl accident of 2nd June, 1957.

Wipers on look-out glasses and au-
tomatic control signals were not de-
vised until after the accident at Diva
on the 24th June, 1958. It scems
that the Railway Administration
becomes wiser and energetic only
after a serious accident takes place
and there i considerable commotion
in the press about it.

These are the things which requiie
to be looked into before-hand. It is
not as ¥ the Government is not
getting sufficient warning of these.
They do get warnings, but in spite of
that, the Administration, for one
reason or another, does not take up
the suggestions,

Another point is this. The code
under which the drivers run the
trains, particularly, the local trains
in Bombay“city, requires examination,
That code requires drivers and
guards to take certain sctions in con-
ditions of emergency. But the code
was framed years ago, wlen the

traffic was not even-fourth of what
it is now. New intermediate stations
bave cropped up, but really, the
working of the coda is an impos-
mbility The other day, the hoh,
Miniater said that if all the rules 1aid
down are complied with, there will be
no railway accident. The point s, it
we try to comply with ane rule, then
automatically there is a break of an-
other rule. I had occasion to study
this in one cate whera I am suing
the Railway Administration for
damages, and when I had studied this
code tp some extent, I found that the
whole thing is in a mess. The code
is outmoded and it has to be carried
out at a time when the traffic hag
become so very intensive, The code
is out-moded; then the hon. Mimstey
says that the human element fails
but they will not carry out a revision
of the code. I am sure if the hon.
Rallway Minister were a railway
driver, he would find it impossible
to comply with those rules himself.
A committee is necessary to examine
all these rules.

I give the drivers eredit Under
these conditions, they are working
still.

Mr. Deputy-Speaker: One can have
that knowledge even without having
been a driver. The hgn, Member has
that knowledge !

Bhri Naushir Bharucha: I was
rather wonderstruck at the way m
which the drivers pick up their
signals out of a bunch of aignals.
The signals look just like Diwalt
lights. One does not know which 1s
which, but still, the drivers carry om.
Under such conditions, it {s very neces-
sary that these aspects are looked
into. The average calibre of the
people who are entrusted with the
charge as pointsmen, etc. is such that
it is humanly impossible to expect
them to comply with 30 many self-
conflicting rules. Therefore, I sub-
mit that it is no use the hon. Mints-
ter complaining that there are so
many #ccidents ahd they are due to
human faflure. Why is it that the
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human element fails? I want that
the causes for the failure of the
human element should be looked into,
because there is also psychological
aspect about this, apart from the phy-
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Shri N. C. Laskur (Cacher—Re-
served-Sch  Castes). At the very
outset, 1 congratulate the hon.
Railway Minister for so many assus.
rances that he had given on the floor
of the House day before yesterday
regarding giving scope to the Mem-
bers of Parliament to put forth ther
demands and grievances in the infor-
mal meetings with General Managers
of their respective zones, giVIng 1ns-
tructions to the General Managers for
filing up the quotas in services re=-
served for the Scheduled Castes, sche-
duled Tribes and Anglo-Indians if the
Railway Service Commission Yails to
fill up the quota and opening of new
Railway lne from Patherkandi to
Dharmanagar

Although my constituency 1s very
much neglected

Mr. Deputy-Speaker: By yourself
or by somebody elsc?

8hri N. C. Laskar: Bv the raiiways

Although my constituency 1s very
much neglected, yet 1 cannot but
appreciate the services rendered by
the Raillway Board and the considera-
ble progress made by the railways in
many fields in other parts of the
country such as opening of new lines,
converting metre-gauge into broad-
gauge, giving morc amcnities to the
passengers such as sleeping accom-
modation, electric fans in  the third
class coaches, progress n the indi-
genous production of rolling stock and
so on We are proud of the Chitta-
ranjan Locomotive Works and the
Integral Coach Factorv at Perambur.

But when I look back to the con.
dition of the ratlways in the State of
Assam, especially in my constituency.
1 <ometimes doubt whether the rail-
ways therc are under the same Rail-
way Muustry or the same Railway
Board. T &am referring to the condi-
tion of the railways in the North
Eastern Frontier m Assam, especial-
ly the branch hnes in my constitu-
ency—branch hnes from Lunding to
Badarpur 1n the hill section, Badar-
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pur to Silchar, Karimgan] and Lala.
ghat and Karimgan) to Dullabchheia
and Patharkend: There is much
deterioration of administrative and
operational efficiency in these lines
All those defects already mentioned
by the Members of Parhament on the
floor of the House are in existence in
those areas—late running of trams,
over-crowdmg, lack of lighting
arrangements in the night trains, non-
replacement of old, dilapidated loco-
motives, coaches and wagons etc

Mr Depnty-Speaker: Order, order
There are so many voices reaching
me that I find 1t dificult to know
which I have permitted and which is
unauthorised

Shri N. C. Laskar: I will now take
up the railway line from Lunding to
Badarpur There are so many res-
trictions There are only two up
and down trains Practically this line
is runnming through mountains and
tunnels It 13 an old line There 1s
30 much overcrowding i1n the trains
and old dilapidated locomotives,
coaches and wagons are placed there
There 15 no replacement Practically
speaking this 15 the lifeline of that
area  Even after eleven years of in.
dependence we have no road con-
nection with other parts of India up
till today This 1s the onlv rallway
line which 1s giving us all the re-
quired food commodities and other
things Therefore, I draw the atten-
tion of the hon Minister to it and
request him to give some attention to
kecp this line intact by looking to
its maintenance Naga trouble 1s
there and there are some target
points of those people 1e Naga
hostiles on this lines I think the
Railway Ministry should pay special
attention for the protection of this
line

About the speed of the train, let me
give one instance It takes about
three hours from Silchar to Karun-
gan) to cover a distance of about 30
miles Before partition, the Surma
Mail took less than an hour and a
half to cover this distance. We find

that we are progressing in the re-
verse direction. Naturally, the
passengers prefer the costlier bus
transport These are the causes for
the fall in passenger traffic,

In my constituency there is Badar.
pur Junction. Before partition, it
was a first-class station Now 1t has
been degraded to third class station
because 1t is considered to be on a
branch line There arc :1x or seven
trains entering and leaving this rail-
way station every morning and even-
ing but there 1s no arrangement for
platforms except for one or two. I
think the Railway Administration will
consider to give more plaiforms there
and at least one ovcrbridge also

Now 1 shall talk about another
junction at Katakhal. There 1s no
proper lighting ariangement at the
platform The only petromax light
15 1 the tea stall which shows the
way to the passengers at night If the
Government fail to provide electric
light and other things, I request them
to give some petromax lights or some
kerosene lamps to that junetion

The present time-table 15 creating
greal inconvenience to the public
coming from Silchar to Pandu I do
not know what necessitated the
change of the former time-table The
through coach from Silchar to Pandu
1s attached to a train which leaves at
245 r.m and after coming 19 miles
only from Bilchar' to Badarpur the
passengels have to stay there for
more than three hours to catch the
hill section train According to
former Time Table the through
coaches used to be attiched to a tramn
which left Silchar station at 525 This
present time-table 15 giving all sorts
of trouble and inconveniencr to the
passengers

Sometimes only four berths are
kept reserved for first-class passen-
gers from Silchar to Gauhati There
was an air service previously Now
that aw service has been suspended
So, I request the Government to
provide more first-class berths in the
through bogies
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There ig a legitimate demand for
epening a new station at Sreekona
Setween Salchapara and Arunachal
stations. I would request the Gov-
ernment to give sympathetic conside-
astion to that at an early date.

Bomething should be done to re-
glace those old dilapidated engines,
eoaches and wagons left by Pakistan
after partition. Some more lines from
Slichar to Jirrighat and Silchar to the
foot of the Mizo hills should be open-
@d to develop the undeveloped area.
R is known to all that Assam 15 a
wery backward State economically
and industrially. It is due to the fact
that we could not overcome
the transport bottleneck About
three years back we the Mem-
Pers of Parliament from Assam rep-
resented {o the hon Railway Minis-
der for some new lines for the deve-
Jopment of the undeveloped areas
The reply that we got from him was,
“Where iz your ndustry®” Then we
appealed to the hon Ministr1 of Com-
merce and Indust:v for some industr-
jes 1n Garo Hills and for wome other
underdeveloped arevas lrcause we
bhave got enough 1aw matenals and
minerals The reply that we got from
the hon Minister of Industries was,
“Where 1s transport”” We felt then
that we were without any shelter and
where we were moving We wonder-
ed whether we were moving between
the devil and the deep sea Practi-
<ally, we are in the deep sea

We demanded an oil refinerv and
wonly after the intervention of the hon
Prime Ministe: we got 1t  Now, there
s a proposal for a <econd refinery at
Barauni, but there is a fear in my
mind whether we will be able to re-
tain the iefinery unless and until the
hon Railway Minister comes for help-
ing us Therefore we put our demand
for doubling the Assam Rail Link
from Baraum: to Amirgaon or to con-
wvert this metre gauge line into broad
gauge line

Mr. Deputy-Speaker: The hon Mem-
ber should conclude now

Shrl N. C Laskar: I thank vou very
muxch for the opportumity that you
have given me for putting forward
my demands

ot wwit ww (pivyr e
sfer atfagi) @ wrAg Saraw
qaRA, § A4 A @S A I A
®1 AT T F, IHR AT A0 TG
faaT § ag wTH ISRAEY WK wafa-
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®1 ofwmy & 1
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“Piio1 to regrouning of rallwavs
certain TCRCS were rromoted as
TTES not according to semority

but in the exigencies of service
On the finalisation of the com-

bined seniority hst it was found
that seruor staff bad been over-
looked for * promotion and the
position was therefore regularis-
ed”

# @ 3T W ARd W Qe
aga g o) & 3g wfiw e fe
5 S §1 NN 577 ¥ foAk gew
W aew fear agr R, faeer e
9Z9T 2, TTF FRT N yET [Eow™
foar s 1 ST gas WYY (Xur w@
T Fw A v T far

FHag g 72g 1 & g wiiw
sem & @ d79 1 ¥ o ¥few
=R RN & war fear am nfe
AR F 6 A w6 Fea A
¥Hr T T @ m oann 2 fR
7% T we fror smam oo

Shrr Bimal Ghose (Barrackpore):
S e (eiling on time 1s there and
t me permitting 1 wouid lhike to say
a fuyv words on the {wo cul motions.

Mr. Deputv-Speaker: He shall have
the + n nanutes that everybody hed.

Shri Bimal Ghose You may give me
two o ‘hiec minutes more One
1 1t to *he coal crnsumption and
th nthetr concterns the payment of
dinvidond to the general revenues

It 1~ known that the consumption of
coal and the expenditure on coal has
been increasing and the raillways are
quite conscious of thrm matter But
sometimes one gets the impression
that the consciousness 18 reflected
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tnerely in the settiig up of committees
and vot in taking ective measures to
etonomise expenditure on coal. There
was a committee set up which report-
ed In 1883, There was o committee
set up again last year but this cpm-
mittee did not say anything about the
recommendations that were made in
the earlier committees as to what are
the pconomies effected in the expen-
diture as recommended by the earlier
commmittee and if not, why not. The
edrlier committee had said that about
20 per cent economy could be effected
of which seven per cent. was out-
side the railway’s own competence.
Six per cent. could be economised im-
mediately and six per cent. probably
later on. One would Lke to know
as to what had happened to that and
if economy was not possible, the
reasons therefor. In the recent com-
mittee's report, no mention is made
about that It 1s unfortunate that
committees after committees sit on the
same subject but sometimes the later
committee does not make any refer-
ente to the recommendations of the
earhier committees a5 to what has
been done

It 15 true that some of the indices
have umproved. (Gross ton miles
moved has been improved in re-
Jation to coal consumed Coal
consumed per thousand gross ton
miles moved also has improved
But even so, one wants to know
whether further improvements ¢ uld
not be effected and whether the Rail-
way Minister feels that simply because
some indices have improved that 1s
an end of the matter. He have said
in his reply that the train-miles kave
increased less than the engine hours.
Of course we explain that by the fact
that there was heavier train load and
congestion and more traffic density
This traffic density i; also adduced
as an argument for the dccrease mn
goods tram speed. That has been a
matter of controversy between the
Rallway Minister and Members both
in this House and the other year
after year but the Railway Minister

=
-
-

cularly in relation to the availability
of coal supplies and the requirements
of Railways of particular grade:r of
coal. What does this Committer,
the expert Committee that was met
up say? It =says that everyone
knows that coking coal cannot be had,
the steam mulls are coming up, the five
million tong coking coal has tp be re-
placed non-coking coal. But even then,
as the Expert Committee says, al
though in theory select A and B
gardes may be available, in actual
practice the Railways get nferior
grades of coal with the result that ex-
penditure probably would mncrease
by about Rs 6 crores because two
million tons of additijonal coal might
be necessary if the inferior quality
of coal 1s obtained That ground has
been adduced as one of the reasons
why coal expenditure has been going
up 1mmediately the quality of coal has
decreased But, apart from the
quality of coal, the Railway Minister
should remember that there is quite a
lot of leakage and loss and attempt
should be made to plug the loophole
g0 that the cxpenditure that 1s being
incurred may be reduced.

Coming to the future problem, the
suggestion that the Expert Committee
makes ig that coal washeries should
be set up for treating non-coking
coal. Now, Sir, thers is one problem.



It is enme thing t0 treat coking coal
dnd quite a differont thing to irest
non-coking Indian coal, because what
1 understand from what Iiterature I
resd—though 1 do not 4mow this
subject fhoroughly well—is that the
percentage of clean coal that we shall
get out of non-coking coal shall be
about 30 to 40 whereas the percen-
tage in the case of coking coal 15
80 to 60 'There is mnother problem
-with regard to non-coking coul We
«do not know whether we can use the
mddhngs that will be produced by
<leaning non-coking coal, and if the
middlings cannot be used the coat of
coal would go up to about Rs 60
, because the availability of clean coal
t1s only one-third—if we clean 1,000
tons we ghall be getuing only 300 to
400 tons of clean coal

In that context, if that is so I wall
ask the Railway Minister to conuider
whether 1t will be advisable 10 set up
5 washeries as proposed 5 washeries
which will cost about Rs 12 crores
to Rs 12} crores and which will
also take about two to three years
tsme or whether it would not be
better to trv to put up thermal
stations 1n different places, also at the
places where we have got outlymng
coalfields, and trv more and more to
electrify the railways because that
way probably we shall be able to
reduce the cost and also carry traffic
more speedilv and ultimately at a
cheaper rate Although thc costs to
begin with will be higher, the run-
ning cost will be much ‘ower And,
probablvy the future picture mignt be
something hike this We may st up
thermal statlons wherever possible,
construct hnes and also electrify the
hnes Places which ale very far irom
collteries mav be served with diesel
engines and places which ar~ very
near colberies may be served with
steam traction That mght give a
prcture of the future development of
ratiway locomotion 1n ths country
that one should think of, because I
am not guite clear 1n my own mind
‘whether it would be better to set up
five washeries or alternatively to have

with the railways' future consump-
tion of coal, or, alternatively what
traction we should hke to develop
It should be possible to come to some
kind of decision on this matter The
steel plants are taking the good coal,
and also the rmilways are taking good
coal What 1s left, therefore, for the
industrs 12 also to be taken mnto con-
sideration Who 1« thinking about
the industries® The mndustries alse
need good coal The ndustries should
not be left with only inierior grades
of coal

I have not much jume, and I shall
proceed to the second pont On the
second point I might only formulate
my proposition without explaning
anything The question 15 this The
finances of the railways are m a
difficult situation as can be evidenced
by the fact that they cannot, from
their own resources, contnbute to the
Development Fund At the same
time, the amount that we are paying
to the depreciation fund 1s not ade-
quate Rs 45 crores 1, not ¢ equate
During the last Convention Com-
mittee of which I ~as a Member,
I had felt—of course there 15 a
convention in the Convention Com-
mittec not to append minutes of dis-
sent and so I could not append a
minute of dissent—that it was not
quite fair to ask the raillways to con-
tribute to the general revenues with-
out first meeting their own resources
What i happening now? There are
Rs 50 crores or more given to the
general revenues Therefore, there
18 no fund left either for their de-
preciation fund or the Development
Fund On the contrary, we take a
loan from the Central Government
to make up the Development Fund.
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At the same time, Quite & lot of funds
are lying with the Government in the
Revenue Reserve Fund and the de.
preciation fund. I do not know if
the interest rates are the same. At
least the interest rates on both
should be the same, on the loans
taken by the Development Fund and
the deposits left with the Govern-
ment,

‘What I mean to say is, if the rail-
way 18 also a government enterprise
like any other enterprise, where
payment 1s made to the share capital,
then, the company does not pay a
dividend unless it can earn a profit.
With the railways, what happens?
The railways are forced to take a
lot of low-rated traffic. If the rail-
ways were a private enterprise, pro-
bably it would not open up many
lines, and 1t would not have taken
very low-rated traffic, and 1t would
have increased iis revenuve, But, since
that 1s not so, I hope the hon. Minister
will take up that problem with the
Government and sec that the rail-
ways' finances are placed on a better
footing and that the railways are
treated on a par with other govern-
ment undertakings.

Mr Deputy-Speaker: I am sorry I
have to disappoint some of the kon.
Members I have not been uble to
accommoriate them

As 1in previous years, Members
who have not participated in the
discussion of the Railway Budget at
any stage and wish to ivite the
attention of the Minmister of Railwavs
to any specific local grievance under
the Demands for Grants on Railways,
may send memoranda to the Lok
Sabha Secretariat before 5 pM. on
8th March, 1859. These memoranda
will be forwarded to the Minister of
Railways who will in due course send
veplhies which will be placed on the
fable of the House. Each Member
will be entitled to give one memo-
randum on one specific local griev-
ance and the memoarandum shell not
exceed ten lines. In case any memo.
randum consisty of more than one

point, the first point only will e
considered.

Memoranda from
have taken part in the
shall noi be entertained,

Shri Warlor (Trichur): We have
gven cut motions, After that, are
we to submit some memorandum?

Mr. Deputy-Speaker: If he has had
no chance of speaking at any stage,
h+ can say in the memorandum that
s?!. and so cut motion may be eonsider-
e

Shri Jagfivan Ram: I have listen-
ed to the speeches of the hon Mem-

My friend;™ imal Ghose, w

spoke last has raised some important
and fundamental questions. 1 do
not want to go into details m regard
to coal consumption in the railways,
because in the reply to the general
discussion on the budget, I quoted
certain figures. As he himself has
admitted, the performance as regards
coal consumption 1s not so bad I
agree that therc 1s scope for improve-
ment, cspecially 1n the direction of
preventing leakage, 1lfe ete.
But the most 1mpartn'r§ pm;nt he has
raised 15, what is going to be the
futurc pattern of traction n this
country

Members who
discussion

.
In view of the known shortape of
high grade coal, the obvious answer

will be that,gradu we will have to
go in for J!NGEEE:; and elcetnfi-
cation But for some time to come,
we will have to have all these three
modes  of _fraclion. side by smide—
clectric, diesel and stcam. There
have been attempts at  introducing
dieselisation 1n more and more areas,
but the difficulty :n going in for
dieselisation 14 that we require more
foreign exchange for that. For steam
traction, the foreign exchange re.
quirement is nominal Practically
we do not require any foreign ex-
change for steam traction, because we
are manufacturing our own loge
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motives. But diesel locomotives will
require foreign exchange and over and
above that, the recurring expenditure
ajso will involve foreign exchange,
because we are not producing diesel
o1l in the country

Shri Bimal Ghose: Mr Malaviya 1=
coming to your help

Shri Jagjivan Ram: I am thinking
of it When we produce more and
more diesel o1l, foreign exchange will
not be necessary for that As I have
saxd, we are going to undertake the

nﬁ:acﬁ%ﬂﬂe_n!_m_m%f,_ga this
untry,.. We are already planning on

the basis that we will have more and
more dieselisation Of course, the first
priority will be for sections which
are more col and also for the
aieas where has 1o be transported
from very large distances I think n
this category, Kerala will come

The same applies to electrification
also Even if the low grade coal, in-
stead of beimng consumed by the
railways, 1s used in jhe stations,
we will have to establish thermal
power stations and I think the for-
eign exchange for that will be much
more, it will be necessary to set up
four or five Iﬁﬂﬁ;ﬁ So, there are
some important considerations which
weigh very heavily before any deci-
sion 13 to be taken whether steam
traction should be continued for some
vears or the low giade coal should
be treated at washerjgs snd used in
thermal stations, so that there may
b. electrification  Shri Ghose has
1ai~ed a very important question 1
have also been thinking on these lines,
At the same time, I will not claxm I
have examined this very thoroughly
But these are my first reactions to
what lttie I have examined this
question

About the railway's contribution to
the general revenue I do not want
to argue the case what would have
been the position if the railways were
a private company. Naturally, in a

private company unless you earn a
profit you are not expected to declare
a dividend But here the case 18 just
not the same The

mittee went into question and
my friend was a member of that Com-
mittee and he knows the details They
laid down what amount should be
diverted to the W&mﬂi
what should be asis the -
way's contribution to the general re-
venues He 1s perhaps aware that we
have increased the quantum of our
contribution to the depreciation fund
over what was recommended by the
Convention Committee So far as our
contribution to the general revenues
15 concerned, we are contributing to
the general revenues exactly on the
basts on which the recommendation
wdas made by the. Committec. As J
have said 1n my budget speech an
subsequently, we will be setting up
the Raillway Convention Commuttee of
Parllament  and onven
Committee makes any recommenda-
tion of course, the railways will imple-
ment that recommendation

Shri Bimal Ghose: So far as the
Convention Committee 13 concerned,
it depends on the Railway Mimster
and the Finance Minister, what they
dgree

Shri Jagjivan Ram: Well, the Con-
vention Commuttee will examine all
these things in detail Therefore, the
present 1s not the opportune stage for
the Ramilway Minstry to depart from
the recommendationg of the Conven-
tion Committee ‘Wherever we have
departed slhightly, we have done for
the better, we have contributed more
to the depreciation fund than what
was recommended by the Convention
Comnuttee and at least that deserves
some appreciation from my hon
friend, Shra Ghose

Shri Achar: What was the reason
for the postponement of that Com-
mittee?

Shri Jaglivan Ram: T have givem
the -eason for the postponement



again pleaded about Class 2 officers
It will be quite incorrect to say that
there i3 any oficer of Class 2 who has
besn officiating for the last ten years
on the Northern Railway i

conflrmed There 12 not one
officer like that, and his information
s incorrect There are at present 30
«wlass 2 officers on the Northern Rail-
way with more than 8 years officiat-
ing service In the case of 14 of these
officers, order for their confirmation
has already been 1ssued and the other
cases are being examined

Then he spoke very feelingly about
selections nng__g_bout confidential re-
far as confi records
I voncerned, instructions are there
that it should be shown to the officer
concerned n case any adverse entry,
hag been made, and he 13150 expected
o Eign e finds that some adverse
entry has been made for which there
15 no justification, he has to make
representation and, if necessary,
personal discussion with superior
officer 15 also done Perhaps, he
not aware of these new rules

In the case of selection also, it 13
<ompulsory only when there s a
change from the category, that 1s to
say, from class 4 to class 3 or from
class 3 to class 2 The House wall
agree that 1t should not be done only
merely on the basis of senionty It
will have to be on the

ut, again I will mform the
use that so far as posts between
Rs 200-300 are concerned, they are
non-selection posts, except a few
posts where the measure of al
responaibiity involved is very lar
, & posts go only by
senrority and not by selechon

About the confidential reports also
there may be difficulty But what 1s
the remedy, nobody suggests R
the ndividual appreciation of the

the

of previous remarks and in the back-
ground of the remarks that follow
them Whenever I have to judge cer-
tain records 1 proceed on this basis,
that 1s, if an officer hay earned good
remarks for six or seven years and
all of a sudden he earns a bad remark
and again after one or two years he
earns good remarks, then some sus-
picion 18 caused I have to.pglste.them
1 think the Seivice Commussions or
the Selection Committees, whenever
they meet, also take al] these factors
into consideration But I shall say
that my hon friend, Shr1 Anthony,
should not be sore about 1t

The pension scheme has been ex-
plained 1n gieat detail to the em-
ployees Necessary L has been
published and even officers have been
detailed to explain whenever anybody
comes and asks certain clarfication
about the pension scheme He has
suggested certain modfications I am
afraid 1t will not be possible because
the pensuion scheme that we have in-
troduced on the Railways 13 the sam»
as 18 applicable to all other Govern-
ment servants and if wny change s to
be effected there 1t will have to he
done for all and not only for the
Railwavy employees

Then quite « number of hon Mem-
bers have spoken about the
of waiting ha Is waiting rooms, ame-
nities on the stations, provision nf
level crossingg or overbridges or
shifing of some level crossing to
another place It will not be possible
for me to deal with all these indivi-
dual items here But as the House
18 aware we are gomng to have meet-
mngs of the hon Members of this
House with the General Managers of
the Zonal Railways and I thmk all
these minor details will be considerad
there and a solution found for theny/
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About the bridges, a; was stated by
ibe hon. Deputy Minister in great de-
tail, it will facilitate matters if bon.
Members will first take up the matter
with the State Governments concevn-
ed so that if a recommendation comes
from them the matter could be ex-
pedited because certain financial ohlh-
gations rest on the State Governments
also

As 1 announced in the House, we
are going to write to the State Gov-
ernmentg to indicate as to how many
overbridges or underbridges they are
going to provide in their plan so .hat
we also, 1n our Railway plan, can
provide the same. It will always
facilitate 1f hon. Members will take
up that question first with the State
Government because when the matter
is raised here, we have to take it up
with the State Governments. .ler-
haps, 1f they take it up with the
State Government the matter could be

}xyﬂnﬂ.—

Shn Panigrahi enquired about the
availability of power for the railway
electrification 1n the Eastern and
South-Eastern railways. There has
been wome difficulty, and every State
Government has itls own difficulties
about the requirement and avail-
ability of power. The railways based
their electrification programme on the
anticipated availability of vower from
Rihand, Damodar Valley, Hirakud and
other places. At a certain stage it
was felt that perhaps the requisite
quantity of power might nol be avail-
able, but the Planning Commission and
the Railway Board Members and the
authorities concerned had a con-
ference, and it was agreed as to what
quantity we will get {rom which
source, and we are reasonably assured
that by the time our programme 1s
finished, the power from the different
sources will be awvailable for electn-
fication.

He also enquired whether we would
be 1 a pesiten-to.move.the. trafic
thiwi!loﬂeraohrucoﬂism-

cerned, as also the iron ore for three
of our major steel works and for ex-

p:“}%hgmmmm
igures, I may assure the
m we have taken warious
steps to cleate capacity so that we
can meet the requirements of all the
three steel factories—Tatas, Rourkela
and Durgapur—in that area, and also
to meet the requirements of our c¢x-
ports. Even at present, we are meet-
ing the requirements of everybody, so
miuch so our information is that near-
ly a lakh fon nearly
60,000 tons of iron ore are lying at
the Caleutta port. So, the first ques-
tion 15 of exporting the ore that is
available at the port itself. So, there
has been no difficulty so far us the
rafways are concerned, in regard 4o
the movement of ore either for inter-
nsl consumption or for export, thouch,
at present, on the South-Eastern Rail-
way We have some difficulty because
works are gomng on. As hon Main-
bers are aware, certaun sections on
the South-Eastern Railway are to be
slectrified, and the work of electrifi-
cation 1s proceeding

Some inends have raised the ques-
uon that ‘that Wwhs ‘8z
—potnced-1m Febrmry 1957 has .not
.been impiemented so far 1 must ad-
mit that the scheme of upgrading which
wias announced in February 1957,
which has been popularly known
Iailwaymen as “the new
ﬂ"iﬁﬁ‘mt yet been fully imple-
mented There were difficulties, be-
cause, whenever any retrospective
effect is given to a new concession, it
creates difficulties, but I have been
constantly chasing at personally, and
{he Teputy Ministers have been per-
sonally looking into as to what pro-
gress has been made And I may in-
form the House that during the last
three or four months the progress has
been very satisfactory, and I am hop-
ing that during the coming two or
three months, the remaining cases
also will be finalised, and then we can.
gay that the scheme has ‘been fully
implemented
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[Shri Jagiivan Ram]

My hon. friend Shri C. K. Nair had
raised the question of 1.

W House
told on previous occasions that

we have a scheme for havihg a circu-
lar railway around Delhi. But the
difficulty is that the railway line will
have to pass through Pusa Institute
and the Defence Colony, and we are
having difficulties in getting the land.
Unless that land 1s made avallable,
it will not be possible to have a circu-
lar rallway. If the alignment 1s
diverted, perhaps, the advantages that
would be derived from a circular
rallway will be lost.

Whenever Shr Naushir Bharucha
speaks, he brings very informed and
detailed things to bear upon hus
speech. He has done so on the pres-
ent occasion also, As for accidents,
there are various causes Whenever
any accident takes place, one cannot

inyariably that 48_15 only on_ac-.
count Shuman faillure One has

'to analyse what the cause of the acci-
dent has been _It may be that there
was some fault_on_the track itself,

ay be that there was some fault

Tr-Mie Tocoiotive 1tself; or it Ty

BE St METe Wai. Séme fault n
The rotmif-sfock tself; or. it may
/% Tt -~ theére was ~human _ fail-
Wre ——AM—tresr factors are there.
‘Whernéver any accident takes place—
I am not competent to examine the
other causes; it 1s for the others, that
15, the experts to examine, but—I
certainly go personally into this mat-
ter whether there was any Juman.
ggﬁe gnvolved. how many hours the
ut 1n on duty before he
took charge of that tram, whether he
had sufficient rest before he signed as
having taken charge of that engine In
many cases, I have found that there
was no occasion like that The driver
| had enough rest. We have, as my
hon friend 1: aware, Justice Raja-
idhyaksha's award m regard to the
thours of duty and in the case of driv-
Iers also, he has laid down what pe-
riod of rest should be given at the
{headquarters and what period should
Ib«. g'ven at the outstations
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Shri Naushir Bharucha: It is all on
paper only,

8hri Jagjivan Ram: There are
as my hon. friend is aware, wh
sometimes, it happens that one driv
18 to come and take charge of
engine, but at the elevnth hoyg,
does not come, a Y
with a message that he ig sick and no
feeling well, well, the train is righ
on the line 8o, we have to do some~
thing, and doing something me
that we have to find a driver.
occasionally, this does happen
WI{:{ it does not happen. In
that case, whe have to persuade some-

'body to take charge

Shri Naushir Bharucha: Not persu-
ade, but threaten

Shri Jagjivan Ram: No, there 1
differ from the hon Member.

Shrl Naushir Bharocha: If you
would permit me, I would say that
this 1s a charge not made by me, but
this 1s contained in resolution passed
by the Central Railways (Bombav
Division) National Raillway Mazdoor
Union, and they say that this 15 a
common occurrence

LY

Shri Jagjivan Ram: 1 have seen
that, and I shall never agree that
whatever 15 said by the unions is
entirely correct. I have seen that, and
I have examined after that aiso. [
shall not say that there 13 no occa-
sion where a driver has not been
asked or requested to take charge of
an engine

An Hon. Member: He gets overtime

Shrt Jagjivan Ram: Of course, he
gets overtime; but I am not much
concerned about the overtime here;
of course, he gets overtime, and very

: , when he is out
‘of station, even after doing ten hours’
work, he gets overtime for 24 hour+
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Well, that is not the main considera-
tion here; the main consideration is
whether he has got the requisite rest
or not. But, as I say, there are oc-
casions when Mr. Bharucha will agree
that even if he is there to manage
these things, in some case, we will
have to request somebody ....

Shri Naushir Bharucha: In the
headquarters there is shortage of
drivers and that 1s where the trouble
comes

Shri Jagjivan Ram: 1f does pot mean .

ge of drivers. 1 have seen cases
w on gle day ¥
have, &t the eleventh hour, said that
they were not fit. Sometimes, I feel
_‘E'rm,m such cases 1 can give
im certain instances where if you
personally look into it you will find
how this 1s happening on a large
scale He would say that there should
be something wrong somewhere. But
there are instances when we are forc-
ed by circumstances to request some-
body who had not had enough of rest
1o take ~harge of the engine

Shri T. B. Vittal Rao: Why not we
have this question of overtime weekly
instead of having 1t monthly; instead
of having it as 230 hours or so a
month, why not have it as so many
hours a week? Then the trouble
won't occur at all.

Shri Jagjivan Ram: For drivers?

Shri T. B Vittal Rao: Yes; make it
weekly instead of monthly.

Shri Jagjivan Ram: It 1s practically

afler gvery run T "

Shri T. B. Vittal Rao; This trouble
comes on account of the fact that you
have it monthly. He works for 14
or 15 hours on one day and the next
day he works for 4 or 5 hours. That
13 how this is being done.

Shri Jagjivan Ram: That is not the
position.

"or 1-peoprE

e — s

About block working and commer-
cial working, of course, wherever
there 18 enough work for staff, then
one single block-working man will
not be asked to do commercial work
also This 15 under constant review
Whenever there 1s enough work for
the block man he is sent to the cabin.
But if there 1s not enough work at
small stations, of course, he has to do
commercial work also. But, that 1s
under constant review
. [PURRERR S~

As I have said, we will take the
small points in the committee. I have
dealt with broad questions. My hon.
friend Shn Tndib Kumar Chaudhuri
is not here The line he was sug-
gesting will have to be done on the
canal alignment and as soon as the
“eanst wlignment Is finalised, the Rail-
way may ftake up the work Per-
haps, he mught be aware that the
question of the Farrakha barrage has
also been under consideration before
Government and we are very anxious
about that from both points of view.

As regards Nimtita and other places
that he suggested, the interlocking
system is going to be introduced. Tele-
communication system has been im-
proved and track renewal work is also
likely to be completed soon though
there 1z not much to be done there.
After that the speed will improve,

. - - " i,

One other matter. Almost every
section of the House and every hon.
Member becomes either backward or
coming from the backward areas.
After hearmmg this debate for. the
construction of new i1ailway lines, on
the plea of backwardness of the a
oht rithef wonders whether fhers
any representative in this House wha.,
comes from any forward area.

Shri Bimal Ghose: Except Bihar.

Mr Deputy-Speaker: So long as
that backwardness 1s favoured, that
would be the case,

Shri Jagjivan Ram: Shn Pamgrahi
has given certaiin interesting figures.
I had also last year worked out cery
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[Rhri Jagiivan Ram]
tain figures And, T will sk Shri
Panigrahi to work out certain more
things out of those figures and relate
them with the fact that this State has
got s0 many miles of rmilway line and
it has a total area of so many
mi 804t has got one mile of

way line per so many sq miles
of its area Then a certain State
has got s0 many miles of railway hine
and its population 1s so many mullions
and so it has got one mile of railway
hne for s0 many thousands of 1its
population If these figures are work.
ed out, perhaps, 1t will be found that
the areas which are more vociferous
about their backwardness in this res-
Pt v fimd' e ahey are ooy danots
ward Perhaps they have got more
than their lﬁ;ﬁm in thas
matter ( ptions) I am not
talking of any parficular State I am
saying that the data quoted by Shn
Panigrahi be worked out this way and
then they may find out which arc the

backward_preps

Shel T. B Vittal Rao: Shall we
apply that criterion for all States?

Shri Jagjiivan Ram: For al] States

Mr Deputy-Speaker How about
making comparisons among the
States?

Shri Jagjivan Ram: Each State has
got s0 many miles of railway lines for
so many thousands of population
(Imterruption’y Population and area,
both

Shri Achar (Mangalore) Even m a
State the railway hines are concen.
trated in the same area while there
18 none in the other area

Mr. Deputy-Speaker: Let us move
forward from backwardness

Shri Jagjivan Ram: Whether any
State 15 backward or not, the
of constrycting new railway lines 1s
there on vaiiths considerafiofis In the
Second Plan, the critenon laid -down
by the Planning Commission was that

-

Where new industries are 0 be wet
UD, where coal 13 to be developed,
Where ports are to be devéloped—in
thess places, new rallway lines were
Telated to these A3z I have said while
replymg to the general discussion, this
CTiterion will remain But over and
ahoye that, what I perlonllly ael is
*hatwheretherem

'fl-lltural wenlth to he e:ph:ted. it
should be the earnest desire of the
Ministry to provide some new rmlway
lines in those areas I have listened
10 the demands of various Members
from various parts of the country I

wi! nat¢ eay that
;"H?ya.m- dering them i npt
cligugh 1 will- -place. it

e Planning Commission
- . -

Shri T B. Vittal Rae: Without your
recommendation they will not take
1t

Bhri Jagjivan Ram: Of course with
m¥ recommendation and with the

Wﬂp of the Members

I have not much to say Agan 1
eXpress my thankfulness to the Mem-
bers of the House for all the consi-
deration that they have shown to the
Rajlway Ministry and for all the care
that they have taken 1n going through
the Budget and making suggestions
through the cut motions We will
congder them and profit by them

Mr Deputy-Speaker: 1 shall now
Put all the cut motions to the vote of
the House

The cut motions were put and nega-
tived.

Mr Deputy Speaker: The question
15

“That the respective sums not
exceeding the amounts shown in
the Order Paper be granted to the
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2,8 454,780,106, 11, 13,13,
14, 18, 186, 17, 18, 19 and 20.

The motion was adopted

[The motions for Demands for
Grants which were adopted by the Lok
Ssbha are reproduced below—Ed.]

Demanp No 2—MISCELLANEOUS
EXPENDITURE

“That a sum not exceeding
Re 1,78,45,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1960, in respect
of ‘Miscellanecus Expenditure’.”

Pauvaxp No 3—Payments o Womrked
Lines AND OTHERS

“That a sum not exceeding
Rs 1977000 be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Payments to Worked Lines and
Others'"

Dinanp No. 4—OmrpiNARY WORKING

ExPENSES—ADMINISTRATION

“That a sum not exceeding
Rs, 35,47,21,000 be granted to the
President to defray the charges
which will come in course of pay-

“That a sum mot exceeding
Rs, 66,27,11,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31at day of March, 1080, in respect
of ‘Ordmmary Working Expenses—
Operating Staff’™

Demanp No. 7—Orpivary Workmng
ExpeNses—OpPERATION (Fum)

“That a sum not exceeding
Rs 62,44,52,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the yvear ending the
31st day of March, 1960, in respect
of Ordinary Working Expenses—
Operation (Fuel)".”

Demanp No, 8—Onrbimnary Womrxing
EXrENSES—OPERATION OTHER THAN
Srarr anp Furn

“That a sum not exceeding
Rs 20,55,79,000 be granted to the
President to defray the charges
which will come 1 course of pay-
ment during the year ending the
3ist day of March, 1860, m respect
of ‘Ordinary Working Expenses—

Operation other than staff and
m!. L]
Demanp No 9—OrpiNARY WORKING
EXPENSES—MISCELLANEOUS  EXPENSES

“That a sum not exceeding
Re 26,01,12000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1880, in respect
of ‘Ordinary Working Expenses—
Miscellaneous expenses’ ™

Demanp No 10—OroInaxy WorkiNg
Exrenses Lasour WrLraR

“That a sum not exceeding
Rs, 9,24,35,000 be granted to the

President to defray the charges
which will come in course of pay-
ment during the year ending the
3st day of March, 1980, in respect
of ‘Ordinary Working Expenses—
Labour Welfare’,”
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Demawd No. 11—AFPROPIIATION YO

DersaciaTiox Rasgrvs Foro

“That a sum not exceeding
Rs. 45,00,00,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1060, in respect
of ‘Appropriation to Depreciation
Reserve Fund'"

Demanp No 12—DrvipeNp PavasLk 10

GENERAL REvENUES

“That a sum not exceeding
Ras 54,40,71,000 be granted to the
President to defray the charges
whach will come 1n course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘ividend Payable to General
Revenues'"

Demanp No 13—OpeN LINE WORKS—

{REVENUE) —LABOUR WELFARE

“That a sum not exceeding
Rs 131,883,000 be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1960, 1n respect
of ‘Open Line Works—(Revenue)
—Labour Weltare'"

Demaxp No 14—Orex LinNe Works— Drmaxnp

(REVENUE) —OTHER THAN LABOUR
WrLrare

“That a sum not exceeding
Rs 13,70,53,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1980, in respect
of ‘Open Line Works—(Revenue)
—Other than Labour Welfare'"”

Demano No
Reserve Fump

“That a sum not exceeding
Rs 45,09,38,000 be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year ending the
81st day of March, 1960, 1n respect

156—CoONSTRUCTION OF
New LINES—CAPITAL AND DEPRECIATION

of ‘Construction of New Lineg-
Capital and Depreciation Reserve
Fund'”

Demaxp No. 16—Oren Linxe Wonxs-—
Anorrrons

“That a sum not exceeding
Rs 8,72,30,95,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1960, in respect
of ‘Open Line Works—Additions'.”

Demanp No 17—OrzN LNk WORKS-—-

REPLACEMENTS

“That a sum not exceeding
Rs 09,49,52,000 be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1880, in respect
of ‘Open Line Works—Replace-
ments' "

DaveropMenT Funp

“That a sum not exceeding
Rs 31,49,00,000 be granted to the
President to defray the charges
which will come m course of pay-
ment during the year ending the
31st day of March, 1060, in respect
of ‘Open Line Works—Develop~
ment Fund'"

CHARGES—DevELOoPMENT FuNd

5

“That a sum not exceeding
Rs 5795000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Miscellaneous charges—Devel.
opment Fund'”

DevrLorMENT Funp

“That a sum not exceeding
Rs 21,18,74,000 be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year endmg the
31st day of March, 1960, 1n respect
i‘d '.:p'?ropnahon to Development

ll.l.'l. i

*®

Demanp No 18—Oren Line WORKS—

No 19—MiIscELLANEOUS

DEMAND NoO 20—APPROPRIATION TO
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1844 hrs

MOTION RE AGREEMENT FOR
MANUFACTURE OF STREPTOMY-
CIN AND DIHYDROSTREPTOMYCIN

Shri Parulekar (Thama): Sir, I beg
to move

“That this House expresses its
concern at the agreement entered
into by the Government of India
with M|s Merck and Co, of Rah-
way, New Jersey, for the manu-
facture of Streptomycin and
Dihydrostreptomycin at the Hn-
dustan Antibioties (Private) Lid,
and calls upon the Government
to clanfy the issue that the gaud
agreement 1s In the best interests
of the country”

The tume at my disposal 13 short
and so 1t will not permut me to dis-
cus~ the mmplications of this agree-
ment 1n all its aspects because this
agreement 18 not an 1solated mncident
nor an accident It 18 part of a well-
planned conspiracy to sabotage the
establishment of an 1ntegrated drug
andusiry n the State sector in order
to protect the monopoly profits of
the Indian big business working n
very close collaboration and intimacy
with the foreign firms

Sir, the hon Mmister, Shr1 Manu~
bha: Shah has played a very promm-
nent role 1n the execution of this
conspiracy for sabotage I will con-
fine myself, therefore, to a very res-
tricted scope of the agreement itself,
and 1t will be my endeavour during
the time at my disposal to submut that
thus agreement 18 injurious to the in-
terest of the country in as much as
the country will have to incur the
avoidable loss of Rs 1,50,00,000 during
the period of agreement, secondly, 1t
is injunous to the interest of the peo-
ple in as much as Streptomycin will
not be available at the lowest possible
price, which it is possible to make it
avalable, and, thrdly, it hunders

and advance of science, of
gesearch in a field which 18 so vital
to the well-betng of the people It

Moanufacture of
Streptomycmn and
Dthydro streptomycin

allows pnvate enterprise, both foreign
and native, to make fabulous profits
at the expense of the people who con-
sume the drugs, at the cost of the
lives of those who perish because they
cannot afford to buy these drugs

Sir, before I go on to deal wath
the terms of the agreement I would
ke to deal wath two preliminary
1ssues 1n order to enable me to estab-
lsh the guilt of the hon Minster and
to enable you, Sir, to judge 1t It has
to be borne in mund that the drug
industry and the firms which deal
with 1t make fabulous profits by fleec-
ing the people In support of my
contention, Sir, I seek the aid of an
eminent authority, Gen Sokhey, a
better man than who can hardly be
found 1n the country and whose devo-
tion and passion for establishing a
drug industry m the country which
will be self-sufficient can hardly be
equalled by anyone Sir, I will read
from the Economic Journal in which
he has written an article He says

“It 15 the practice of foreign
firms to charge something like ten
tumes the cost of production A
distinguished Professor who was
on the staff of one of the leading
American drug firms bears this
out He says

‘1 wonder how many people
realise that m the pharmaceuti~
cal ndustry of Europe and
America 1t 1s customary to
charge exactly ten trmes the
actual cost of a drug Thus the
Indian patient must support the
{oreign manufacturer, must pay
for hi» lavish advertising cam-
paigns, must pay for past, pre-
sent and future research
these foreign countries, must
pay for the expansion of the
plants and for so many other
lm L L]

Sir, I will read out another small
from an article which bas
appeared m Jyott, a pubhication of the
Government, in which he says what
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1s the part played by the Indian
businessmen in the drug industry The
article was published in 1856 and it
refers to the figures of 1058, and
things have not changed for the bet-
ter It says

“Though comparable figures fnr
the later years are not available,
because unfinished drugs are being
imported as raw chemucals, 1t 1%
estimated that 1mports have
touched the figure of Rs 20 crore
a year To this the wholesale and
the retail dealers add another 10
to 15 crore by way of commission,
and thug drugs cost the Indian
public about Rs 30 to 35 crore
mry ym "

He has given example of & very in-
structive nature In 1940 Sulpha
Thiazole was imported in India at
Rs 220 per pound and 1t was snld n
the market for Rs 800 per pound
then When the Haffkinc Institute
produced this drug they found that it
could be produced at Rs 14 per pound

The second fact to be borne in nund
» that these foreign private firms
fleece the country by charging ex-
orbitant prices for the equipment
they supply wherever 1t 1s asked for
and also for the know how In this
eonnection also, I would hke to read
from the same journal, Jyot,, where-
in 1t 13 said as follows

“In the last 12 years I have
devoted a great deal of attention
to studying the problem of or-
ganuzation of ntegrated drug
industry in India and was pn-
vileged to go abroad twice on
behalf of our Government and
once on behalf of the World
Health Organization to western
Buropesn countrnes, Canada and
the USA to explore the problem
I found that the enterprise which
completely controlled the drug
industry were either not agree-
able to collaborate at all or de-
manded higher royalties and
oommission for its collaboration”.
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He has also cited instances to illus-
trate this point of view

Sir, when the question of establish-
ing the penicilin factory was before
the country, the cost of the plant was
estimated to be 12 lakh dollars An
experienced American firm quoted the
figure of 3295000 dollars, and when
this factory was estabhished with the
aid of WHO, 1t was found that the
cost, as was estimated earlier, turned
out to be true

1 now pass on the deal with the
agreement itself A significant fact
to be taken note of in this connection
1s that 1t does not provide for produc-
tion of aureomycm and other antibio-
tice The agreement says that a plant
will be established in the Hindustan
Antibiotic Factory at Pimpn which
will produce only 45 tons of strepto-
mycin There 15 a reason why aureo-
mycin 15 not being produced in this
factory and that should be taken into
consideration There are other 1easons
also but the main reasons for not
including aureomvycin for production
in thig plantis that the Mimister wants
to leave this fleld free to private
firms both foreign and native, to
fleece the people and make fabulous
profits

1 will give you a few  figures
Aureomycin 18 1mported into India
The market price of aureomycin per
gram—the landed cost—s Rs 1 20
It 18 sold 1n the market for a price
whuich varies from Rs 9-8-0 to Rs I3
The raw matenal requred for the
manufacture of one gram of aweo-
mycin 1s one anna, and if it 18 manu-
factured 1n this country in a factory
which belongs to the State, the price
of one gram of aureomycin will not
be more than eight annas It s for
this reason that an agreement has
been entered into which provides for
a plant which will produce streptom-
yein only and not aureomyein.

In this connection, I may incident-
ally mention that the first team of
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Soviet experts who wvisited India sub-
mitted a scheme and offered help to
set up a plant in Pimpr: to produce not
only streptomyein but sureomycin and
other antiblotics—wvitamin D.2 and
B.12, the total guantity of which
would be 86 tons a year

I shall cite another instance to
illustrate the policy of the Minister
mn charge of this industry Out of the
52 items of synthetic drugs, the Minis-
ter has given licence to private fiums
for producing 32 items Most of these
firms are foreign irms  And what do
they do® They import the drugs,
purify them, bottle them and sell the
product in the market under the fake
label, “Made in India” In this con-
nection, I would hike to point out that
the first Soviet team of experts which
visited India and submitted a schem~
had suggested that a plan for produc-
ing synthctic drugs should be estab-
lished ;n India and 1t should pro-
duce about 2300 tons of svnthelic
diugs When that proposal was re
jected by the Mimister m-charge the
second team came and thiy were asked
to submit 4 modified scheme for pro-
duction of the rest of the svnthetit
drugs about 20 1n number, which aie
not much in demand in the market
and which do not vield large profits,
while for the production of the othcr
32 drugs hicences have been given to
private  firms most of which  are
foreign firms and for drugs which
are most in demand in the market
vielding high profits This agreement
will show that it has omutted a plant
for the production of aureomvein, for
the reasons which I have stated

The agreement contains a clause for
payment of royalty The agreement
Is very ingeniously drawn in order to
conced] the fact that it provides for
the payment of royaltv 1 am refer:-
ing to clause 8(c), which says

“(¢) The licences granted in
paragraphs B{a) and (b) shall be
royalty free and non-exclusive,
shall not carry with them the right
to grant sub-licences and shall
continue uniil the expiration of
the patents concerned ™

PHALGUNA 14, 1880 (84KA)  Agresment for 4672
Manufacture of

t Streptomycin and
Dihydro streptomycin
I will refer to clause 8(a) which pro-
vides for the payment of royalty
under a different name Clause 8(a)
says

‘8(a) In conmideration of ad-
ditional research, administrative
and other expenses that will be
iIncurred by Merck in providing
continuous technical assistance to
the company, the company shall
pay Merck an amount equal to the
following percentages of the et
proceeds as defined in sub-para-
graph (d) from sales of all stre-
ptomycin manufactured by  the
company

(1) 2} per cent on such sales
mn India

(1) % per cent on such sales 11
countries other than India”

The Minuster may dispute that these
charges are not royalties, but all the
same he cannot dispute the fact taat
the country will have to pay about
Rs 15000000 during a period »f 10
years during which period the
agrecment will be in existence a~ a
result of this clause provided how
ever that we do not produce more
than 45 tons of sireptomycin I 1n
the meanwhile we increase our pro-
drtinn of streptomycin and increase
the sales naturally the royalty which
will have to be paid to Merck &
Co wnll increase

The sccond con equence of this
clause will obviously be that the cost
of production of strepptomycin will
be higher than what it would be if
we do not pay these rovalties This
poing 1s so simple that I need not
labour on 1t

I will pass on to another clause 1n
the agreement—clause 11(a), which
15 the most harmful and mischievous
clause 1n the agreement itself Clauee
11(a) provides for utmost secrecy and
screening of the personnel who wnll
be employed and engaged m the
manufacture of streptomycin. I will
not read the clause itself because the
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hon. Minister has admitted this fact
when he made a statement in the
House on 23rd February. I will read
only the few relevant lines from the
statement:

‘““The processes, know-how and
the cultures made available by
Messrs Merck & Co. under the
agreement to  Hindustan Anti-
biotics Limited belong to Merck
& Co. and therefore, have to be
protected against any form of
pilferage.......If follows that
the new scientific persons to whom
sucn processes and culiures wil
be entrusted will have to be a
select limited small number of
employees of the company, who
will in turn be bound not 10
divulge or transfer them to un-
authorised persons.”

17 hrs.

It is clear that this clause provides
for the utmost secrecy and screening
of the personnel who will be engaged
in the manufacture of streptomycin.
One of the obvious conclusions will
be—and I am sure he will not dispute
it—that it will hinder the rapid prog-
gress of science in a field which is so
vital to the human well being. I need
not tell—it will only be repeating a
platitude—that science advances at a
faster rate in a free atmosphere, and
this clause provides for secrecy. The
obvious and only conclusion is that
the advance of science and research
in this field will be hindered.

17.01 hrs,
[Surx MoraMMED IMaM in the Chgir)

1 could like to point out another
aspect of this clause, and it s this.
It is a naked violation of the agree-
ment which was entered into between
Hindustan Antibiotics and the
World Health Organisation when this
factory was set up. To my question
he has replied in the negative. It ls

MARCH 8, 108%9

not 30, Therefore, 1 would like to
refer to some of the clauses of that
agreement. Part I, the objectives,
say’s:

“The World Health Organisa-
tion and the UNICEF having at
¢he request of the Government of
{ndia given careful consideration
to the necessity and desirability
pt establishing a plant for the
fanufacture of penicillin and
pther antibiotics....”

So, it is going to be a factory for
the production of penicillin and other
afiididiics. "Tnen ‘ft goes on ‘to he-
firc the objectives. Objective No. 3
says:

“to produce for use in India
penicillin of the best quality”.

Objective No. 4 says:
“to produce other antibiotics”.

Objective No. 6, which is an im-
portant onc, says:

“to collaborate with the inter-
national agencies from whom
financial assistance has been
obtained for the project, develop-
ing technical procedure mutually
acceptable to the Government of
India and WHO, maintaining a
policy of free availability of the
technical information and training
facilities for further projects”

No. 7 says:

“to develop In India an im-
portant centre of research and
training in the antibiotics fleld”.

Now I will read the relevant portion
grom Appendix 5. It says:

“avoiding any situation which
would lead to the production
centre restricting information
concerning any of the technical
developments. Each production
centre should essentially become

a training ground for other cen-
ml!



4675 Motion re:

These are the terms of the agree-
ment which was entered into with
the WHO when this factory was es-
tablished. This factory was establish-
ed for the production of penicillin
and other antibiotics. This
Was to be an open factory. This
factory wae to be training  centre.

This factory was to be one where in-
formation about production of unti-
biotics will not remain secret but
will be available so that science may
advance in the fleld of production of
antibiotics,

Yet, I am really amazed by the
audacity of the hon. Minister in
charge when he says to a  direct
question which I asked, namely, whe-
ther, it does not violate the agree-
ment with the WHO, “No, Sir’. Of
course, I will come to the way in
which he gives his replies later on,
but at this stage 1 only want to point
out that these are the terms of agree-
ment with WHO and here is an agree-
ment which has been entered into
with Merck and Company which pro-
vides for the utmost secrecy and
screening of the personnel.

One must be either a fool or a knave
to maintain that this agreement does
not violate the terms of agreement
which was entered into between the
Hindustan Antibiotics and the WHO.
Clause 1 deals with the Production of
streptomycin. It says that streptomy-
cin will be produced in the factory
with the components in the ratio of
20 per cent streptomycin and 80 per
cent, dihydrostreptomycin.

ptomycin which iz in demand in the
market must contain the components
Intheproporﬁonofﬁﬂpermt.
streptomycin and 80 per cent dihy-

will not be sold in the market. To
ehmuﬂ:hphntﬂlluquinm-
penditure of another Rs. 10 lakha I
d0 not know whether Merck and
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Company will oblige him, in consi-
deration of the fact that he is oblig-
ing the private sector, with a proposal
that they would agree to expand this
plant and change it in order to alter
the proportion of the product.

There is another important thing to
which I would like to draw the
attention of this House, Merck and
Company had undertaken the res-
ponsibility and had agrved to supply
80 per cent. of the supply of strepto-
mycin at a price which will be 5 per
cent. less than the lowest quotation.
When the quotations were asked for
Glaxos gave the lowest quotation aud
the condition by which Mercks were
obliged to supply was that 80 per
cent. of the streptomycin required for
the country will be suppplied at a
price lower than that gquoted by
Glaxos. This condition was waived
and was not implemented.

There is a third thing to which 1
would like fo draw the attention of
this House. Before this agreement
was entered into with Mercks,
Pfizers, an American company, had
ghown their interest in setting ap a
plant for production of streptomycin,
They were asked to submit their plans
and before they submitted the plans
this agreement was entered into rather
hurriedly. 1 may point out that
Pfizers are the foremost manufactur-
ers of antibiotics. Their experience
is more than that of Mercks. To me
this deal with Mercks, therefore,
looks to be a dubious thing which
requires to be probed into further,

Naturally, 1 owe a reply to two
questions which arise out of the dis-
cussion which I have raised. Ore
of them is whether it was absolutely
inevitable for us and no other alter-
native was open to us but to enter
into an agreement with Mercks for
the production of streptomycin and
accept terms which are obviously, on
the face of it, against the interesty
of the nation and against the interesty
of the people. The second questiog
h'hathnthuemnon’lharuo-
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posal available to us which was far
more favourable than that offered by
Mercks and which would have ad-
vanced the national interests and the
interests of the people. These are the
two questions which I must reply
because an answer to these two
questions is due from me.

If the hon. Minister, Shri Shah, had
entered into this contract because it
was absolutely inevitable and there
was no other alternative open to him
or on the ground that there was no
other proposal more favourable to
him, then I would not have objected
to this agreement. Perhaps I would
have accepted it as an inevitable thing.
But the facts are to the contrary.
There were alternative proposals and
better ones. I have already pointed
out that the Government of the
USSR had offered to help in setting
up a plant not only for manufactur-
ing streptomycin but Aureomycin and
other antibiotics as well in the factory
at Pimpri. Shri Shah rejected that
offer.

Now I will answer the other ques-
tion which I have raised, whether the
terms of the offer were far more
favourable than the terms which he
has agreed to when enterng into an
agreement with Merck & Co. Shri
Shah knows that the terms of the
Soviet offer were far more favourable;
he also knows that they were in the
interests of the country; he also
knows that they were in the interests
of the people because the drugs would
hove been far cheaper than theyv
would be under this agreement. But
Ise. does not admit it, and whenever
direct questions are asked, he has the
knack and also the intelligence to
give replies by evading things and
g'!ving irrelevant replies.

I will point out a few specjmens‘
In this House, the hon. Member, Shri
Harish Chandra Mathur asked a

question, a direct question: «
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“Shri Harish Chandra Mathur:
May I know if the settlement was
concluded while the Russian team
was in the country negotiating
for the establishment of a similar
manufacture, and may I alse
know whether their terms were
far more favourable?”

This is the question which  was
asked, and T will read out the answer
which he gave:

“Shri Manubhai Shah: As far
as this is concerned, as the House
is aware, we are contacting ali
the countries of the world for
the different technical processes.
As a matter of fact, historically
speaking, this discussion with
Mercks, Pfizers, Squibbs and ather
foreign firms of different coun-
tries was started much earlier
by the Production Ministry.”

You will find no answer. I will
complete it. '

“The Russians were also brought
. That is why we have almost
finalised the Russian discussion
and Dr. Nagaraja Rao and Mr.
Ghei have gone to complete all
the negotiations and we hope that
the settlement will come through
very soon.”

Here is the guestion which had been
asked, and this is the reply which
was given.

I will give another specimen of h%
performance, this time in the Rajya
Sabha. On the 2nd December, Dr.
Dubey tried to cross-examine him,
but he failed. No, he would not give
a straight reply to a straight question.
I will not read the whole of it, be-
cause it will take my time, but I will
only read the relevant portion of it.
This was the question:

“I am not talking of penicillin
but of streptomycin. Did not
the Russian people, when they 1
came here, give you an idea?’
(about cost of production). | ’3
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And this is what Shri Shah says

“As far as streptomyein 13 con-
cerned, we have not gone into
production We have only en-
tered into an agreement with the
American firm of Sharpe, Merck
& Domme, which 15 going to manu-
facture streptomycin which 15 the
current Tequirement There-
fore, 1t wil] be completely pre-
mature to anticipate what the
cost will be compared to the cost
of other countres”

'fhus 1s the reply which he gave
‘He has given model lessons in reply-
ing irrelevantly, and evading reples
to questions 1 only wish he had
been 1n & witness box and I had the
opportunitv to cross-examine him to
extract the Lruth from hmm .

shri & A. Dange (Bombay Citv—
Central} Even there, he would have
escaped

Shri Parulekar. I doubt very much
That depends on his capacity and
mine

The Minister of Industry (Shri
Manubhai Shah) That will be judg-
ed

Shri Parulekar Here he admits a
fact which 15 damaging enough He
says that they did not take into con-
sideration the cost of production of
sireptomycin

Shri Manubhai Shah. T do not wish
to interrupt, but I may say we have
taken everything into consideration
including the cost of production, but
it 15 not for us always to anticipate
such things

Shri Parulekar: I am supposed to
dmcuss on the bass of matenal
avalable to me, not on the basis of
the material which he has kept
secret

Whatever that may be, first of all,
if this be true, and if this is the way
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in which he enters Into an agree-
ment with foreign firms and foreign
countries, may 1 ask does he realise
that the logical conclusion of it is
that he 15 not fit t0 occupy the post
which he 1 occupymng’

Shri Dasappa (Bangaore) I think
a comment hike that 1s premature
Let hym hear the hon Minster and
then make a comment I only say
that it does not serve any good pur-
pose to cast reflections like that

Shri Parulekar: For the benefit of
the hon Member 1 will only zay that
1 have read all the mater a] available,
I have studied the subject, and on the
basis of the study of the subject I
am maintaining 1t, and if a  fuller
opportunity 15 given, I will substan-
tiate every word that I say I do not
talk 1rrespons<ibly

Shri Manubhai Shah- I hope he will
withdraw many thegs

Shn Achar (Mangalore) On a
point of order {Interruptions)
First hear me, and then you can sav
whether it 1s a point of order or not

1716 hrs
MR DerLTy-SPEARER 1 the Charr)

Only the other day, the hon
Speaker remarked that remarks such
as whether a particular  Minuster
de<erves to be in that place or not
will not be 1n good taste and such
remarks ought not to be made (In-
terruptions)

Mr Deputy-Speaker. If only the
hon Members would allow me to
hsten to him then I can decide

Shri Achar' Today, the same thing
1s being repeated (Interruptions)

Mr Deputy-Speaker: When he says
1t 15 a paint of order, I have to listen
to him

Sbri Achar: I was just stating that
only the other day, the hon Speaker
gave a ruling that 1t 1s not in keeping
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with the decorum of the House, and
it will not be in good taste also to
make remarks hke this as to whether
a person who 15 occupying the posi.
tion of a Minister does not deserve to
occupy that position

Shri 8 M. Banerjee (Kanpur): He
13 strong enough to defend himself
The hon. Member need not come to
his rescue.

Shri Achar: I am also entitled to
say what I have got to say.

Mr Deputy-Bpeaker: Now, the
hon Member may formulate his point
of order

Shri Achar: My submussion 1s that
to make such remarks saying that a
particular person does not dcseive
to be m that position or 1s not fit
to occupy that positson 1s not 1n order,
it 15 not parliamentary The Hcen
Speaker has already given a ruling
on this point ‘Therefore, 1 submit
that the hon. Member must be asked
to withdraw that expression.

Shri Thirumala Rao (Kakinada):
May I make a submssion? We do
not want to interfere with or inter-
rupt the speaker. He has been giving
us very useful mnformation, but he
must also help us to come to a pro-
per conclusion on the facts that he has
gathered No useful purpose will be
served by inter.mixing his facts with
some comments. I may draw the
attention of the House ag well as the
speaker to one sentence which he has
used namely ‘Either a person must
be a fool or a knave', It is not fair
1o ask the House to come to some
conclusion either about the person
of whom he is speaking or about the
speaker himself, before we can com-
pletely hear what he wants to say.

Therefore, I would appeal to him,
through you, that let us be educated
on the facts of the case, before he
asks us to come to sny conclusion on
the matter,

MARCH 3, 1869

Mr. Deputy-Speaker: There was no
point of order When I was here, I
certainly heard that expression, When
a thing admits of two
hon. Members must try to have the
one that 15 more charitable. It is not
fair to 1mpute motives straightway. I
was hearing  Certainly the remarks
were made But 1t could be said
that the effect of the agreement that
has been entered into would be that
the country would be depnived of
such and such a thing, that it would
harm our interests, that it would ao
this and that Why impute motives
straightway? Even conceding that
1t 18 harmful, that it will certainly
harm our interests, yet certainly
there could be an honest motive be-
hind; and if we can point out, per-
haps, some remedy might be found.
Why should we straightway say that
1t 1s out of dishonest motives, or that
it is out of this thing or that thing?
That is not fair

Shrl Parulekar: With all due res-
pect, I would eay this 1 was dis-
cussing whether this agreement violat-
ed the terms of agreement entered
into in the WHO The agreement
with the WHO is ‘before you This
agreement is also before you. I say
that in view of the two agreements
and the terms as they have been
framed, only a fool or a knave can
say that it does not violate 1 was
not imputing anything. ‘This is an
objective fact.

Mr. Deputy-Speaker: I referred to
the earher part of the apeech., I had
heard it when I was here,

S8hri Parulekar: Shri Achar raised
another objection I only...,

Mr Deputy-Speaker: I have sal®
that there is no point of order. 8o,
the hon. Member should try to con-
clude now He has taken more than
half an hour.

Sbri Parulekar: I shall finish with-
in the next six or seven minutes™
time.
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I have tried to be as short as possi-
ble, but the subject-matter 18 so vast

1 had saxd that we had at our du-
posal an offer which was more favour-
able than the one which was entered
mto with Merck's, m all the respects,
especaally favourable in the follow-
ing respects I shall only state a few
points on their merits

The first merit of that proposal was
that we would have a plant in Pimpn
which would have produced not only
streptomycin  but aureomycin and
other antibiotics

Sir, the other merit of that pro-
posal was that we were not requued
fo pay royalty of any kind, ;n  any
name, real or faked Thirdly, the
plant would have been an open place
which could have been the traiming
centre where information about the
technique would have been {reely
available

1 will incidentally mention for the
benefit of the hon Mimister if he does
not know 1t that the drug industry
and the techmgue of the drug indus-
try in Soviet Union 1s treated on the
same plane as pure science

Sr, they also offered us a long term
credit which was to be paid in easy
instalments in rupees and the rate
of interest would have been only 2
per cent

These were the ments of the vro-
postal This was the proposal avail-
able to us Instead of accepting that
the hon Mimster has chosen to enter
into an agreement with a  private
American firm for producing strepto-
mycin and creating a hindrance in the
way of establishing an integrated drug
factory in the State sector m  the
country which alone would benefit
the people of the country as a whole

8ir, I will only deal with one more
point before I conclude The first
casualty of this agreement—of clause
11A of the agreement—is Dr.
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Ganapathy To unravel this my:tery

it would be necessary to state a few
facts

Who 15 this Dr Genapathy? Dr.
Ganapathy 18 an  eminent research

scezntist m the field of drug industry
When he was in the Haffkine In-
sutule, as a result of hs research and
that of his colleagues, 1t was possi-
ble to develop a process by which the
vield of sulphothioem incieased by 56
Per cent and was the cheapest in the
whole world When he was 1n the
Pemoillin Factory his research i the
bio-synthesis of pemcilin  had
atiracted world attention I wall not
mention the thurd fact because 1t may
not be pglatable to the Mimster n
charge He has been invited fto
preside over an International Con-
ference to be held in Prague on the
subject of antibiotics These are his
qualfications He 1s not an ordinary
employee, he 15 an emment scientist,

of great merit, and he 1s a research
student

4684

Shri 8. A. Dange. That b
had to go aiy s

Shri Parulekar: 1 am giving the
reasons The hon Minister says that
we have not dismissed hum It is
technucally true Hig services were
loaned to the Government of India
by the Government of Bombay That
period of hiz deputatsn 1s over and
we have sent him back ‘That is what

the Minuster eays Sir, the story 1s
not so simple

When his services were loaned by
the Government of Bombay to the
Government of Inta, there was an
understanding given to the Govern-
ment of Bombay that he would be
permanently employed in the Hindu-
stan Antibotics I will read a small
paragraph from a letter written by
the Production Ministry to the Cov-
ernment of Bombay in 1952 for the
benefit of the hon. Minister

Mr Deputy-Speaker: What connec-
tion has it with this agreement,
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Shri Parnlekar: I will tell you, Sir.
This is the first casually; screcnmg
has taken place.

Shri Manubhai Shah: No screen-
ing has taken place. This is only for
his information, Sir. Streptomycin
production has not at all started yet
and there has been no screening.
Mr. Ganapathy is reverting after one
year after the signing of the Agree-
ment because h.s term of the present
deputation ends. He has been rec-
verted back to the Government of
Bombay.

Shri Parulekar: He went away just
because the manufacture of strepto-
myecin had not started; because he 18
not expected to know this and be-
cause the Amerwcans did not trust
him. Here are a few sentences from
a letter wnitten by the Production
Ministry, to show that the excuse
which is given now is only a technical
excuse

Shri Thirumaia Rao: Once before
indivaidual cases were sought to  be
discussed on the floor of this House
My hon friend s bringing in material
of 1952 o back the grievances of
Dr Ganapathy about whom we have
read so much in the papers r1ecently
It 1s a controversial question that is
sought to be raed with regard to
individual griecvances I do not know
whether it will be relevant

Mr. Deputy-Speaker: That 1= ex-
actly why 1 put this question as to
what this has to do with Dr.
Ganapathy, this Agreement that has
been entered into. The reply was
that he was the first wvictim But
there is one thing which I might bring
to his notice. If he pleads his case,
then there would be justification for
the other side to say many things
against that man. Normally we shut
out all that discussion because nothing
can be said aga'nst a man who is not
present and particularly an employee
and if it is taken up by way of plead-
ing on behalf of some employee cer-
“ainly, certain things have to be
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Sajd. Therefore, normally do not
sAy gnything in favour or':alut a
Man who is nol present because that
Obens out a discussion and a ocontro-
Versy which may not be quite pleas-
ant,

Shri Parulekar: 1 am not opening
this question as a case of individual
injustice, But his transfer is a loss
Yo the scientific research in this
Country Only recently we passed a
Pegolution on that subject.

Mr. Deputy-Speaker: That would be
8 different question 1f that iz a loss
Yo 1he mdustry.

Shri Parulekar: His transfer 15
Felevant on two counts. He is the
first victim of the screening clause. ..

8hri Manubhai Shah: I can explain
' him that he 1s not a vietim I can
Bive a categorical assurance that th:s
has nothing to do with the strepto-
™ycin agreement

Shri §. A Dange: Mav I submit
that 1t 1s not an individual case: 1t
's an individual instance 1llustrating a
National policy of the Ministry to send
8way good scientists and good Indians

Mr. Depuly-Speaker: Then too, wa
Gre not dwcussing the policy as a
whole Now, there is a particular
Question whether this agreement that
has been entered into—what effect it
has on our interests and the country's
benefits and thie 15 what we are
iscussing I you take up the whole
bolicy, perhaps that is much too
Wwider

Shri Parulekar: The spirit of the
fgreement leads to the loss of emin-
€nt scientists to the cause of research
Which is most vital

Mr. Deputy-Speaker: He has taken
&bout three-quarters of an hour,

Bhri Parulekar: I was trying to con-
Clude, Sir....(Interruptions).

Mr, Deputy-Speaker: Order, order
Now, let him conclude.
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. @hil Parulekar: | will just read a
“lew sentences. I was just reading only
a few lines trom the letter which was
written by the Government of India.

“.+..85 NnOo permanent posts
have been sanctioned for the Peni-
cillin factory so far, the Govern-
ment of India are unable to
appoint Dr. Ganapathi, Assistant
Director, Haffkine Institute, Bom-
bay, as Laboratory Director, Peni-
cillin Factory, on a permanent
basis at present. Moreover the
control and management of the
Penicillin factory will be handed
over to a private limited company
which is proposed to be formed
for the purpose, as soon as possi-
ble. However, the Government of
India have no reason to doubt that
Dr. Ganapathy would not be
ahsorbed in the Penicillin organi-
sation on a permanent basis."

After the first period of deputation
was over again, it was extended by
three years. . (Interruptions).

An Hon. Member: What are we
discussing now?

Shri Parulekar: The result of the
agreement which has been entered
into . . .(Interruptions.) ( An  Hon.

Member: Not Ganapathi?)

Mr. Deputy-Speaker: I have to lis-
ten to simultaneous speeches, I shall
have to stop them.

Bhri Parulekar: Sir, in conclusion
may I say this? In the last two years
we have discussed the affairs of the
Telco and we have also discussed the
affair known as the Mundhra scandal.
But this affair is far more serious than
the two that have been discussed. In
view of what I have already stated, it
will be seen that this affair is far
more serious and therefore, it is neces-
{,-rytoitmitutelnmquiry into the
whiole of the negotiations carried with
e Soviet Union as well as with the
, firms 30 that we may be able

arrive at the truth. I thank you.

Agreement Jor - GB&
Manufacture of
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Mr. Deputy-Speaker: Motion mov-
ed:

“That this Housc expresses its
concern at the agreement entered
into by the Government of India
with H/Ms. Merck & Co. of Rahway,
New Jersey, for the manufacture
of Streptomycin and Dihydrostrep-
tomycin at the Hindustan Antibio-
tics (Private) Ltd., and calls upon
the Government to clarify the
issue that the said agreement is in
the best interests of the country.”

Shrimati Renu Chakravarity (Basir-
hat): 8Sir, 1 beg to move:

That in the original motion,—
add at the end—

“and further recommends that
a Committee of Enquiry be
appointed to examine the negotia-
tions carried on by the Ministry
with the Government of U.S.S.R.
and other private foreign firms in
US.A, Germany, Switzerland etc.
for establishment of an integrated
drug industry in India and report
whether the Agrecments entered
into so far arc in the best inter-
ests of the country™.

Mr. Deputy-Speaker: That amend-
ment is, 1 am afraid, out of order. It.
is not within the scope of the motion.
This motion only touches one parti-
cular agreement that was entered into-
with Merck & Co, whereas the
amendment relates to questions of
policy about the negotiations that were
carried on with US.S.R, US.A, Ger-
many, Switzerland and others for
establishing an integrated drug-indus-
try in India. That is a much wider
question and that cannot be covered.

Shrimati Renu Chakravartty: If
you rule it out, Sir, I am helpless.

Shri D. C. Sharma (Gurdaspur):
May 1 know, Sir, for how long the
House will sit?

Mr. Deputy-Speaker: As long as
the House likes.
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Shri D, C, Sharma: We should break
wp at 8.15.

Shrimati Renn Chakravarity: That
iltheremslr,whylhadomected
1o the change in the time table,
‘because I knew that hon. friends like
Shr1 Sharma would not Like to sit late.

Mr. Deputy-Speaker: All right
Let us have & diversion now. Shri
“Vittal Rao has to present some report.

1732 hrs.

BUSINESS ADVISORY COMMITTERE
TurTy-StxT Rerore

Shri T. B. Vittal Rao (Khammam).
Sir, 1 beg to present the Thirty-Sixth

Report of the Business Advisory Com-
mittee

1732% hrs.

«CIN AND DIHYDROSTREPTOMY-
CIN-—contd

Mr. Deputy-Speaker: The House
Tnay now proceed with the discussion.

Shrimati Renu Chakravartty: Sir,
the reason why this discussion is very
mmportant—and I hope the Members
on the other side of the House will
bear with me when I say that thig 1s
as 1mportant for the people of our
country as food is—because the poor
Pecple in our country are not able to
get the medicines which are £0 essen-
tal for them They are so despicably
poor that they cannot afford to buy
these very important medicines, espe-
cially anti-biotics because they are
prolubitive in prices The reason for
that has been debated on many occa-
siong 1n this House It was, I remem-
ber, in this very House, when we were
discussing the amendment to the
Drugs Act 1n the First Parliament, the
then Health Minister herself admitted
that the profiteering goes on because
aof the monopoly hold of the foreign

months, the entire queshon hag been
under discussion for the last 2} years.
We have hcard the chequered career
of these negotiations We have seen
how the Soviet Union had come for-
ward, because they are the only peo-
ple 1n the sociahist sector who do not
believe in patents They believe that
science has to be utiised They do
not bebieve n any prnvate profit
Therefore, they are able to give the
world scientific digcovery without put-
ting any restrictive clauses as are
found m the case of capitahst coun-
tries about patent laws They do not
also stipulate royalties and commis-
siong as we have seen even in this
very agreement itself They proposed
at that time not only the manufacture
of Streptomycin and Auxeomycin, but
the construction of a chemuecal and
pharmaceutical plant, a small unit for
the production of endocrines—which
I beheve 1s still there; our Minister 1»
allowing that particular part to stand—
and a large plant for production of
intermediate chemicals,

Now, the question which Taises
doubt m our minds is, why at this
very time was there this hurry to have
this agreement with Mercks. It could
have been understood in a background
where maybe we did not get the know-



ot Motion re:

how.  Naturally, under-developed
countries are not able to get the
now-how, because the advanced
western capitalist counrtiey do not
give it to us, We have seen it in the
case of the steel plants in the
earlier stages and we see it again
In the drug industry. But why
at this stage did we rush into this
agreement? Did our Ministry not have
any understanding of the situation?
Did they not know who Mercks was?

1 was very surprised to read the
report of the Phamaceutical Enguiry
Committce. In that it is categorically
stated that when we are trying to set
up this penicillin factory, it was declid-
€3 in January, 1949 by the Govern-
ment of India to set up a State-owned
concern with a company form of
management for the manufacture
of this drug and negotiations start-
ed with a foreign firm, Messrs.
Kangolajel of Sweden for technical
assistance. That was a period when
we did not have any know-how, No-
body was offering us the know-how
and at that time our Government look-
ed upon the Soviet Union as an arena
of backward country with no scientific
knowledge. The agreement was enter-
ed into with thus firm in March, 1948,
and 1t was hoped that the factory
would be set up in less than two years.
What happened after that”

In 1956 this Swedish firm entered
into an agreement with Messrs. Merck
of the United States of America to
avall themseclves of more advanced
technucal processes for the manufac-
ture of penicillin., As soon as they
entered into an agreement for colla-
‘boration with Mercks, what happened?
Mercks objected to make the know-
how avai'able to the same firm for
the Indian Penicillin  Factory. To
overcome that dificulty, the Govern-
ment of India had to enter into nego-
tations with Messrs. Merck of the
Unjted States of America, and the
Swedish firm have dropped off. It is
at this time that fortunately, the
WHO came forward with its
assistance. Finally, the Government
of India realized that if we try to come
up with this agreement with this
foreign firm, we shall get down and
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get it at the neck, and that is why
they accepted, in preference to the
contract with Mercks, the WHO pro-
posal for the setting up of an antibio-
tic plant in India.

There again, I would like to men-
tion one more point before the House.
As | was reading through this agree-
ment—there are of course all the
points which have been raised by my
friend Shri Parulekar, and I am not
mentioning them agamn—I find that
at the last page, there is a section
which says that the WHO has actual-
ly catered for the extra equipment for
streptomycin already. The idea was
to have streptomycin also included in
this, but now, in spite of the fact that
the know-how was becoming available,
at that very time, we find that this
new Mercks deal is brought into being.
Therefore, my pownt is this., The his-
tory of Mercks was well known to our
Government, and they knew these dis-
advantages of entering into this agree-
ment. So, why this agreement? That
is the question to which we would like
to have an answer

Actually, the feeling which have got
18, from the time this integrated State
sector drug plant was mooted, from
that time, the Mimnustry, the officials in
the Ministry—I heard that even the
Advisory Committee for the develop-
ment of drugs or at least a portion of
them—have been tryving to see that
this whole thing 1s cut up into bits
and that the integrated plant does not
come up There has been this hurry.

1 have heard of another very impor-
tant drug which is used for the cure of
tuberculosis, and that 1s called PAS.
1 think we need a much larger amount
of this than is actually manufactured
in this country Now, this particular
bagic chemical would be manufactur-
ed by the Soviet plant. What is being
now proposed by the Ministry, I
belicve, 1s to leave the processing part
of 1t to private licensees go that even
though the basic chemucal is very
much lower 1n cost, through the pro-
cess used by the private concerna
they cou'd get a huge profit In this
way, we find that the Ministry has
been arguing in favour of this private
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concern They are the protagonists
of commercial patents I hear that the
Railway Minuster and one or two peo-
ple in the Mimistry have been oppos-
ing the abolitton of patents which
was recently discussed in the CSIR
meet'ng Of course, the entire ques-
tion 18 with Justice Ayyangar There
are many imporiant people within the
Ministry who are pleading that patents
should remain, which means they are
pleading for private firms to continue
to reap the harvest of the profits Ths
goes against the entire policy which
each one of us 1n this House wants to
see carnied out, twz, cheap antibiotics
and modern medicines are made avail-
able to the people

It 1s in this background that I wall
examine one or two clauses m the
agreement which have not been refer-
red to by Shr Parulekar Clause 2
(e) says

“ Without assuming any res-
ponstbubity for design, construc-
tion, installation and operamon of
the proposed plant or for any
decisions made 1n connection
therewith, MERCK shall endea-
vour to ensure by selection of and
nstructions to the per<onnel that
design, construction and operation
of the proposed plant -

It you just compare this with the
clause m the agreement with WHO,
you will see how differently 1t 18 word-
od

“The Organisation will provide
all necessary technical knowledge
so as to ensure that the guality
of the penicilin produced in the
project 1s equal to the best quality
anywhere produced "

One immediately sees the difference
We know the trouble we have had m
regards to agreements for the steel
plants If you examine the report of
the Estimates Commiftee, you will
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know it The people who carry on
these agrecements allow these loop-
holes to remain, whether knowingly or
unknowingly, I need not enter into
that controversy now This is where
the trouble 1eally hes

Clause 2(d) says \

MERCK shall indicate techni-
cal materia's and equipment to be
used for the construction of the
company's streptomycin plant as
well as wnformation available to
MERCK concerning suppliers of
such materfafs and equipment.”

After our experience in the Steel Min-
istry, 1 should say this 1s a very dan-
gerous clause, because we have found
that when the consultants or suppliers
of technical know-how also become
people who will be giving us informa-
tion about the supply of materials and
equipment, specially regarding mate-
rials, I would be very wary and left
to myself, I would add “Provided such
things are not found in India” Such
a provivo should have been there 1
know the Minister will say, “Nothing
prevents us from doing 1it” But we
also find that nothing prevents us
from giving all*the contracts to those
countries from which these technical
people come

There 1s another clause which says
that our technical experts will visit
MERCK and they have to gain work-
ing knowledge regarding the process
within six months I do not know
how 1t will work We know that when
our technical people go abroad, they
are not shown everything, they are
not taught everythung So, it would
depend on the sincerity of those peo~
ple who really give them the know-
how When the period 1s specified as
six months, if they do not leam 1t
within six months, there is nothing
you can do about it

Clause 3(a) says that the company
shall reimburse MERCK for its engi-
neering and techmeal services on the
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basis of actual cost as determined by
MERCK. That is all right; let them
determune 1t  But then it further
says:

“Such expenses shall become
due and payable as and when
accrued, upon submission to the
<ompany of monthly itemised
expense vouchers It is estimat-
ed that such expenses shall not
exceed US $25,000"

1 do not know whether this $25,000 s
per month or what 1t 15 1s not clear

Shri Manobbal Shah: It 1s the over-
all total

Shrimatl Renu Chakravarity: At
a time when wo . » hard pressed,
1 would bke to knuow what 1t was that
weighed with our Ministry to go m
for this dollar commitment, when .t
was possible for us to get much bettes
terms At least the salaries, etc,
could have been paid 1in rupees Why
1m 1t that we have entered into such
an agreement involving so much of
foreign exchange component

There 15, of course, the argument
which our Minister gives regarding
keeping both parties mnformed about
improvements He says that Merck
will let us know the latest know-how
and the latest improvements So too
Hindustan Antibiotics will have the
benefits of their association It works
both ways But we know that the
Merck establishment will be utihsing
Hindustan Antibiotics and our know-
how m a much bigger way than our
using the benefit of their newer in-
ventions

Then, I will not go into the question
of royalties and commussions Those
questions as well as screening have
been referred to by the previous
spesker, Shn Parulekar

I will mention one thing more, and
that 15 the background of this very
company itself. 1 was interested to
read last August a report of Reuter
dated 3rd August, 1958 which refers

380 LSD—10
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to this company also Here we must
remember that in a country of mono-
pohes the Federal Trade Commussion
have framed charges agamnst six com-
panies, and this 15 one of them. The
1eport reads

“The Federal Trade Commission
yesterday filed charges under
anti-monopoly laws agamnst six
leading US drug companes al-
leging that they conspired to
monopohize the multi~-mullion-
dollar wonder drug' trade

The Commussion, which has just
completed a two-year study of the
antibiotics mdustry, alleged that
these six drug houses had cons-
pired to fix the piices of ‘wonder
drugs® at arbitrary, artifical non-
competitive and rigid levels

The companies have denied the
tharges The Commussion alleges
that the six companies have a
monopoly of the 3ales of tetrcylne
drugs, which incluc aureomycm,
terramycin and achranycin  and
are by dollar volume the largest
selling antibiotics

Americans are estimated to have
spent $750 mullions on ‘wonder
drugs’ in 1857"

It will come to about Rs 358 crores
This 1s the company with whom our
Minister has entered into an agree-
ment and about whom he has rephed
that 1mmediately after the sIgnng
of the agreement the prices have come
down 1 have no doubt that he has
said the prices have gone down Here
I will only refer to the speech of the
late Shr1 Gidwani, a very honoured
Member of this House when he parti-
cipated in the discussion on the Drugs
Bill He had taken pamns to show how
the drugs go up and down in price and
how 1t 15 entirely within the will and
with n the functioning of these cartels
When these firms are eapable of pro-
ducing these drugs much more cheap-
ly and much more within the purchas-
ing power of the people, still they
were charging exorbitant prices and
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yet our Ministry have entered mto
such a contract with them

Mr. Depuiy-Speaker: The hon
Member should conclude now

Shrimati Renu Chakravartty. To-
day morning the hon Mmster of
Parliamentary Affairs was telling us
that there will be plenty of time left

Mr, Deputy-Speaker. 1 do not think
so Shri Parulekar had taken three-
quarters of an hour If the hon lady
Member also takes the same time,
there will be no time left

Shri Jaochum Alva (Kanara) I

want five minutes

Shrimati Renu Chakravarity: 1
will conclude soon

There 1s one more point, and it 1s
an important one to consider This
1s going on at a t'me when important
bi-products from the stee] plarts
specially from the coke-oven plants,
hke coal-tar and other things are
going to be produced by the public
sector [ have found from the Phar-
maceutical Committee’s Report—] am
not a technical expert—that coal-tar
1s one of the most essential things
necded for this 1If that 1s so, and 1if
we are producing this bi-product In
such large quantities, why can’t this
be utilzed by the integrated State
sector drug industry? Because, of all
sectors, the seclor of drugs and med:-
cines 1s the one sector that must com-
pletely eliminate profit motive so that
we are able to give to the people
cheap medicines and good medicines
That 15 whv we believe that 1t 1s
absolutelv necessarv to reconsider this
entire question and order an nqury
why Government &t a time when the
question of integrated Sowviet drug
plant was under d'scussion in such a
hurry entered into an agreement with
Messrs  Merck & Company This love
for Mercks 15 beyond my comprehen-
sion Then what about Glaxo, about
which the auditor said that the differ-
ential in the payment of customs dufy
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Was not taken intg account end five
Per cent was calculated® But UK.
s had to pay only 14 per cent
Customs duty Other countries have
'y pay much more. They say that
Ry 1,78,816 was paid extra on that
2vcount whereas we could have got
It cheap What 15 this love for
Mercks? 1 think we have made out a
Etod enough case for an enquiry and
I hope mn the interests and the good
02 the mullions of people who today die
ause they are unable to buy drugs
81 a cheap rate and within their pur-
g power, this House will sup-
Port this enquiry

Shirf Jaocfifm Afva: Sir, { was not
Present in the House when my esteem-
€ friend, Shr: Parulckar, made dis-
Paraging remarks about the hon Min-
1ster 1 would say that our hon Min-
18fer 15 one of the ablest Minusters in
this House But he has also got to
défend th)s agreement However, this
8Breement 1s indefensible The foreign
diyge companies are merchants of
death They are captans of profiteer-
Mg Their record 15 not worth taking
iN1g account There 1s Parke Davis

rke Dav's 1s a world-famous firm
This firm was involved 1n  Bombay
Cugtoms cheating barely a few vears
8%o when Shri Krishnamachar was
then the hon Minister of Commerce
ang this question was raised in the
Huuse The cheating was alleged to
bt to the tune of several lskhs of
TUpees These are not fair practices of
2 firm dealing with high-class drugs,
daling them out to mndividuals and to
Pations

Glaxo has been flourishing and has
n edg'ng everybody out of business
admire the British nation for their
character They had a Principal
Private Secretary to a former British
Flnance Min'ster here—Mr Keith Roy,
ICs, serving as Glaxo's representa-
tive 1n the offices of the Government
of Inda Now he is a director of
this Company and has got all the con-
Ceysjons to elbow out all Indian com-
Petition and initiative.
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Bengal Chemicals started and found-
ed by one of our great rishis, Acharye
Prafulla Chandra Ray, does not figure.
I do not find thewr name anywhere I
do not find the name of this company
in any one hst of :mport licences given
this or last year

About Dumex, 1 know nothing and
I shall not say anything about any
person or individual of which [ know
nothing But it 18 & big company
Clbas have advertised Indian things
in foreign Papers about cows and
Hindus uttering defamation of our
nation It has been done within the
last three years Then somebody
brought 1t to their notice and they
apologised They carry away lakhs
of rupees from our country They go
down 1nto the wealthiest forests of my
constituency, North Kanara, find out
some very valuable drugs, Sapma for
the heart, put it into the market, sell
1t at a very costly price to people who
cannot afford and then defamc my
land and your land 'n Germany and
elsewhere Then somebody objects
and they just get away by apologising
This 18 the record of foreign com-
panies

Atul Industries, inspired and started
by my esteemed friend, Shr1 Dhirajlal
Bhulabhai Desa:

Mr. Deputy-Speaker: Whv should
he not come to the contract?

Shri Jaochim Alva: I want to spot-
Light this agreement with a forcign
company banded together with other
companies, . .

Mr. Deputy-Speakerr We are not
discussing all foreign compames

Shri Joachim Alva. 1 will finish it
within my time Please do not nter-
rupt me

Atul Industries started by my es-
tecmed Iriend, Shr: Dhira)lal Bhula-
bhay Desai, the son of Shr1 Bhulabhai
Desai who 15 no more, and who was
once the Leader of the Opposition—
son of one of our greatest patriots—
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15 not to be heard anywhere  Atul
Industries 1s 1n the hands of Kastur-
bhar Lalbhai, who runs any number
of mils I want to know whether it
13 the policy of the Government of
India to make trich men richer still'

Sarabhai Chemucals are connected
with important textile units  They
are granted big import Licences Not
satisfled with that, they enter the ad-
vertisement market, Shilpi Advertise-
ments, and cut out young and capable
Indians from advertising business-
men who have been traimned in it
abroad They cannot get business as
Government gives 1t to these rich con-
cerns What 1s the policy?

Mr Deputy-Speaker. He should
now come to the contract itself

Shri Joachim Alva. What 1is the
policy of the Government of India?
Is 1t to make these people richer and
richer with or without the help of
Indians” The Government of India
can manufacture every kind of drug
for our poople, with or without the
aid of foreign firms We do not want
the aid of e¢ven Indian firms because
most of the Indian firms, who are in
the market have had very, very valu-
able import licences Alembic Chem-
tals have bten given licence worth
Rs 3,40,250 for mmport of bulk penicil-
hin I do not giudge them They
hate been 1n the c¢hemical trade
They have bien piwoneers in Gujarat
They are doimg only that job  May
they pirosper and flourish!

Mr Deputy-Speaker. But what
about the coniract®” Let us come to
the contract

Shri Joachum Alva I am coming to
the cantigact

Giaxo Laboratories were given
licences worth Rs 12 lakhs Dumex
were given licences worth Rs 13 lakhs
Sarabhai Chemucals

Mr, Deputy-Speaker: Now, we can-
not discuss generally the policy of im-
port lLcences or the policy about
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{Mr Deputy-Speaker]
drugs That 15 not to be discussed
I have been pointing it out to the hon
Member If he has to say anything
about thus contract, he might say,
otherw..¢ let us hear the hon Minis-
ter

Shri Joachim Alva: I am saying
that the entire picture around us 18
very, very gloomy Now, I am com-
ing to this pont.

Why do we have this company
which 15 blacklisted in  the United
States, as the hon Member said, this
company of Mercks, for the next ten
years® If the Soviet Government
made an offer that they would help
us 1n the drug industry from A to Z,
we should have taken their offer
Mrs Roosevelt writing in the Amnta
Bazar Patnika only last week says
that 26,000 doctors came out from
USSR umiversities in the year 1958,
and from America only 6000 doctors
If a nation produces a large number
of doctors that 1< a reflection on their
state of health

Mr. Deputy-Speaker
has that on Merk & Co”

What effect

Shrt Joachim Alva | wani to know
how this agreement has been arrived
at when we had another offer of
assistance Today the poor man can-
not afford the drugs If you go round
the hospitals there are patients lying
They say ‘This patient 1s lingering
near death' This patient cannot
afford the drugs'" Even Members of
Pailiament cannot afford drugs, if we
are removed to hospital, because the
drugs are very very costly The
price of drugs 1s Rs 10, 15, 20, 25, 30
and 35, five rupees for a drug which
costs two annas It i1s time there 1s
a very wide searching of the heart
to find out what i1s wrong

As Shrimat: Renu Chakravartty
rightly observed, food and drugs are
important  Food, drugs, housing
ang clothing—these are very important
items We are neglecting the drug
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industry entirely because the captaing
of death, the merchants of profiting,
have got hold of it and they are able,
perhaps, to influence even the people
at the top This process must stop.
We had no business to smuggle this
company into our national concern of
Hindustan Antibiotics Hindustan
Antibiotics 15 a very valuable Govern-
ment concern Hindustan Antibiotice
i3 a very valuable national channel.
We bring in Merks and they are going
to screen our scientists  Our scient-
1sts have gone and established a name.
Shr: Subba Rao had gone and laid
down his Iife on the soul of the
United States, and 1s one of the dis~
coverers of medicine About this Dr
Ganapathy, I really do not know any-
thuing We have no 1i1ght to gack and
to e¢exploit and drive away valued
talent We have not much talent, and
we have to use every inch of avail-
able talent and scientific genius and
utilice 1t for the benefit of the nation

What about the valuable foreign ex-
change why should we remit this
money 1n dollars and fo: the next ten
yeais® We want someone, whether
they be Soviet, Amernican, British or
Chintse to come only fo1 three years
Five or ten ofsthem can come here,
set up a factory give us all the drugs
from A to Z and then walk away
Thty can ask for then price dbut not
for the next ten years

And thevww employces are going to
be screened  And there 1s one moie
damaging clause, which, unfortunate-
ly, has not been mentioned  There
18 one clause here which says

“Merks agrees to protect the
Indian and foreign licence part-
ners from infringement and to
prosecute infringers, but Mercks'
opinion as to whether such action
should be taken ghall be accepted
as final "

I want to know why this one-mided
clause, clause 10" Why 1s it that we
have not got the final voice? Why
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is it that we have not got an equva-
Jent voice with Merk & Co. Why s
it that their voice should be final In
regard to prosecutions” And, if the
Government tomorrow makes up its
mind to have another factory and
produce something else, will Merks
have the final nght to prosecute an-
other State-mided factory started by
Government? There are many claus-
es which are entirely faulty which
should never have been put into this
document, and this document 1is cer-
tainly not in the interests of our land

This 1s a vital concern, this 15 a
matter which aflects the health of
every individual, in our hospitals, in
our countryside, 1n our nation, and 1t
15 time that we accepted foreign aid
when comes heie for the next three
years, that we did not utihise 1t for
more than thiee years The period of
ten years 1s far too much, and we
allow them to carry 24 per cent of
the net sales, to cairy 5 per cent of
the nct profits which they have made,
out of India What valuable profits
they are carrying, and in dollars too,
when we cannot afford to spare even
100 dallars This 1s iy contention

1 wish you had given me more time,
It 15 time the House became very
alert where drugs are concerned, and
put an end to all these unfortunate
and unjusufled agreements

18 hrs.

Shri Manubhai Shah: I am very
grateful to the hon Member 1n the
Oppomtion for having brought for-
ward this motion here, because we in
the Government were trying to seek
an opportunity to clarify the entire
drug policy and this agreement before
the House and the country

Shri 8. A. Dange: And drug the
House

Shri Manubhai Shah: As far as this
agreement 1s concerned, we believe it
to be one of the best agreements in
the national interest, from all points
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of view, scientific and economic, and
the basic policy of the Government of
India to manufacture all essential and
Life-saving drugs in the public sector
as early as possible

I was surprised that when my hon,
fi11end was speaking on this motion of
his, he seemed to suggest that this
agrcemrnt was being entered into 1n
the interests of some private industry.
As the House 15 aware, 1n the first ins-
tance, this agreement 1s with the pub-
lic sectur project 1n ordei to produce
a lfe-saving drug, n the public
sector

He also a ked why this particular
firm only was contacted and not
others, when other competitive offers
were with the Government of India
As 1 had said in my earher answer,
there were more than half a dozen
firms which we contacted, among them
being Seuibbe, Pfizers, which he men-
tioned, and a few Italian and other
firms When all the competitive offers
wele received, we found that neither
the Pfizers nor any other was seri-
ously interested 1n allowing us to
manufacture this under their patent
formula, and most of these firms in
streptomycin were the sub-patentees
of the firm of Merks, who are the
pioneers 1n the field of streptomycin
in the world

Also, on point of terms, both of
technical fee or royalty—by which-
ever nam¢e you mav call 1it, ultimatelv
the country has to pay the money,
whether 1t 1s called royalty or techm-
cal fee, I would not dispute whether
it 15 a royalty or technical fee, 1t 1s
only a way of describing; they des-
cribe 1t as technical fee; but we do
take 1t as a royalty. as the amount
gomng from this country to the other
country for the technrcal know-how—
the hon. Member was mentiomng
a sum of Rs 10 to Rs 15 crores in
ten years I do not exactly remem-
ber what figure he mentioned.

Shri Parulekar: I said Rs. 1.50
crores



4705 Motion re:

Shri Manubhai Shah: Per year?

Shri Parulekar: No, for the period
of the contract

Shri Manubhal Shah: He said a
figure of Rs 1.50 crores in a period of
ten years If the hon. Member cal-
culates the total amount that will be
gowng out per year, he will find that it
will not exceed more than Rs, 3 to
35 lakhs, because 1t 1s only 23 per
cent. At the rate of Rs 3 to 4 lakhs
per Year, for ten years it will not be
more than Rs 30 to 40 lakhs, because
as the House 1s aware, 45,000 kg at a
price of about Rs 250 to Rs 300 per
kg will come to a sum of about Rs 1
or 15 crores 2} per cent thereof
will never exceed more than Rs 3
lakhs per year; over a period of ten
years, it may be Rs. 30 lakhs or at the
outside Rs 45 lakhs, as far as the
agreement 1s concerned

I am explaxmng thn even though it
15 a minor point, because crores have
been flung I have 1cad papers where
it 1s saad that 1t 1s Rs 1} crores per
year Now. 1t 1g said that 1t 1s Rs 13
crores for ten years It 1s neither
Rs. 1} crores per year nor Rs 1}
crores for ten years, 1t 1s only Rs. 3
lakhs or so per year, for a period of
ten years, it comes to Rs 30 lakhs or
Rs 40 lakhs at the outside

Then, 1t was asked why when the
Mercks' streptomycin agreement was
entered into, aureomycin, terramycin,
and other antibiotics and tetracyclins
were excluded out of it 'The reason
was this As far as this particular
approach to the differcnt firms was
concerned, 1t was only with respect
to streptomycin, because for the other
projects that we were contemplating,
the Hindustan Antibiotics with some
help and guidance of the National
Chemical Laboratory of India had the
piivilege of evolving a new process,
entirely indigenous process, entirely
Indian process; and we wanted to back
up the labour of the Indian scientist,
so that we can implement it in the
Hindustan Antiblotice
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The House would be glad to knmow
that they have galready finalised the
process, and we are very shortly
starting the manufacture of both
Tetracychns aureomycin and Terra-
mycin on a pllot scale in the Hmndu-
stan Antibiotics as a result of the re-
search work of the Indian scientist,
Even then, I am constrained to way
that 1n respect of tetracylin which
my hon. friend was so fond of, with
the Soviet project, a hundred tons of
tetracyclins and new types of antiblo-
tics have been included as one of the
mntegral parts of the entire manufac-
turing programme  In spite of the
fact that the current consumption of
tetracychn 1n this country does not
excced more than five to seven or
ten tons, we have provided for one
hundred tons of tetracyclins and other
antibiotics thus including the very
fond drug, to which the hon Member
has made repcated reference, namely
aurcomycin and terramycin  in  the
Soviet drug pioject I thercfore, do
nol want to say any word when such
a delicate project for which we have
been so extremely keen to tie with the
Soviet Union 15 going on in the final
stages, lest 1 may be misunderstood
at all, because we are very keen that
this project with the Soviet Union
must come forwArd forthwith with-
out any delay and without any type
of feeling on their pait that we value
their approach to us, collaboration
with us any less than we value any
collaboration throughout the world
We have welcome them and we have
sent our highest officers there  And,
we expect that very soon the entire
agreement will be through and the
project will be coming up

Then, the question came up whe-
ther we had contravened the inter-
national agreement with WHO or
UNICEF 1 had the opportunity to
tell the House several times that the
UNICEF and the UNTAA people
themselves told us that it is not possi-
ble to get any open patent for strep-
tomycin etc.—penicillin had been an
exhausted patent which has become
awen research throughout the world
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because as the House knows the re-
searches are becoming open after a
period of ten to fourteen years and
it becomes an open process and the
technical know-how is an open door
process to everybody. When they
could not get it from anybody, one
©of the technical experts of the
UNTAA told us that there are only
a few parties in the world—and
Merck is one of the best as far as
streptomycin is concerned. And, it
Wes as a result of one of his advices—
it was not wholly due to him—but
one of his advices was that we better
contact somcbody else because we
most manufacture all the essential
drugs in this country as early as
possible so that the country becomes
self-sufficient. ...

Bhrimati Rena Chakravartty: Are
we to takc it that you approached
the WHO for the technical know-how
and they refused”

Shri Manubhai Shah: We had ap-
proached every body including the
WHO and the UNICEF. They could
not procurc any process which can be
considered an open process—that is
research will be open to be looked jnto
by any country of the world—they
can come here and take away that
process. There was only the process
as far as penicillin was concerned and
the WHO, the UNTTA and the
UNICEF had no process with them
for streptomycin which they could
Bive us as they did give for penicillin.

It is @ misnomer to belicve that the
Soviet Union for whom we have got
80 high a regard or any other country
will allow their researches to be ex-
ploited by us, utilised by us to our
choice and make it an open process
for all.

As the House is aware, in the recent
Ranchi and various other industrial
projects for which we have entered
into an agreement with the Soviet
Union themselves—without meaning
any less respect or regard for these
agreements—because nobody wants to
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sve that his process or technical know-
how is utilised by persons other than
the patentee or the party to whom they
give the benefit thereof without their
permission or just without any con-
sideration or consultation with them—
even when these do not require any
specialised technical know-how as in
the case of heavy machinery build-
ing etc. and where there are no cul-
tures to be made, where there are no
prototypes to be made, even there, the
Soviet Union....

Shri Parulekar: May I interrupt the
hon. Minister for a minute? Did not
Government 4now that so far as the
drug industry is concerned, the Soviet
Union has offered to make the know-
how an open thing—information avail-
able to all and an open. ...

Shri Manubhai Shah: I will come to
ail his points. I can assure him that
we have looked into all the aspects of
this problem. Even for a process—
leave alone drugs—even for a process
which has no technical know-how of
the nature but which will involve
heavy machinery like the Heavy
Machinery Plant at Ranchi, the Coal
Mining Equipment. the Durgapur and
other industrial projects, they have
very clearly indicated that we will
have no right to divulge these to any-
body without their permission. 1
will just read two paragraphs.

“In pursuance of the Co-opera-
tion mentioned in the Article I,
the Soviet Organisation shall
hand over to the corresponding
Indian authorities, in volumes and
on dates to be mutually agreed
upon, drawings and technological
processes for equipment and items
to be produced at the industrial
enterprises provided that the
licences and tlechnical documents
banded over to the Indian autho-
rities be used exclusively at the
enterprises in India and be not
transferred to any other country.
Deviation from this provision may
be admitted with the consent of
the Soviet party in each separete
CW-"
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Ao Hon, Member: What is wrong
sbout it?

Shri 8. A. Dange: Does it stop you?

Shrl Manubhai Shah: This is very
clear, Sir, Even this Merck’s agree-
ment applies to us that we could
utibse it but we cannot divulge 1t to
anybody else This is normal rule
that in commercial transactions whe-
ther 1t 18 with the Soviet Union or it
15 with a German Firm or with an
American firm, that normally the
patent or the technical know-how or
the process cannot be divulged to any
party without the consent or prior
approval This, as I mentioned, is
a very broad fact of life and a broad
fact of economic agreements with
everybody 1n the world

As far as screeming 15 concerned,
why 1s the word ‘screeming’ coming in
this agreement, because that 1s not a
feature which develops in all the
other patents Here this process 15
not merely a technical know-how
Here are packets of specimen, packets
of certain types of cultures and strains
which can be carried away and the
entire secret of that proress and the
production value depends upon this.
All such highly technical, chemical
and pharmaceutical processes there-
fore sometimes stipulates this over
and above the patent not being trans-
ferable without the permission of the
patentee—that being a clause that only
reliable people should be entrusted
with this; therefore there is the clause
on screening. Screening does not
mean that we are going to screen
everybody every time. It is only
selecting some individuals who can be
relled upon not to divulge away the
process and the cultures. This is just
like the fldelity bond which normally
an accountant has to pledge with the
management of a bank that he would
not disclose the accounts to some
other parties.

Shrimati Renu Chakravartty: It is
not in your hand. The Mercks will
say that.
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Shri Manubhai Shah: No; that is
the point. The agreement says that
it will be to the satisfaction of the
Mercks. They will not screen....
(Interruptions). I may be allowed to
go into the whole aspect and then
they can always say what they like.
The bond will be such that it will
satmfy the Mercks people that it is
adequate in order to protect their
cultures and their specimens....(In-
terruptions).

4710

Shrimati Renw Chakravartty: It
ghould give satisfaction to the Mercks;
st 15 here in the agreement.

Shri Manubhai Shah: 1 am saying
thas  Satisfaction to the Mercks means
that whatever agreement or  what=
ever we specify in the way of bond
must be such that 1t does not become
unacceplable to Mercks because they
musi be satisfled that the process will
pe reasonably guarded at the enter-
pr:ﬂ'

Then the question came up in Shri
Paiulekai’s observation When the
dihydro.streptomycin 15 on the de-
chine, why 1s streptomycin restricted
to 20 per cent”? I can assure him that
this pomnt had been gone into
thoroughly by our technical experts.
We have a clear written agreement
with them on this. This i1s only &
standard formula. If you want to vary
1t to any proportion, if you want only
100 per cent. streptomyecin, it will be
allowed . ({Interruptions) I am
only explamning that the agreement is
based on certain technical expert
advice but that is not the find word.
We contemplated it according to the
present advice in the Health Minis-
try and elsewhere and we drew their
attention to that. But we have also
taken care to see that in case we want
to modify the ratio or want 50 per
cent. dihydro-streptomycin and 50 per
cent streptomycin, it will be left to
us entirely to manufacture and usc
in whatever proportion we may want
1o manufacture and use them to the
best advantage of the patients in this
couniry. This is a very minor polnt
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and I touched on 1t because he made
it look like a big thung (Interrup-
tions) It 15 not in that agreement
but there have been exchange of
letters and we explained that pont
20-80 was the ratio which our ex-
perts advised We were told that
it was better to have a larger quan-
tity of dihydro streptomycin rather
then streptomycin But we have got
complete frecdom to change or re-
verse the ratio @s we choose Tlus
1s only a small indwcation to  show
that the fullest freedom to change
the ratio rests with us

1 am really coming to the rrore im-
portant point and that 1s what my
hon friend Shn Joachim Alva men-
tioned We behieve that the drugs
policy of this country must be such
that the drugs must be manufactured
from the basic raw materials asail-
able m this tountry My hon lady
friend, Shrimati Renu Chakravarity,
mentioned that the coal tar and its
derivatives must be considered highly
mporiant and must be produced in
the country That 1s precisely the
approach of the Government for the
last three or four years Therefore,
we have made 1t compulsory on every
new licensee, whether in the public
the basic pillar of the policy of drugs
sector or private sector that frstly,
will be that all druge in this country
will be manufactured from the pr.
mary raw materals of this country
and ghould not be imported at all
Each one has been stipulated a phased
programme over a period of three
to four years ‘They must make the
entire drug from the primary pro-
ducts and not intermediates In
order to help the intrmediate stage,
we are negouating another agree-
ment with the internationally known
firm of Bayers who are considered to
be one of the best firms in the inter-
mediate stages If I may, I will cay
m pessing that even 1n the Soviet
Union some of thewr processes and
other chemically well-known firms'
processes are being implemented to
produce some of these and other
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chemxcals Therefore, the whole in-
tegrated picture 15 like this We have
120 firms m pharmaceuticals in this
country in the large-gcale sector

We have 2000 small-scale mndust-
ries in the pharmaceutical sector.
Hindustan Antibiotics in the pubix
sector 13 one among the large scale
umts We are 1n future going to add
another five umits with the Soviet
assistance We are adding one mcre
unit with German assistance to com-
plete the range of intermedmtes
Therefore, 1t 1» our endeavour to see
that the druge are made primanly
from the raw materials available 1n
the country, that the highest guality
drugs must be produced and made
available at the mmimmum possible
price

Here 1n passing, I may mention
that this particular production with
the American firm 15, if I may 0ot
forecast too early, gomng to be much
cheaper than any similar proposition
on this production that we had, mn-
cluding combinations with the Soviet
Union

Shri Joachim Alva: Will the Ger-
man firm Bayers scheme be integrated
with the Government of India's pro-
ductive effort and not wath any pri-
vate firm?

Shri Manubhai Bhah: Government
effort

Shri Joachim Ajlva:
congratulations

Very good,

Shri Manubhai Shah: I am glad that
you appreciate that This particular
production by Mercks, Streptomycm,
per kilogramme, 1t 15 going to be
cheaper than in any known agree-
ment or project, with us which has
been worked out by thewr own ex-
perts 1 can assure the House that
this 18 gomg to be, therefore, com-
paratively cheaper than various other
proposals with us for the same.



4713 Motion re:

{Shri1 Manubhai Shah}

The second question, as I sad, 15 of
prree and quality On the question
of price and quality also the agree-
ment with Mercks satisfies those
requirements Then, my hon friend
read out something about anti-cartel
law in the Unuted States This 1s the
law which tres to prevent, even in
the country of great monopolies, any
combination which may affect the
varmus projects Several times the
Judicial Commussion there have been
1ssuing notices—just as our  Tanff
Commission and other bodies the
various industries and tiy to see that
no excessive prices are charged heré—
whenever they find that a combination
1$ trving to charge excessive prices
As far as our information goes onh
five firms have becen charge-sheeted
or asked to explain It may be, per
haps that even Mercks have been
charge-sheeted or asked to explain
But that has nothing to de with the
publx scctor agreement to be 1m-
plemented bv us m  this countrv
That has nothing to do with the
price  We are the sole masters to
determine the price for Streptomycin,
Penicillin or any other drug +hat
will be produced either with Sowiet
collaboration or any othe; collaborat-
1on in this country

The therd pallar of our drug policy—
first 1 mentioned was the production
from primary raw materials to be
started and the second was the
highest quality and the lowest possi-
ble price—was that all the firms
whether Indian, foreign or having a
foreign partnershup, will have to
train Indian techrucians from A to
Z The House knows that we had
the prividege of placing before the
House how Indiamsation of foreign
firms 12 going on at a fpst rate Re
cently we 1ssued a Press Note where-
m we had said that the percentage
at one stage was 80 per cent of
foreigners above a particular salarv
Now more than 60 per cent have
been Indianised and that process is
continumng ‘That 1s one of the con-
ditinns that we are stipulating In al
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the projects including the basic drug
which could have been the raining
projects

The fourth point was ‘built-in-re-
search’ We do not want to reman
the hewers of wood and drawers of
water for all ife tme If the econo-
muc independence of this  country
only means that we borrow the pro-
cesses from outside, ag Shn Alva
rightly pointed out, then there is no
point m having an economic emanci-
pation of the country following poli-
fical emancipation Therefore, we
are determuned to see that researches
will be built in every factory 1n the
country including the public sector
Here, 1f | may say so, several things
are coming out Vitamm C has been
produced recently by the National
Chemical Laboratory in Poona Two
tetracyclines have been worked by
the Hindustan Antibiotics  Factory
I hope the day will come very soon,
sooner than later when Indian
scientists  will produce drugs and
various types of other commoditics m
the country through the patents and
processes of the Indian people That
has been our hasic ideal

One last point which I would like
to mention, because my hon friend
5hr1 Joachim Alva mentioned about
it. and that 1s about the total capital
snvestment in thus country in the
entire drug industry It ranges bet-
ween Rs 40 crores to Rs 50 crores
Somebodv even puts 1t that the capital
emploved 18 Rs 60 crores of which
only Rs 10 crores to Rs 11 crores 14
foreign capitel Sometimes when
names are publicised and we read
Vitamin A, Glaxo, Dumex and so on,
# wrong unpression is sought to be
created that foremn firms or foreign
capital 13 far too much than Indian
capital Even with the historical
background of a dependent country
till 1947, today the foreign capital
15 much less than 15 to 20 per cent
of the entire capital investment In
the country
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Shri Jomchim Alva: Wil the hon.
Mimister be able to tell us whether
Indians are mssociated with every
kind of productive activity in Glaxo?

Shri Manubhai Shah: I would not
just now hke to say anything about
a particular firm Even in the Glaxo,
we have insisted and we are going
to nsist that all the posts will be
Indianized as early as possible

Shri Joachim Alva: What about
stage of association by Indians wath
production”

Shri Manubhai Shah: All  the
technical officers, the managers, the
managing directors and the scientists
m all our factories including the
factory which the hon Member ha.
referred to

I will give the House a few ccono-
mic benefits that have accrued really
from this agreement As I mentioned
bhefore the House, it was not a ques-
tion of 25,000 dollars going out from
this country, and that sum, I think,
is completely no sum at all for such
a big project, for all the designing
and the drawings that Mercks is sup-
plying us and the advantages they are
giving us, because, the overall ceiling
is 25,000 dollars, which means
Rs 1,25,000, because of that agree-
ment to purchase the streptomycin at
five per cent lower price than the
lowest in the world tender Initial-
Jy we had agreed to 80:20, that 15, 80
per cent of the order will be placed
with Mercks and 20 per cent. with
the rest, if the lowest quotation and
five per cent. less than that will be
supplied by Mercks Then we felt
that when we tender for 80 per cent.
almost the other people are feeling
nervous that one company ie going
to take away 80 per cent. of the
order~—why should we quote. There-
fore, we went again to Mercks and
said that we find that 80 per cent
should be reduced. I am happy to In-
form the House that it has been
reduced to 50 per cent in order to
enable the rest of the people to com-
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pete That is why in the second
purchase during the licensing period,
as 1 mentioned last time before the
House, Rs. 72 lakhs have been saved
in one period, and Rs. 25 lakhs in the
other period In all, Rs. 87 lakhs of
valuable foreign exchange to this
country have becn saved as a result
of the purchase agreement which
was part of this agreement for the
parchase of streptomycin

Shrimati Renm Chakravartty: What
about Glaxo?

Shri Manubhai S8hah: Because
Glaxo quoted a lower price, under
the agreement we had to buy 80 per
cent at that tme from Mercks and
balance from Glaxc Now, we have
to buy 50 per cent from Mercks and
the rest of the orders gets distnibuted
with thc others But the net effect of
this competition of a healthy nature,
where 1t 18 stipulated that Mercks will
be m duty bound to supply—

Shrimati Renu Chakravarity rose—

Shri Manubhai Shah: If the hon.
Member wants to get agitated, I can-
not help it.

Shrimati Renu Chakravarity: From
the gudit report he can see that. He
15 trying to balance it up with 50
per cent and get away.

Shri Manubhai Shah: That 1s not
the question

Mr Deputy-Speaker: 1f he 1 able

to compare m the position becomes
clear

Shri Manubhai Shah: I do not want
to go into all the details nor do I
possess everything in my brain. T
am siating thiz, namely, as a resuit
of our purchase policy through en-
tering into this agreement, we have
been able to purchase from various
sources  including Merncks, Glaxo
and others, streptomycin at a price
which has saved this country Rs. 87
lakhs. If the hon. lady Member
wants to have any particular infer-
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mation she can always ask me &nd I
will supply her everything. Thie is
not the occasion when I can go into
every aspect of the matter. I am
broadly saymng that as a result of this
agreement, we have saved Rs. 97
lakhs 1n the very first year, and 1
another year perhaps we may save
some more amount by this  agree-
ment. Before this agreement sirepto-
mycin was mmported nto this coun-
try at Rs 400 a kilogram  Because
of its competitiveness mn the first
tender it went down to Rs 280 a
kilogram. In the second tender 1t
went down again to Rs. 160 a Iulo-
gram. This agrcement has brought
such a great reduction m price which
otherwice would never have taken
place, and I can assure you of that

Finally, I want merely to urge
that we have been takmg gieat care
to see that the equipment will be
made n this country I was all at
one with Shrimat: Renu Chakravartty
when she said that we should not im-
port anvthing and that 15 why out of
the total project cost of Rs 1,70,00.000
in this agreement we are gowng 1o
spend Rs 85 lakhs to 80 lakhs for
fabrication of equipment ete. withm
this country and only the mimmum
which 1s today not possible to be
manufactured in this country will be
allowed to be imported. Therefore,
we did not allow them to become pur-
ehasers on our behalf. 1 know the
feelings in this House that we should
not allow—they do not like it—the
same firm who can give us collabora-
tion to have the monopoly of supply-
ing machinery to us. We only want
to choose and take their technical
assistance because they are knowled-
geable people in this particular line
But our authority and our choice witl
be final. We will purchase part of
the plant from abroad and the rest
will be manufactured here. We are
grateful that this company has agreed
for the plant being manufactured
here and that they will render free
of charge the service of seeing that
as much of the plant and equipment
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muiremmu These are the broad
ei-—-

Shri Dasappa: What about the
first casualty of the agreement?

Shri Manubhai Shah: I cen say
with all the emphasis at my command
that Mr. Ganapathy’s retirement and
thie thing, 1t was a news to all of us
that these two things are connected.
It 13 neither the screenng process nor
the question of any type of agrcement
with these people Even if this
agreement had not come forward,
knowing the credentials of Mr.
Ganapathy and the confidential re-
cords available to the Hindustan
Antibiotics, I can assure the House
that he would have been reverted.
Since his departure, the House knows
that in the month of January, the
Hindustan Antibiotics piroduced 2-9
to 3 million mega umts, which 1« u
record production of Hindustan Anti-
biotics.

Shrimati Reno Chakravarity: Moay
I give you the figures of how many,

Shri Manubhai Shah: I did not want
to get into that, because the matter
of Mr Ganapathy or of any employee
13 the discretion of the Board of Dir-
ectors of Hindustan Antibiotics. The
scientific officer will remain a scienti-
fic officer. I wish him all good luck
on my behalf and on behalf of the
Government of India that in the
Haflkine Institute or wherever he 13
posted by the Bombay Government,
his valuable services will be retained
there. As far as the production unit
1s concerned, we have the finest
scientists 1n the Hindustan Antibiotice
Mr. Thirumalachar is one of the best
mycologists and these are many more.
We hope many more Ganapathys.
Thirumalachars and eminent scientists
will be produced in the country and
will be used at the appropriate places
A man may be very good at one
place, but he may not pull on well at
another place.
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Shrl Joachim Alva: May 1 know
whether by sending away men lke
Mr Ganapathy we start with  the
American process of witch-hunting of
scientists?

Shri Manubhal Shah: No, I can
assure the House that we shall reast
anybody's pressure from anywhere to
send out any Indian from any post
because any foreign coliaborator
wants it We are not going to toler-
ate it Howsoever good a process
may be, we will reject that process
if a single Indian 15 to be discrimin-
ated against by any foreign agency

If 1 may be excused, I would not
like to take the time of the House by
going into individual cases Al 1
can say 1s Mr Ganapathy has gone
back and we wish him all well there
His term of deputation had expired
‘When we found that 1n a particular
context of things he cannot pull on
so well with the others we could not
help accepting the Board's recom-
mendation It was the decision of the
Board of Directors of Hindustan
Antibiotics and not of Govirnment as
such We have to abide by that
decision and so we  have reversed
him

I know Mr Parulekar and M
Renu Chakravarttv verv well they
are always open mindcd friends and
they try to see the best part of the
thing As far as the Sowviet projects
are concerned, they are as dear o1
dearer to us than to my friernds
opposite

With these words, 1 conclude

Shrimati Renu Chakravartty, Will
he place on the Table of the House,
for us to judge ourselves whether
any other agreement would have
vielded better results, the original
project report of the Russians for
the integrated steel plant and also
the revised and modified plan”

Shri Manubhal Shah: There 15 no
project report as such from the

PHALGUNA 14, 1880 (SAKA)

Russians, what 15 there = a general
report

Shrimati Reny Chakravartty: It
we are told that there was no report
from the Soviets. when we need not
discuss it

Shri Manubhal Shah, There 15 a
general report and not a project re-
port Project reports are technical
reports m which all details are work-
ed out When finally 1t 1s  mgned,
everything will be laid on the Table
of the House as 10 what will be the
quantity to be manufactured, in what
manner,, what will be foreign com-
ponent and so on

18.29 hre,
(Mr SPEAKER tn the Charr ]

Shri Parulekar The point which 1
had made has pointedly remamed un-
answered In the end he said in orvder
to show thar we aie 1n favour of the
Soviet proposal because 1t comes from
the Sowrts and to disabuse our
minds, that he i1s also keen about it
We are arguing m favour of it not
just because 1t 18 a Soviet proposal,
but because it 1< a proposal in the in-
terests of the country on ments It
13 economical and that 18 why we
say It B 1n the nterests of the
country The two points which 1
made were that the proposa!l which
was made by the Soviets did not
charge any rovalty He has not re-
plied to that

Shri Manubhai Shah- T have said
that this 13 more economic than the
others includmg the Soviet proposal

Shr Parulekar. The second pont
which I have made was that the
Soviet team did not observe secrecy
in matters of drug production The
hon Minister must have in posession
the report which was submitted by
General Sokhey and Dr  Shirshet
when they returned from a tour of
the Soviet land and when they pre-
pared a separate detailed report ef
the drug industry and submitted it to



4731 Motion re:

[Shri Parulekar]

the Government. May I ask him
whether 1t 1s not a fact that in the
Soviet Union they do not observe
secrecy in the drug industry? They
treat it as a pure science. But here
15 an agreement which provides for
secrecy 1 know that secrecy is observ-
ed in the rest of the capitalist world.
Even in respect of drug they observe
secrecy because that is necessary for
extracting the maximum profit, for
ficecing people. So, in the capitalist
world secrecy is one of the norms
of the agreement. Here was a pro-
posal before the Government of
India 1n which it was stated clearly
that there would be no secrecy, the
training will be there, information is
freely available to all the technicians
to develop. That guestion remains
unanswered

The third thing 1s, as he has rewsed
1t—I could not raise it because 1t
cannot be discussed in a short while—-
he has already blown up the establish-
ment of an integrated drug industry
in the State sector Of course, se-
parate parts will come. But I know
# has been blown up. Within the
time at my disposal I can only casual-
ly mention it 1 may mention negoti-
ations with Bayers, 8 West German
firm, are procecding for manufacture
of intermediate chemicals I have
not the time to go into the merits,
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but I will only mention this. The
cost of that plant will be Ra. 18
crores whereas the cost of a similar
plant offered by the Soviet tefm was
only Rs. 11 crores.

Sir, I need not take the time of the
House, because, as usual, he has not
replied to the questions which we
have raised but given some other re-
plies. As is usual with him, for
straight questions he has given irrele-
vant replies.

Mr. Speaker: The question is:

“That this House expresses il
concern at the agreement entered
into by the Government of India
with Ms Merck & Co. of Rahway,
New Jersey, for the manufacture
of Streptomycin and Dihydro-
streptomycm at the Hindustan
Antibiotics  (Private) Ltd, and
calls upon the Government to
clarify the 1ssue that the sa1d
agreement & in the best interesls
of the country™

The motion was negatived

18.34 hrs.

The Lok Sabha then adjourned nil
Eleven of the Clock on Friday, March
8, 1959/ Phalguna 15, 1880 (Saka)
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MOTIONRE AGREEMENT
FOR MANUFACTURE OF
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Shri Parulekar moved for
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mycin an ydrostreptomycin.
Shr1 Parulekar replied to the
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